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LOK SABHA DEBATES Dl 8022009,

(Part I—Questions and Answers)

1861
LOK SABHA
Thursday, 23rd December, 1954
The Lok Sabha met at Eleven of the
Clock

[MR. DEPUTY-SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

STRIKE AT BoMBAY PoRT

*1558. Dr. Ram Subhag Singh: Will
the Minister of Transport be pleased
to state:

(a) whether it is a fact that some
pilot officers and berthing masters of
the Bombay Port Trust have gone on
strike;

(b) if so. the total number of such
employees:

(¢) the date when the strike com-
menced;

(d) the demands of the employees:

(e) the efforts that were made by
tho Authorities concerned to prevent
the strike; and

(f) whether any arrangements have
been made for emergency handling of
ships in the harbour?

The Deputy Minister of Ralil-
ways and Transport (Shri Alagesan):
(a) to (c). The Pilots and
Berthing Officers of the Bombay Port
Trust, numbering 29 in all, were on
strike from the 8th to the 10th Decem-
ber.

(d) The demands related to improve-
l‘ment of pay scales, allowances and
?ther conditions of service.
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(e) The officers went on strike after
giving only 36 hours' notice and refus-
ed to call it oIl even on an assurance
that a decision on their demands
would be given within ten days.

(f) The necessity for making alter=
native arrangements did not arise ss
the officers returned to work in, three
days.

Dr. Ram Subhag Singh: May I
know whether the demands that were
made by them have been met, or did
they return to their work uncondition-
ally?

Shri Alagesan: Of course they re-
turned to work without insisting on
any condition, but a Committee has
been appointed to go into these cases,
both of the Bombay port as well as
ithe Calcutta port.

Dr, Ram Subhag Singh: As the mat-
fer of service conditions of officers of
the Calcutta port has also been refer-
red to by the Deputy Minister, may 1
know whether the pilots and berthing
staff of the Calcutta Port Trust also
were sympathetic towards the cause of
the Bambay officers?

Shri Alagesan: We are not aware of
it.
Shri §. N. Das: May I know the

terms of reference of this Committee
which has been appointed?

Shri Alagesan: I can give the terms
of reference. To enquire into and
report on the conditions of work
of categories of personnel employed
in the ports of Calcutta and Bombay,
and to make recommendations gene-
rally and with special reference to
scales of pay, allowances and fees,
medical facilities, etc., ete.
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Shri 8. N. Das: May I know whe-
ther, before this Committee was ap-
pointed, the grievances of these work-
ers or officers were before Government
and, if so, why Governmeni did not
take any action before the strike was
undertaken?

Shri Alagesan: Ii is not correct to
cali these officers whose scale is Rs. 800
to 1,500 as workers. They cannot by
any stretch of language be classified
as workers. The Bombay Port Trust
made certain recommendations in this
regard, and the Ministry was studying
ils repercussions on the Calcutta
port, and we were in fact taking steps
to expedilte a decision on that. In
spite of that and even though they had
knowledge of this they precipitated a
strike.

Shri K, P. Tripathi: May I know the
tota! amouni of time for which this
demand has been before Government
from the beginning till the decision
was taken.

Shri Alagesan: The Bombay Port
Trust made a definite recommendation
only some time back. I do not have
the date with me, but it was not very
far back.

Dr. Ram Subhag Singh: May [ know
whether any time-limit has been fixed
for the Committee to submit ils re-
port?

Shri Alagesan: It is not usual 1o
fix a time-limit but they have been ask-
ed to report as quickly as possible, and
we expecl they will do so within a
month or two.

Shri Dhulekar: In view of the fact
that government servants and officers
go on strike, does Government contem-
plate to bring in legislation to make
strike by government officers unlawful
and punishable?

Shri Alagesan: Sir, I cannot give an
answer to this question.

Mr. Deputy-Speaker: It is a matter
of policy. Questions relating to policy
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in general ought not to be raised in
the Question Hour.

CORRUPTION AMONG RAILWAY EMPLOYEES

*1559. Sardar Hukam Singh: Will
the Minister of Railways be pleased
to stale:

(a) the number of employees on the
Northern Rai'way dealt with for cor-
ruption either Departmentally or
otherwise during 1954; and

(b) the number whose cases were
taken to courts and who were prose-
cuted during the same pericd?

The Parliamentary Secretary tu the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) and (b;.
Upto November, 1954 action was ini-
tiated against 154 employees; 11 of
these were taken to Courts and prose-
cuted. In all disciplinary action was
taken against 43 employees during the
same period.

Sardar Hukam Singh: Are there any
such rules or principles which guide
the authorities in determining whether
a case is to be sent to the court for
action or dealt with departmentally?

Shri Shahnawaz Khan: It all de-
pends upon the legal evidence that is
available.

Sardar Hukam Singh: Were there
any cases which were sent to the
court but where the persons were
acquitted for want of proof and
even then they were dealt with

departmentally and some punish-
ment was given?
Shri Shahnawaz Khan: There may

be some cases of that nature because
a man who is prosecuted may be let off in
the court of law for want of evidence
or on some very technical point. But
that does not mean that the man is not

guilty, and departmental action is
sometimes taken.
Shri Bhagwat Jha Azad: The Par-

liamentary Secretary stated that there
were one hundred and odd cases out '
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of which about forty-three were taken
to the court and punished. May I
know if out of the hundred and odd
cases there are still cases pending in
the Department for punishment?

Shri Shahnawaz Khan: Yes, Sir.
A'l I have stated in this answer was
that action was initiated against 154
employees. Some have been dealt
with, others are being dealt with.

Shri L. N. Mishra; May I know
whnether it is a fact that complaints
which are entered in the complaints
book, even by Members of Parliament
regaramng corruplion etc, are not at-
tended ¢ and no action is taken en
them?

Shri Shahnawaz Khan: I beg to re-
fute that point....

Shri L. N. Mishra: It is a fact.

Mr. Deputy-Speaker: Order, order.
“The hon. Member says it is a fact and
the Parliamentary Secretary says
“No” Let us hear him,

Shri Shahnawaz Khan: [ beg to sub-
mit that any complaint that is entered
in the complaint book is looked into
very thoroughly, and the entries made
by Members of Parliament and other
honourable gentlemen are attended io
with all due care.

Mr. Deputy-Speaker: Evidently hon.
Members are referring to complaints
made independently of the complaint
book.

Shri Shahnawaz Khan: Any com-
plaint that is received in the Railway
Ministry, either through the complaint
book or verbally or in writing, is at-
tended to.

Sardar Hukam Singh: Were there any
cases during this period and, if so, how
many which were dealt with depart-
mentally where the only punishment
given was warning or admonition?

Shri Shahnawaz Khan: For the
break-up I want notice.
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DEVELOPMENT OF AIR-CRAFT IN INDIA

*1560, Shri Krishnacharya Joshi:
Will the Minister of Communications
be pleased to stale whether Govern-
ment have a scheme for the develop-
ment of light economical air-craft
which can be operated at low ccst?

The Deputly Minister of Communica-
tions (Shri Raj Bahadur): The pro-
duction of a light economical aircraft
is one of the problams engaging the
attention of the recently established
Directorate of Development and Pro-
duction (Air) in the Ministry ot
Defence. The proposal js at the pre-
liminary stage of examination at
present.

Corree  LABOUR

*1561, Shri D, C. Sharma: Will the
Minister of Labour be vleased to
state:

(a) whether Government are aware
that the prices of coffee have risen
=nee 1953; and

(b) if so, what has been the in-
(rease in the net income of the
labourers in coffce plantations on ac-
rount of rise in coffee prices?

The Deputy Minister of Labour (Shri
Abid AH): (a) During 1954 the coffee
prices have not shown an upward
trend as compared to the price levels
in 1053.

(b) The question does not arise.

Shri D. C. Sharma: May [ know if
the Government takes into account the
rise in prices or the decline in prices
when they determine the quantum of
amenities to these labourers?

Shri Abid Ali: So far as the wages
are concerned, these are stipulated ac-
cording to the Minimum Wages Act.
With regard to bonus, of course, the
prevailing prices are sometimes taken
into rconsideration.

Shri D. C. Sharma: May I know the
range of bonus during the last three
vears so far as these coffee plantations
labourers are roncerned?
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Shri Abid Ali:
notice for that.

1 would require

Shri K. P. Tripathi: Is it a fact that
the international prices of coffee have
risen fairly high?

Shri Abid Ali: For that also, I re-
quire notice.

Shri K. P. Tripathi: May I know if
it is a fact that when the prices rise,
wages do not rise, but when prices
fall, employment falls? This partner-
ship means that labour always shares
the losses and no gains. Is that the
policy?

Shri Abid Ali: In coffee industry,
there has not been such a case.

DeLH1 TRANSPORT SERVICE

*1563. Shri Dabhi: Will the Minister
of Transport be pleased to state the steps
taken by Government to improve the
efficiency of the Delhi Transport Ser-
vice and the regularity and punctuality
of its services?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): Arrange-
ments have been made for the running
of 400 buses by the middle of 1955.
Two new depots have been constructed
and are in operation. A central work-
shop at Coronation Road is expected
to be in operation by the end of this
month, All other aspects of operation
are being constantly reviewed and
tightened up with a view to improving
regularity and punctuality.

Shri Dabhi: May I know the daily
average number of break-down during
the last three months and whether it
is a fact that when there are break-
downs no extra buses are sent to take
the place of the missing buses?

Shri Shahnawaz Khan: It is rather
a wide question to be able to give the
number of break-downs during the last
three months. There are some break-
downs. As soon as we come to know
of 1t, we try to replace them depend-
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ing on the number of buses that we
hold in reserve.

Shri Jaipal Singh: May I know what
steps have been taken or are likely to
be taken to improve the efficiency of
the drivers?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): Training
classes are regularly being held and
refresher courses are given to them.

Sardar A. S. Saigal: May I know
whether it is a fact that the grievances
of the employees of the Delhi Trans-
port Service are not being looked inta
properly so that inefficiency has arisen
out of that?

Mr, Deputy-Speaker: We are goin—g
into another very big subject.

Pandit D. N. Tiwary: There was a
bus service which originated from
North Avenue which is a very impor-
tant place. May I know why it was
withdrawn?

Mr, Deputy-Speaker: Does il relate
to efficiency and regularity? of
course, hon. Members are interesied
in that

Shri L. B. Shastri: Because Members
of Parliament are living in North ave-
nue. he is interested in that. I propose
{o re-start it.

Shri T. B. Vittal Rao: The hon. Mi-
nister said that the frequency of huses
have been increased from 1st Decem-
ber, 1954. May 1 know the mileage
covered before Ist December, 1954?

Shri Shahnawaz Khan: I do not
have the figures with me. I shall sup-
ply the figures.

Sardar Hukam Singh: May I know
whether it is a fact that the time-rabl>
of the Delhi Transport Service was re-
cently revised to achieve greater our.c-
tuality and more efficiency, but the re-
vised time-table has led to the resu's
that ar: fust the reverse of it?
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Shri Shahnawaz Khan: Our aim is
to bring about greater efficiency an-
better punctuslity, If there is anv de-
terioration, it has nothing to do with
the revised time-table. It may be due
to some other factors.

Shri Dabhi: May I know whet!:ev it
is a fact that several of the D.T.S. bus-
es have got either in the front or in
the back route particulars exhibited
and they are not illuminated during
the night?

Shri Shahnawaz Khan: There may
be some kuses like that. Whenayver
we notice such thirgs, it is always; at-
tended to.

Shri Dabhi May ' know the average
number of passengers daily, who tra-
vel by the bises?

Shri L. B. Shastri: If the hon. Mem-
ber Shri Dabhi agrees, I shall arrange
with the manager of the D.T.S. to
take him and a few other friends
round the cepots ond workshops and
they may also stop at one or two plac-
es to see whether the buses are run-
ning punctually or not.

Mr. Deputy-Speaker: Hon, Members
will have a ride.
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Shri S. N. Das: May I know whe-
ther tl.ese officers that have been ap-
pointed, have submitted any report
with regard to the work that has been
done so far?

Shri Shahnawaz Khan; Yes. Sir.
Some of them have. ‘We have called
for reports from others.

Shrimati Tarkeshwari Sinha: May [
know whether, in spite of the recom-
mendation of the Natinnal Users’ Con-
sultative Couvncil aboutl providing high-
er citte lamies comparctments n ex-
press and mail trains, so far Govern-
ment have not provided them, and
that is causing much inconvenience to
the ladies?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): I am not
aware of that. I am very much afraid
of the ladies and I shall look into that
matter at once.

INFLUENCE OF HOUSING ON HEALTH

*1565. Shri S. N. Das: Will the
Minister of Health be pleased to
state:

(a) whether the Government of
India have been invited to send their
representative to a Conference on the
Influence of Housing on Health in
tropical countries to be held at Wye
Agricultural College in Kent in Janu-
ary, 1955, which is being organised
by the British Institute of Rural Life
at Home and overseas; and

(b) whether Government are aware
of any individuals and organisations
having been invited to the Confer-
ence?

The Deputy Minister of Health
(Shrimati Chandrasekhar): (a) No.

(b) Invitations have been extended
to a representative from India House,
London, and to Indian students in
England.
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Shri §. N, Das: May I know whe-
ther the Government is awarc of the
precise function and organisation of
this Institute?

Shrimati Chandrasekhar: At the
Conference, there will be delivered
some addresses on the influence of
housing on health in tropical countries
and some others on the joyful life in
the community. That is all.

Shri S. N. Das: May I know whe-
ther the Government of India will look
into the working of this Institute with
a view to have such an Institute here
in view of the fact that our rural life is
very important?

The Minister of Health (Rajkumari
Amrit Kaur): I do not think there is
any need for us to have an Instilute
of that nature here. We are quitle
aware of our problems,

Mr. Deputy-Speaker: It is a sugges-
tion for action,

Shri Dhulekar: A few months back,
there was an exhibition of model hous-
es. May I know whether {he Health
Ministry has taken advantage of that
Exhibition and made any schemes for
housing in rural areas?

Rajkumari Amrit Kaur: The Health
Ministry is extremely interested in
housing. But actually housing comes
under the Ministry of Works, Housing
and Supply.
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DELHI IMPROVEMENT TRUST

*1569. Shri T. B. Vittal Rao: Will
the Minister of Health be pleased to
state:

(a) whether the Delhi Improvementl
Trust has submitted any scheme 1o the
Government of India for construrtion
of houses in the labourers’ camp near
Lodi Colony:; and

(b) whether Government have sanc-
tioned the scheme?

The Deputy Minister
(Shrimati Chandrasekhar):

(b) Does not arise,

Shri T, B. Vittal Rao: May I know
whether the attention of the Govern-
ment has been drawntc a statement
made by the President of the Delhi Mu-
nicipal Committee on 20th October, 195%
that he has submitted a scheme to the
Government?

The Minister of Health (Rajkumart
Amrit Kaur): A gquesiion was recent-
ly replied to by my colleague the Mi-
nister of Works, Housing and Supply
in which he said that Government are
considering the question of providing
residential quarters for labour em-
ployed in construction works in Delhl.
That is where the matter rests at pre-
sent,

of Health
(a) No.

TICKETLESS TRAVELLING

+1570. Shri Bhagwat Jha Azad: Will
the Minister of Railways be pleased 1o
state.

(a) whether ticketless travelling by
students has become a regular feature
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between Ghogho and Bhagalpur on
the Eastern Railway;

(b) whether it is a fact that check-
ing stafl and special magistrates have
often been heaten and manhandled by
students when asked for tickets; and

(¢) whether the Bhagalpur Station
authorities have expressed their inabi-
lity to check such travelling without
tickets?

The Parliamentary Secretary to the
Minister of Rallways and Transport
(Shri Shahnawaz Khan): (a) Reports
have been received of ticketless travel-
ling by students on this section.

(b) In September last the Station
stafl at Sabour were attacked and in-

jured by a party of students.
‘~) No.
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Mr. Deputy-Speaker: Inside a Rail-
way Station, is it a law and order pro-
blem?
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Shri Veeraswamy: May I know whai
steps the Railway Ministry has taken
to stop this menace, i.e,, the improper
and violent conduct of the students
towards the railway staff?

Shri Shahnawaz Khan: We are send-
ing Railway Magistrates with police
escorts, and if we come across any
such persons, we will deal with them
very firmly.

Shrimati Sushama Sen: May I know
if any complaints have been received
by the railway authorities of ticketless
travel on the Bhagalpur-Mandar Hill
section?

Mr. Deputy-Speaker: It is a wide-

spread epidemic.

The answer is expected from the
hon, Minister.

The Minister of Railways and Trans-
port (Shri L. B. Shastri): I did not
hear the question.

Mr. Deputy-Speaker: On a particu-
lar section of the railway, is there
ticketless travel? I myself answered
that this ticketlless travel is a wide-
spread epidemic.

Shri Shahnawaz EKhan: We accept
what you have said on our behalf.

Shri A. M. Thomas: On a point of
Order. Is it proper for the Chair to
give suggestions to or replies on behalf
of the Minister?

Mr. Deputy-Speaker: 1 accept the
point of Order. I am not giving an¥y
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answer. Such questions as this need
not be put on the floor of the House,
where it js a widespread thing. The
general question is what steps are be-
ing taken to stop the menace prevail-
ing in a particular section where stu-
dents when they go home every Satur-
day and come back on Monday, seem
to beat and attack the Station Master.
That question has been asked. There
are 30,000 miles of railway lines in
India. If the hon. Member goes on
asking whether there is ticketless tra-
vel in a particular station in Tranvan-
core, can it be answered by the hon.
Minister. So, I think this is the only
answer. I am not merely a dummy.
I ought to see that we do not waste
the time of the House by any question
which is of a general nature. I expect
hon. Members will think of it them-
selves, and not protest when I suggest
it to them.

Pandit D. N. Tiwary: In the last
Budget Session, the Railway Minister
announced some concessions for stu-
dents. May I know whether that has
got some effect, and whether {further
concessions are being thought of?

Shri L. B. Shastri; The concessions
already given should first be availed
of before we think of giving them any
further concessions.

Pandit D. N. Tiwary: I wanted to
know whether that concession has
been availed of or has produced some
effect or not?

Shri L. B. Shastri: I do not think
50, because the students have not
availed of that concession. -

SAVINGS BANK ACCOUNTS OF DISPLACED
PERSONS

*1571. Shri Gldwani: Will the Mi-
nister of Communications be pleased
to state:

(a) whether the verified lists relat-
ing to the transfer of Post Office
Savings Bank Accounts and Postal
Certificates from India to Pakistan
and vice versa have since been ex-
changed; and

(b) if so, when the parties wiii be
allowed to operate on their accounts?
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The Minister of Communications
(Shri Jagjivan Ram): (a) The work
is in progress.

(b) The parties will be allowed to
operate on their accounts as and when
the verified lists pertaining thereto are
received by the Post Offices concern-
ed.

Shri Gidwani: What was the total
number of accounts in each category
to be got verified from the Govern-
ment of Pakistan, and how many of
them have since been verified?

Shri Jagjivan Ram: The work was
proceeding and when the wvaluation
took place in Pakistan, the Pakistan
Government stopped the work of veri-
flcation. We again took up that ques-
tion, and in October this year we have
sent liaison officers to Karachi and
Lahore, and they have also send their
officers. The position prior to the ap-
pointment of these officers was as
follows:

Total number of claims registered in India

Number of cases Amount involved

Rs.
Savings Banks 87,740 4,40,35,576
Certificates 57,535 2,81,69,656

Number of umeukd. ;:Zaz'm

Number of cases Amount involved

Rs.
Savings Banks 25,116 I,51,10,113
Certificates 31,566 1,49,62,982

In addition, there are nearly 13,068
claims in which complete particulars
of the accounts and certificates are
not known to the claimants, The am-
ount involved in these claims is near-
ly Rs. 60 lakhs.

Shri Gidwani rose—

Shri B. K. Das: Do I take it that
these accounts include also the ac-
counts in East Pakistan?

Shri Jagjivan Ram: I am not very
definite, but I think it does not include
the accounts in East Pakistan.
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Shri Gidwani: May I know what is
proposed to be done with regard to
the following types of accounts: con-
joint accounts, public accounts, secu-
rity deposits of contractors, postal
certificates placed as security by con-
tractors?

Shri Jagjivan Ram: In the agree-
ment of July-August, 1953, the only
accounts covered were the savings
bank accounts and the certificates,
and these officers are verifying these
two accounts. As regards the conjoint
accounts, publie accounts, security de-
posit  accounts of contractors and
postal certificates placed as security
by contractors, they belong to a
different category and it was agreed in
the July-August meeting that these
accounts may be taken up separately
by the Finance Ministries of the two
countries,

Shri Gidwani: May I know whe-
ther the matter will be taken up at
the proposed officers conference whirch
is going to be held shortly?

Shri Jagjivan Ram: I am afraid
these accounts wil not be taken up by
the officers who have been posted at
Karachi and Lahore.

Shri B. K. Das: May I know whe-
ther the accounts lying in East Pakis-
tan will be taken up separately?

Shri {agjiwm Ram: Necessary
steps will be taken in regard to those
accounts also.

Sardar Hukam Singh: In view of
the fact that the Rehabilitation Minis-
ter, as I learn from the newspapers,
has expressed his intention to go to
Karachi to meet his counterpart, will
the Communications Ministry direct
him or give him this guidance that
these accounts also should be gone
into when he is having those discus-
sions there?

Shri Jagjivan Ram: Of course.
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TREATMENT OF RHEUMATISM

*1572. Dr. Rama Rao: Will the
Minister of Health be pleased to state:

(a) whether any report has been re-
ceived by Government on the resulis
of research undertaken by the College
of Indigenous Medicine, Madras [fur
treatment of rheumatism;

(b) if so, whether a copy theicof
will be placed on the Table of ine
House; and

(¢) if not, when Government expect
to reccive the report?

The Minister of Health (Rajkumari
Amrit Kaur): (a) to (c). A copy of
the report has been received on re-
quest from the Government of Madras
and is placed on the Table of the
Sabha. [See Appendix VI, annexure
No. 38].

Dr. Rama Rao: The stalement
shows that a process of extracting
Rasna (Alpina) has been evolved.
May I know if this active principle,
apart from the drug, has been f{ried
nut, and i{ it has been tried out. how
does it compare especially with drugs
like Saliaglates and the recent very
costly drug Cortisone?

Rajkumari Amrit Kaur: I wm
afraid 1 could not give a rep'y ‘o that
at the moment, because I do not
think it has been tried outl yet.

FEEDER AIR-SERVICES

*1573. Shrimati Tarkeshwari Sinha:
Will the Minister of Communications
be pleased to state:

(a) whether there is any proposal
to introduce feeder services to air-
link important Indian towns, lacking
air travel facilities;

(b) what will be the estimated ex-
penditure for introducing this scheme;

(c) how many aircrafts for feeder
services have been ordered so far;
and

(d) when they are expected to
arrive?



1879 Oral Answers

The Ministey of Communications
(Shri Jagjivan Ram): (a) to
(¢). The present net-work of the
Indian  Airlines Corporation meets
broadly the demands for  air
transport so far as the main centres of
the country +are concerned. The Cor-
poration are constantly examining the
pussibilities extending the net-work to
other centres by operating feeder ser-
vices, having due regard to the econo-
mics of such operations. As a part of
the implementation of this policy eight
new type wf alrcraft at an estimaied
cost of Rs. 74.25 lakhs (including cost
of spare parts etc.) have been ordered
and on their delivery in India, opera-
fions over several feeder services will
commence.

(d) Early In 1955,

Shrimati Tarkeshwari Sinha: May I
know the type of aircraft for which
orders have been made, and the price
per aircrafi? The hon. Minister just
stateq some lakhs of rupees, May 1
know whether that is the price of one
aireraft or all the aircrafts?

Shri Jagjivan Ram: I am afraid the
hon. Member was not carefully listen-
ing to the reply I have given. I have
given the amount required for =ight
aircraft. The type of the aircraft is
Heron, and the price per aircraft is
Rs. 7 lakhs. The amount which I have
quoted includes spare parts also.

Shrimati Tarkeshwari Sinha: May I
know whether Government are aware
that these types of aircraft for which
crders have been placed are used in
other countries in the world?

Shri Jagjivan Ram: I think they are
used,
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Shri Barman: May I know whether
the hon. Minister is thinking about
opening any feeder sevice, so that
Darjeeling may be direcily connected
with Delhi.

Shri Jagjivan Ram: That may be
considered. Even at present, there is
no difficulty in one's travelling to
Delhi from Darjeeling. The hon.
Member's suggestion will be taken
into consideration,

Shri T. K., Chaudhuri: May I know
whether Government have taken any
decision as to the particular feeder
lines that they will take in hand, after
these aircrafts arrive?

Shri Jagiivan Ram: We have tenta-
tively decided on some feeder routes,

*but as ] have said, the Corporation is

constantly reviewing the position, and
as and when it finds that it is necessary
to open some new routes, they will be
opened,

Shri T. K. Chaudhuri: I only wanted
to know whether the hon. Minister is
in a position to state the names of those
feeder routes.

Shri Jagjivan Ram: I am in a posi-
tion to state some of the names.

Several Hon, Members

Mr, Deputy-Speaker: I havg already
allowed three or four minutes for this
question, and if I go on allowing so
much of time for each question.....

Shrimati Tarkeshwari Sinha: This is
my question, and I would like to ask
another supplementary.

Mr. Deputy-Speaker: I only want
questions should be put to elicit infor-
mation, How many feeder lines are
there? Can he say that?

Shri Jagjivan Ram: I am prepared
to answer any supplementary. It ¥
for you to allow them. We have de--
cided to operate four at present,

rose—
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Mr. Deputy-Speaker: The hon
Minister may read them out.

Shri Jagjivan Ram: We propose to
operate these lines from the 1st of
next year, even before the new aircraft
arrive, with Dakota aircraft; and when
the new alrcraft arrive, we shall
operate those aircraft on these lines.
These routes are:

(i) Delhi-Agra-Gwalior-Bhopal-In-
dore-Aurangabad-Bombay;

(il Madras-Tiruchirapalli-Madura-
Trivandrum - Cochin - Coimba-
tore-Bangalore-Madras.

(iii) Delhi - Bikaner - Jodhpur-
Ahmedabad-Rajkot; and

(iv) Madras-Bangalore-Coimbato-
re-Cochin-Trivandrum-Madura-
Tiruchirapalli-Madras.

Shrimati Tarkeshwari Sinha: May T
know the names of the couniries in
which this particular aircraft is operat-
ing?

Shri Jagjivan Ram: I have not got
that information.

Shri S, V. Ramaswamy: May I know
how many district centres are not
connected by air services, and whether
there is a plan to connect in the first
instance, all the district headquarters

Shri Jaipal Singh: Arising out of the
answer given by the hon. Minister,

Mr. Deputy-Speaker: Order, order.
We have spent a lot of time over this
question already. Each auestion can-
not be made the subject-matter of a
discussion. If hon. Members want—I
am afraid tomorrow, we are concluding
this Session—there are provisions for
raising half an hour discussions, one
hour discussions, one and half an hour
discussions two hour discussions, two
and half hour discussions etec., and
whoever is interested may table a re-
quest to have such discussions.

Sardar A. 8. Saigal: But we do not
get half an hour even.
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TENDER SYSTEM

*1575. Pandit D, N, Tiwary: Will
the Minister of Rallways be pleased
to state:

(a) whether it is a fact that the
system of calling for tenders for
transport handling on various Rail-
ways is being disregarded, and in-
stead such contracts are settled by
negotiations;

(b) the reasons for this change-
over from tender to negotiation sys-
tem; and

(c) the number of contracts both
through tender and negotiations
given on the North Eastern Railway
in 1953 and 1954?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) and (b).
Contracts for handling are generally
let out on tender. On rare occasions
however, they are let out by negotia-
tions in the interests of expeditious
work,

(c¢) During 1953 no handling con-
tracts were awarded either on tender
or negotiation. In 1954 one was allot-
ted on tender and another by negotia-
tion.

Pandit D. N. Tiwary: May I know
what beneflts are derived by the Rail-
ways by settling the handling con-
tracts by negotiations, or what loss
does it suffer?

Shri Shahnawaz Khan: As I have
stated in my reply earlier, it is done
in the interests of expeditious work.

Sardar A. S. Saigal: May I know
whether it is a fact that in the rail-
ways, sametimes, even the highest
tenders are changed after opening all"
the tenders, and the contractor who
gives the lowest tender is debarred
from getting the contract?

Mr, Deputy-Speaker: May I state
one thing in this connection? There
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is no use hon. Members sayjng that
generally corruption is rampant in the
railways. Only such questions must
be brought before Parliament, in
which particular cases are brought to
the notice of the hon. Minister., There
is no use generally asking, ‘Is there
this kind of serious corruption?’,
saying that highesi tenders are subse-
quently converted into lowest tenders,
and so on and so forth. Particular
instances musit be brought to netice.
Otherwise, it ig a rambling guestion
which cannot admit of any particular
answer,

Sardar A. S, Saigal: With your per-
mission, I am ready to give the in-
formation. Before this, 1 have
already sent a letter 1o the hon.
Minister, and if you would permit me,
1 shall send another letter on the
same,

Mr. Deputy-Speaker: Hon. Members
are aware that no hon. Member needs
my permission for sending a letter to
the Hon, Minister of Ra¥lways.
Though 1 am sitling here, I feel as
if 1 am sitiing there, and I am also
equally anxious to get as much in.
formation about this subject as possi-
ble. All that 1 am submitting for the
consideration of hon. Members is that
if they have any particular cases in
their mind, they should first of all
write to the hon. Minister..... .

Shrl Jagjivan Ram: With your per-
mission,

Mr. Deputy-Speaker:......and 1if no
remedy ¥s obtained, then they can
bring it up before this House, Other-
wise, 1t 1s useless, Even with respect
to the other cases where suggestions
are to be made such as that the dis-
trict headquarters have 1o be connect-
ed and so on, I would say that those
suggestiiong can be sent to the hon,
Minister first; and if he refuses to
answer. then here is the highest court
or the supreme court, where hon,
Members can bring to notice any re-
missness or refusal on the part nf the
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hon. Minister. Otherwise, bringing
in details is rather inconvenient, and
it takes away the time of the House,

Shri Bhagwat Jha Azad: Arnsing
wut of the ruling that you gave yester-
day as well as today, 1| want to know
this, Are we nol entitled to ask a
yuestion whether it is a fact or not
that in his Ministry the highest ten-
der are reduced to the lowest tender?
Can we not ask this guestion?

Shri Bhagwat Jha Azad: This is not
uever done,

Shri Bhagwat Jha Azad:This is not
for you to answer. It is for the
Depuy-Speaker,

Mr. Deputy-Speaker: 1 shall answer
that.

Shri Gadgil: It is normally not
aone,

Sardar A. 8. Saigal: Normally not
done.

Mr. Deputy-Speaker: Hon. Members
need not talk across the benches. A
point has been raised as to whether
it is the ruling that such a question
vught not to be put. If it i3 a ques-
tion whether the highest tenders are
accepted or the lowest tenders, *hat Is
another matter. But the hon. Mem-
ber who puts a general question
assumes that the lowest tender ought
to be accepted under normal rules,
that in particluar cases. the highest
tenders have been accepted and con-
verlied into lowest tenders. and that
some such malpractices have been
done. It is not as if on a matter of
policy a question is asked as to what
exactly the practice is—that I am not
disallowing; but when it is alleged
that the practice or the rule is one of
contravention of the rules in general
terms. and a question is asked, are
not such  contraventions going on,
then that is something which eannot
be admitted absolutely, because it does
not admit of a specific answer. That
is all my point,
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Shri T. N. Singh: May I know
whether it is a fact that tenders are
invited and then even after that,
negotiations are made? May I know
under what provision of Government
rules this is done?

Mr, Deputy-Speaker: Are there any
such cases? I would like the question
to be split up. There is no good say-
img ‘When did you leave beating your
mother’? This is assuming that such
malpractices exist ang asking, what
has been done? Let it be split up
into two questions. Are there cases,
recently or otherwisc, where negotia-
lions were starteq after the highest
tenders are put in contrary to the
rules?

The Minister of Railways and
Transport (Shri L. B. Shastri): It
will not be quite correct to say that
it is a malpractice to accept a tender
which is not the lowest. It is not
binding on the Government to accept
the lowest tender. There may be
occasions when the administration
considers it necessary to accept a
higher tender, because the contractor
or the firm is a recognised firm and
we have got full knowledge of the fact
that they have done the work pre.
viously very well. Sometimes tne
lowest tender has resulted in nothing:
the work was not turned up. There-
fore, it is quite wrong to suggest that
¥ always the lowest tender is not
accepted. it means a malpractice,
That is the first point. The second
point is this. I do not know what the
hon. Member means when he says
‘the highest tenders are converted into
lowest tenders’. I do not understand
the meaning of that: they cannot be
converted, !

Sardar A, S. Saigal: Converted after
the opening of tenders.

Shri L. B. Shastri: What is there is
there. But I would iike to say, as You
have very rightly said, that if Members
have any suspicion against the accep-
tance of a particular tender, the should
write to me and T am prepared to
give adequate Informstion,
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Shri T. N. Singh: My reference was
to the report of the Public Accounts
Committee in which several cases
have been referred to already where
even after invitation of tenders, con-
tracts were given by negotiations sub-
sequently.

Shri L. B. Shastrl: I might tell the
hon, Member that I do not remember
what has happeneq about the cuses
referred to recently by the Public Ac-
counts Committee. But in a number
of cases where negotiations took place
after having received the tenders, it
is generally done in the case of global
tenders and the railways have defi-
nitely benefited by means of negotia-
tions. And I have some information
that the Public Accounts Committee
are satisfled on that point because it
has resulted in some gain for the rail-
ways and economy for the railways.
Therefore, the Public Accounts Com-
mittee have also felt that those nego-
tiations have been beneiicial to the
rallways.

Pandit D. N. Tiwary: In answer to
my question, the hon., Parliamentary
Secretary said that for expeditious...

Pandit Munishwar Datt Upadhyay:
May I suggest that there should be no
debate on this? This is Question Hour.

Pandit D. N. Tiwary: The Parlia-
mentary Secretary said that for ex-
peditious disposal, contracts are settl-
ed by negotiations. May 1 know how
the calling in of tenders prevenis ex-
peditious disposal of the matter?

Shri Shahmawaz Khan: The hon.
Member had asked a guestion speci-
fically about the setilement of con-
tracts by negotiations on the North
Eastern Railway. In my reoly 1 sald
there was one such case in 1954,
That case related to the work pertain-
ing to the Kosi project. The hon. the
Chief Minister of Bihar came here, to
Delhi, himself and pressed the hon.
Railway Minister to expedite the
giving out of tenders because work was
being held up. So under direct orders
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of the Ra’way Board these negotia-
tions were started on the pressure
exerted upon us by the Chiel Minis-
1ier of Bihar.

INDIAN SHIPPING

*1576. Pandit Munishwar Datt Upa-
dhyay:. Will the Minister of Trans-
port be pleased to state:

(a) whether there is any difficulty
in getting adequate Cargoes for In-
dian ships in overseas trade at pre-
sent;

(b) the number of Indian shipsen-
gaged in overseas trade; and

(c) whether any new routes are
contemplated for Indian ships en-
gaged in overseas trade?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
So far as the Government are aware,
Indian ships employed in overseas
trades are generally able to secure suffi-
cient cargoes.

(b) 28 ships of a tolal gross register-
ed tonnage of 189,691.

(c) The matter is under examination
by the Government in consultation with
the Indian Shipowners.

Pandit Munishwar Datt Upadhyay:
May I know what is the approximate
percentage of trade that is being carried

on by foreign ships in respect of Indian
cargoes?

Bhri Alagesan: At present we are

carrying only a very small percentage—
6 to 7 per cent.

Pandit Munishwar Datt Upadhyay:
What percentage of the coastal trade is
carried on by foreign ships?

Bhri Alagesan: The coastal trade is
entirely reserved for Indian ships.

Shri Kasliwal: May I know whether
Government are working on any scheme
for the reservation cf coastai trade en-
dtirely for Indian shipping?
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Shri Alagesan: From 1950, we had
decided to reserve 2oastal trade for
Indian shipping, and in 1952 it has been
entirely reserved for Indian shipping.

Shri Velayudhan: In order to avoid
competition from foreign shipping com-
panies, what steps have Government
taken for protective Indian shipping so
that cargo may be iaken abroad by
them?

Mr. Deputy-Speaker: This refers not
to coastal shipping, but gererally, to
world shipping.

Shri Alagesan: Overseas trade is a
competitive work, and shipping is in the
private sector., Shipping companies are
trying to send as much cargo as possi-
ble. Whenever they bring their diffi-
culties to us, we also try to help them

Pandit Munishwar Datt Upadhyay:
How many of our ships are engaged
in carrying foreign cargoes?

" Shri Alagesan: I said 28, with a total
tonnage of 1.89,691.

Shri Sarangadhar Das: In view of the
assurance—or rather the decision of
Government—to reserve all coastal
shipping for Indian ships, how do Gov-
ernment reconcile the anomaly of car-
goes for tankers going to ships other
than Indian ships? How do they pro-
pose to reserve that also for Indian
shipping?

Shri Alagesan: When the agreement
was entered into, there were no tankers
on the Indian registry. Ever so, a pro-
vision has been made In the agreement
that tankers which are owned solely
by Government or by corporations in
which Government have the majority
of shares should be utilised for this, We
have also decided to acquire two
tankers for this purpose.

INFORMATION ON AGRICULTURE

*1578. Shri Sanganna:. Will the

Minister of Food and Agriculture be
pleased to state:
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(a) whether it is a fact that twenty
printing machines under the Techni-
cal Co-operation Aid Programme have
been installed in the country for the
production of Agricultural extension
literature in the regional languages; and

(b) if so, the progress that has been
made in this direction?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Twenty units of
offset photo-process duplicating machin-
es and ancillary equipment have heen
obtained from the U.S.A. under the
Technical Co-operation Programme,
Eighteen of these machines have been
supplied to the State (Governments for
production of extension literature in
the regional languagss and the remain-
ing two have been retained for use at
the Centre.

(b) In order to train the cperators
and technicians of the State Govern-
ments in the use of the imported equip-
ment training classes were conducted
at Nilokheri under the guidance of a
foreign Engineer especially deputed for
the purpose by the suppliers of the
machines. The last batch .f trainees
completed their training on 20th Nov-
ember 1954. The Engineer will now go
round to the various States to assist the
State Governments in the installation
of the machines and tn start production
of information material.

Shri Sanganna: May I know whether
this was one of the decisions arriv-
ed at at the tate  Agriculture
Ministers’ conference held during this
year?

Dr. P, S. Deshmukh: This was more
in consequence of the Lucknow con-
ference on information.

Shri Sanganna: May I know what
arrangements have been made for the
farmers who are illiterate?

Dr. P. S. Deshmukh: We are ex-
panding the programme of taking up
fleld projection and other things.

Shri Velayudhan: May I know
whether the Government have any
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information whether the machines that
have been sent to the States are being
made use of or not?

Dr. P. S, Deshmukh: As I said, the
trained personnel wou'd be just avail-
able and as I have said also an engi-
neer would be going round to start
the work. The work has yet to be
started in all the States.

Shrl Veeraswamy: May I know
whether the Madras Government has
also been supplied with une machine?

Dr. P. S. Deshmukh: Yes, Sir.

Shri Heda: The hon. Minister said
that out of 20 machines 18 have been
distributed. May I know what has
happened to the remaining two
machines?

Dr. P. S. Deshmukh: They are with
the Centre, with the ICAR

Shri B. §. Murthy: May I know
whether the information given is with
regard to both the Japanese method of
cultivation as well as the indigenous
methods?

Dr, P. S. Deshmukh: All information
which is likely to be of use to the
farmers and which is based on scienti-
fic researches is given.

TeLEGRAPH FACILITIES IN DISTRICT
HEADQUARTERS

*1579. Shri R. N. S. Deo: Will the
Minister of Communications be pleas-
ed to refer to the answer given to
unstarred question No. 101 on the
21st November, 1953 and state:

(a) whether Telegraph Offices have
since been opened in any of the six
District Headquarters where they
did not exist before;

(b) the names of District Head-
quarters still without Telegraph Offi-
ces; and

(c) when such Offices are likely to
be provided in those places?

The Minister of Communications
(Shri Jagjivan Ram): (a) Yes, at one
of them, namely, Diphu in Assam.
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(b) Keonjargarh in Orissa, Bomdila
Zero, Along and Tuensang in North-
East Frontier Agency.

(¢) Keonjargarh by March 1955; as
early as possible at the four other
places.

Shri R. N. S, Deo: May 1 know
whether the delay is due to the non-
receipt of guarantees of the State
Government?

Shri Jagjivan Ram: There is no
question of guarantee. Step is being
taken to provide all district head-
quarters with telegraph {facilities,
irrespective of loss or gain.

Shri R. N. S. Deo: May I know the
reason why the existing telephone line
from Anandpur to Kecnjhargarh was
not used for the opening of the tcle-
graph office at Keonjhargarh?

Shri Jagjivan Ram: I have not got
details of that. But, those lines were
ex-State lines controlled by the Gov-
ernment of Orissa. We have recently
taken them over.

Sardar Hukam Singh: May I know
what is the number of district head-
quarters that have not gct these tele-
graph facilities?

Shri Jagjivan Ram: Apart from these
four places in the North-East Frontier
Agency, there is no district head-
quarter throughout the country where
there is no telegraph facility.

PuBLIC HEALTH IN MYSORE

*1581. Shri N. Rach’ak:  Will the
Minister of Health be pleased to state:

(}1) the total amount of financial
assistance given to Mysore State for

promoting public health under the
Five Year Plan;

(b) the number of schemes on
which the amount is spent; and

(c) the progress achieved under
each of such schemes, so far?
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The Deputy Minister of Health
(Shrimati Chandrasekhar): (a) to (c).
A statement containing the required
information is laid on the Table of the
Sabha. [See Appendix VI, annexure
No. 39.]

Shri N. Rachiah: According to the
statement given by the Health Minis-
try, it has included an item {for the
construction of wells for the removal
of untouchability for the year 1953-54.
May I know whether this item comes
under the Home Ministry or the Health
Ministry because the Home Minister
has given the reply that for the year
1953-54, he has included Rs. 37,000 for
the construction of wells for the re-
moval of untouchability?

Shrimati Chandrasekhar: Since the
object of the grant includes the con-
struction of wells for drinking water,
it is a subject of public health, though
the Home Ministry have sanctioned
that grant.

Shri N. Rachiah: May I know whe-
ther the Health Ministry feels that by
providing for the construction of wells
they can remove untouchability or
whether they can do it by allowing
the Harijans to use the existing wells?

Mr. Deputy-Speaker: This is a matter
of opinion on which the Health Mi~is-
ter is not expected 1o reply.

Shri N. Rachiah: The same amount
has been included both under the
Home Ministry and the Health Minis-
try. That is why I want to know
whether this particular item comes
under the Health Ministry or the Home
Ministry.

Mr., Deputy-Speaker: All that the
hon. Member wants Lo know is whe-
ther this provision here for wells is
just the same as the provision made
by the Home Ministry for the purpose
of carrying on propaganda for removal
of untouchability or it is independent.

Shrimati Chandrasekhar: It is from
the sanction of the Home Ministry.
Because this subject Is a inatter of
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public health, it was included in this
list,

Mr. Deputy-Speaker: This relates to
well construction and public health and
the other relates to propaganda.

CENTRAL MECHANISED FARMS

*1582. Shri K. C. Sodhia: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the central mechanised
farms are run on co-operative basis;
and

(b) if so, the number of families
working on them and the terms on
which they hold lands?

The Minister ¢f Azriculture (Dr. P.
8. Deshmukh): (n) No, Sir.

(b) Does not arise.

LEPROSY

*1583 Shrimati Sushama Sen: Will
the Minister of Health be pleased to
refer to the replies to supplementaries
on slarred question No. 1077 on the
17th September. 1954, and state:

(a) whether the Treatment and
Study Centres and Subsidiary Centres
allotted to the various States under
the Leprosy Control Scheme, included
in the First Five Year Plan, have
since been opened by the States con.
cerned;

(b) if not, the action taken by Gov-
ernment to check the menace caused
to the public by the lepers; and

(c) whether Government opropose
to provide also poor house: or leper
houses in the States other than those
where the above Centres are tn  be
opened?

The Deputy Minister of Health
(Shrimati Chandrasekhar): (a) The
information is being collected and will
be laid on the Table of the Sabha in
due course,

599 L.S.D.
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(b) and (c) This is the responsi-
bility of the State ('vernments and
the Government of India have nn in-
formation in the matter.

Shrimati Sushama Sen: What is being’
done to provide poor houses and leper
homes in the areas which are under
the Central Government, for Instance,
the Part C States?

The Minister of Health (Rajkumarl
Amrit Kaur): Even the Part C States
have their Governments. The Gow-
ernment of India is concerned with
recommending to the State Govern.
ments to take up the problem of lep-
rosy control, which we have done.

Shri A. M. Thomas: May I enquire
whether the Government is aware that
it is a facl that there is a reduction in
the expenditure made by Missions
like the Salvation Army in the r.ain-
tenance of Leper Homes, and, if so,
whether the Government has made
any evaluation of the requirements of
these institutions and what steps do
Government intend to take to meet
the requirements?

Rajkumari Amrit Kaur: The Gov-
ernment of India does not deal with
such institutions. But, in the First
Five Year Plan an allotment of ‘Rs. 16
lakhs has been made. Four study cen-
tres and 6 subsidiary centres have
been allotted to the tollowing States.
For example, treatment in study cen-
tres, one in Madras, one in Madhya
Pradesh. one in West Bengal and cne
in U.P. As for subsidiary centres,
there is one in Bihar, one in Bombay,
one in Orissa, one in Assam, one in
Vindhya Pradesh and one in Saura-
shtra.

Shri G. P. Sinha: Is Government
aware of the fact that plenty of lepers
roam in Connaught Circus and is there
any proposal to segregate them from
that place?

Rajkumari Amrit Kaur: That agaln
comes under the jurisdiction of the
Delhi State.



1895 Written Answers

FTER Qo THo QEITE : F1 H A §FHA
g t% awdl 7t 5w & fem B
dort at #19 T TA § IS Gway
gian & wgm g4 7 TEw g waen €
ot oot Praet awnat @t @i @EER
2 qr e geaErer 4 dan & 2

A o Wty A onft ww €
P «e T UF 7@ T Y ST AT W
orE e aiz & o TE e avEr @t
77y 74 & Ton & 1 e aesTe & o
¢ fr @t wer T aw ot I W
et & st wee

Shri Achuthan: May 1 know whe-
ther first priority will be given in
giving shelter to all lepers who are
wandering throughout the country

and then gradually take up the ques-
tion of treatment to all

Mr, Deputy-Speaker: The hon.
Member is making a suggestion for
action.

WRITTEN ANSWERS TO QUESTIONS

Civil, AVIATION EMPLOYEES
“1562, Th. Lakshman Singh Charak:

Wil the Minister of Communications
be pleased to state;

(a) whether it is a fact that as a
consequence of the proposed reduc-
tion of their salaries, 3 number of
pilots have resigned from the Nationa-
lised Air Companies and have joined
the air companies in other countries;
and

(b) if so, the names of persons
who have so resigned?

The Deputy Minister of Communi-
catlons (Shrli Raj Bahadur):. (a) No,
‘Sir.

(b) Does not arise.
THR |RT IOl
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EXPLOKRATORY TUBE-WELLS

*1568. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it 1s a fact that an
agreement has been signed by Gov-
erdment with an American firm for
providing advisory services, technical
personnel and assistance in the pro-
curement of materials and equipment
for construction of exploratory tube
wells in India;

(b) if so, the name of the firm and
when the agreement was signed:

(¢) how far the agreement has been
executed. and

(d) whether Government will lay
a copy of the agreement on the Table
of the House?

The Minister of Food and Agricul-
ture (Shrl A. P. Jain): (a) Yes.

(b) (i) Ralph M. Parsons Co. of
U.S.A.

(i1) 7th August, 1954.

(c) An acting Resident Engineer and
a Drilling Superintendent have al-
ready been deputed by the contractor
and their services are being utilised
for planning operations under the
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Groundwater Exploration Programme
and for procurement of the right type
of stores and cquipment.

(d) Copies have already been plac-
ed in the Library of the Sabha.

LEGISLATION

*1574. Shri Keshavaiengar: Will
the Minister of Labour be pleased to

state:

(a) whether it is a fact that Go-
vernment are considering the ques-
tion of appointing a Parliamentary
Commission to investigate and report
on the working of the Labour Legis-
lations passed so far since the 15th
August, 1947; and

(b) if so, what will be the terms of
reference of the Commission?

The Minister of Labour (Shri K. K.
Desai): (a) No.

(b) Does not arise.

Neem Khali

*1577. Shri Ganpati Ram: Will
the Minister of Food and Agrieul-
ture be pleased to state:

(a) the comparative figures of the
production of Neem Khali in the
various States during the last three
years;

(b) the total quantity of export or
import to and from other countries
during the above period; and

(c) the measures taken to increase
its production?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b).
There is no separate item as Neem-
Khali in official statistics, nor are sta-
tistics of imports and exports of Neem-
Khali shown as distinct items in the
existing classification of Trade statis-,
ties in this country. It is not, there-
fore, possible to give these figures.

(c) No specific measures have been
taken to increase the production of
Neem-Khali.
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FaMmIiLy PLANNING

*1580. Shri Bheekha Bhai: Will the
Minister of Health be pleased to refer
to the reply given to starred question
No. 347 on the 24th November, 1954
and state whether Government pro-
pose to undertake research in the
scheduled areas of various States
where ‘the human fertility is the high-
est?

The Minister of Health (Rajkumari
Amrit Kaur): No such proposal has
been considered so far.

BUTTERKLIES

*1582-A. Shri L. Jogeswar Singh:
Will the Minister of Foor and Agricul-
ture be pleased to state:

(a) whether it is a fact that the ex-
port of butterflies from Assam by
land or sea has been prohibited by
the Government of India:

(b) if so, the reasons therefor;

(¢) the species of butterflies export-
ed, if any. to foreign countries during
the past two years; and

(d) the names of the countries in
which those species of butterflies are
in great demand?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes, ex-
icept for scientific or educational pur-
poses or to a recognised private
collector of butterflies.

(b) Large scale export of butter-
flies was considered detrimental to
the survival of many rare species.

(¢) and (d). The information is
being collected. It will be placed on
the Table of the Sabha as soon as it
is available.

RecLAMATION OF TUNGABHADRA PROJECT
AREA
*1584. Shri Viswanatha Reddy: Wil
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that the
reclamation of lands under Tunga-
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bhadra Project in Andhra is going
on at a slow pace:

(b) if so, the reasons therefor: and

(¢) the action Government propose
to take in the matter?

The Minister of Food and Agrical-
ture (Shri A. P. Jain): (a) Yes, Sir.
According to information received
from the Government of Andhra
much progress has not so far been
made with the reclamation work.

(b) The reasons for the slow pro-
gress are (i) adequate numbers of
tractors and other equipment are not
available, and (ii) some of the avail-
able tractors are not in good working
order and are under repairs.

(¢c) The State Government have
placed orders for 15 hulldozers. Two
of these have already arrived at the
site of operations. The State Govern-
ment have also sanctioned the estab-
lishment of a tractor workshop to at-
tend to the speedy repair of tractors
and bulldozers.

Rarway EMPLOYEES

%1585. Shri Madhao Reddi: Will the
Minister nf Railways he pleased to
state:

fa) whether the  Railway " Board
have laid down any uniform  pro-
cedure for the sclection of senior sub.-
ordinates to Jower Gazettéd oposts on
the Railways: and

(h) if so. wnether due weightage
Is given to seniority in such cases?

The Deputy Minister of Railways and

Transport (Shrl Alagesan): (a) and
(b). Yes. i

RECRUITMENT ON THE SOUTHERN RAIL-
WAY
*1586. Shri Veeraswamy: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that a
system of direct recruitment has been
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Introduced to the posts of class I
clerks in the Accounts Department of
the Southern Railway:

fb) if so, the reason therefor,

(c) whether any memorandum has
been received from the clerical stafl
of the Accounts Department; angd

(d) if so, the action taken or pro-
posed to be taken by Government
thereon?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
No; only 20% of the annual permanent
vacancies in the grade Rs. 80-220 of
the Accounts Department of all Rail-
ways have been thrown open for
direct recruitment.

(b) To  improve efficiency in
Accounts Offices.
(c) Yes.

(d) The representations have been
carefully considered and no revision
of the orders on the subject was con-
sidered necessary.

IrRRIGATION SCHEMES IN TRIPURA

*1587 J’ Shri Dasaratha Deb:
‘- | Shri Biren Dutt:

Will the Minister of Food and Agri-
culture be pleased to refer to  the
reply given to starred que:tion No.
729 on the 10th September. 1954, and
state the progress in regard to the
execution. of the various Irrigation
Schemes taken up in Tripura®

The Minister of Food and Agricul-
ture (Shri A. P. Jain): An Investiga-
tion Division has been recently creat-
ed for the purpose of formulating
major irrigation schemes. They have
already undertaken the preliminary
survey in this connection. They have
also been requested io undertake pre-
liminary survey work in connection
with the minor irrigation schemes in-
cluded In the Five Year Plan for Trlk
pura.
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Use ofF TELEPRINTER CIRCUITS

#1588, Shri §. C. Samanta: will
the Minister of Communications be
pleased to state:

(a) whether any complaints have
been received about the working of
the teicprinter circuits from Amritsar,
Ludhiana. Muzaftarnagar. Agra. and
Bhatinda to Delhi and Bombay;

(b) if so, when: and

tc) what steps have been taken to
remove those complaints?

The Deputy Minister of Communica-
tlons (Shri Raj Bahadur): (a) Yes,
regarding Bhatinda-New Delhi, and
Amritsar-New Delhi circults.

(b) On 8-5-54, 24-11-54, and 5-11-54.

(¢) News Agencies have been warn-
ed that if proper use of the press
circuits is not made, the circuits will
be withdrawn.
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INDIAN SHIPPING
*1590, Sardar Iqgbal Singh: Will the
Minister of Transport be pleased to
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place a statement on the Table of the
House showing:

(a) the names of the countries from
which Government made purchases
of ships for merchant shipping during
the last flve years;, and

(b) the price paid for each ship?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
and (b). A statement giving the re-
quired information is laid on the
Table of the House, [See Appendix
VI, annexurz No. 40.]

Kaw  SucaAr

*1591. Shri Bishwa Nath Roy: Will
ihe Minister of Food and Agriculture
be pleased to -tate whether the work
of refining imported raw sugar has
actually started anywhere in the
country?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): Yes.
o8
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Gur INDUSTRY

*1593. Th, Jugal Kishore Sinha: Wil!
the Minister of Food and Atl_'iculture
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be pleased to state the repercussions
on the Gur Industry consequent on
the opening of new sugar factories?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): Establishment
of new sugar factories is not likely to
have any unhealthy repercussions on
the Gur Industry.

ADENT CO-OPERATIVE AND MARKETING
SocIeTy

»1593-A. Shri Gadilingana Gowd:
Will the Minister of Food and Agricul-
ture be pleased to state:

(a) whether the Adeni Co-operative
and Marketing Society is at present
uncer the direct management of the
Registrar of Co-operative Societies in
Ancdhra State from the 15th May, 1953,

(b) if so, what is the profit and
loss account of that Society for 1953-
54. and

(c) whether Government will place
on the Table of the House a copy of
the Audit Report of the Society for
1953-547

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) to (c¢).
Information has been called for from
the Government of Andhra and will
be placed on the Table of the House
as soon as it is-obtained.

Diskases 1N Fry Fisu

*1594. Shri Deogam: Will the Min-
ister of Food and Agriculiure be
pleased to state:

(a) whether Government are aware
that fry-fish are attacked with certain
diseases which cause their death in
large numbers;

(b) if so. the nature of the diseases;

(c) whether any remedies have
been discovered for these  diseases;
and

(1) the authorities to whom the
plsciculturists should consult for
remedy?
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The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes.

(b) Infection by Protozoan, Crus-
tacean and Helminth parasites.

(c) Yes.

(d) Fisheries Departments in var-
ious States and the Central Inland
Fisheries Research Station, Calcutta.
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RAiLwAY SCHOOLS

*1596. Pandit Lingaraj Misra: Will
the Minister of Railways be pleased to
state:

(a) the number of Secondary
Schools both Middle and High run by
the various Railways;

(b) whether the Railway Board
have made a careful study of the re-
port of the Secondary Education Com-
mission with a view to implementing
the recommendations of the Com-
mission in respect of the Railway
Secondary Schools; and

(c) whether there is any proposal
to introduce technical education in
any of these Secondary Schools as
recommended by the Secondary Edu-
cation Commission?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) 49,

(b) and (c). The recommendations
of the Commission have fo be im-
plemented by the respective State
Governments and the Railway Schools
will fall in line with the revised
orders
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x EMpLOYEES OF FORMER AIR INDIA
LimITED

*1597. Shrimati Renu Chakravartty:
Will the Minister of Communications
be pleased to state:

(a) whether there was any occa-
sion for the Hon'ble Justice Shri
W. R. Puranik, who was appointed to
consider the representations of the
employees of former Air India
Limited, to review his own findings;

(b) if so, the nature and extent of
such review;

(¢) the circumstances necessitating
the review; and

(d) the terms of reference, if any,
therefor?

Theé Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Shri
Purarik wus appoinied ‘o advise
Government. cn the representations
received under scction 20(2) of  the
Ajr Corporations Act, 1953, It is not
ordinarily desirable to disclose what
advice he gave to Government on
these representations or whether he
reviewed his own findings. I might
say, however, that there was no
occarion for Shri Puranik to review
his findings.

(b) to (d). Do not arise.

AR INDIA INTERNATIONAL STAFF— ALES
OF Pay

S shri A. K. Gopalan:
*1598. 5 Shrl Punnoose:

Will the Minister of Communications
be pleased to state:

(a) whether the pay scales and
other terms of service in Air India
International would be the same as
that of Iadian Airlines Corporation;

(b) whether it is a fact that Air
India International has already de-
cided that the pay scales and other
terms of service of employees in that
Corporation would be those followed
by the Indian Airlines Corporation:
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(¢) whether Government favour
introducing uniform wage scales
etc.. for the employees in both the
Corporations; and

(d) if not the reasons therefor?

The Deputy - Minister of Communi-
cations (Shri Raj Bahadur): (a) to
(d). Since the Indian Airlines Cor-
poration had taken over employees, of
the different Companies on varying
scales of pay, it wus essential for
them, for purposes of integration, to
evolve a common scale of pay. Such a
problem did not arise for the Air India
International. It is not correct that the
Air India International Corporation
nave already decided to follow the
same pay scales and oher ferms of
service which are being determined by
the Indian Airlines Corporation for
their employees. The Air India In-
ternational Corporation are awaiting
the decisions of the Indian Airlines
Corporation in the matler before con-
sidering how far they should adopt a
similar course. It is not, therefore,
possible 1o state how the pay scales
etc. of the employees of the two Cor-
porations will compare. So far as Gov-
ernment are concerned, there has been
no occasion to consider the question
in detail.

Minimum WaGes Act

%1599, Shri Ramananda Das: Will
the Minister of Labour be pleased to
state:

(a) whether the Minimum Wages
Act has been implemented in respect
of all the categories of labourers in
all the States with the exception of
the agricultural labour;

(b) the machinery of Government
which is to look into the proper im-
plementation of this Act;

(c) whether the said machinery fis

working properly in all the states;
and

(d) if not, the action Government
propose to take for the proper im-
plementation of this Act with regard
to all the Scheduled workers?
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The Minister of Labour (Shri K. K.
Desai); (a) So far as employments
.othe. than in agriculture are con-
cerned. minimum wages have already
been fixed in a large majority of the
cases @and it is hoped that the re-
maining cases too will almost all be

- ¢overed by the 31st December, 1934,
the target date for fixation of wages
‘ander the Act.

() to (d). While a few State Gov-
ernments have appointed full-time
Inspectors for the enforcement of
the Act, others have entrusted this
work to the existing ‘inspection staft
appointed under other labour enact-
meh:s, 'The effective enforcement of
gn Act of this nature depends to @
very great extent on the availability
of an adequzte inspeetion staff and
thiz :1pect of the matter has been
brought to  h: notice ¢ the State
Governments. ‘

RecGiONAL INDEX NUMBERS

*1600. Shri Tulsidas: Will the
Minister of Food and Agriculture be
pleased to state when the preparation
of the Regional Index Numbers of
wiholesale prices of cereals and other
agridultural commodities as  recom-
mended by the Agricultural Prices
‘Enquiry Committeé {s likely to be
completed? .
The Minister of Food and Agricul-
ture (Shri A. P. Jain): The concern-
ed State authorities have been re-
‘Quested to furnish price datz m res-
pect of the centres recommended by
‘the Agricultural Prices Enquiry Com-
miltee and according ‘o the new con-
" notation suggested by it, from January
1885, The question of constructing
Reglon  Index Number of Whole.
sale Prices as recommended by
that Committee will, therefore, be
faken up after prices data from sll the
?antres become available on a regular

BI1S8. !

5 Lasaur PLANTATIONS Act (RULES)
*1601. Shri N. Sreekantan Nair:
Will the Minister of Labour be plean-
ed to refer to the reply given to
starred question No. 1518 on the R0th
‘Beptember, 1954, and state:

Written Angwers 28 DEGIMBER 1954  Written Answers 1908

(a) whether the Rules under the
Labour Plantations Act, 1951 have
since been framed and promulgated
by the State Government;

(b) whether Government propose to
enforce the Act in the near future;
and '

(c) if so, when?

The Minister of Labour (Shri K K.
Desal): (a) Draft model Rules -~ were
prepared and forwarded to State Gov-
ernments concerned with a request to
issue them flnally as early as possible.
The matter is receiving their atten-
tion. :

(b) and (c). The Act was brought
into force on the 1st April, 1954.

MeTEOROLOGICAL Facinrries ror Hien
LeveL FLiGHT

*1603. Sardar Hukam Singh: Will
the Minister of Communications be
pleased to state:

(a) whether the scheme for prot
viding Meteornlogical facilities for
high-level flights such as that of
B.O.A.C. Comet has been finalised: and

. (b) whether full facilities exist at
present in our aerodromes for satis-
fying the meteorological service
needs of high-level flying?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) and (b).
With a view to providing information
regarding winds and temperature to
aircraft flying at high levels, a scheme
for establishing a - network of Radio
Wind finding station¥'and for increas.
ing the frequency of radiosonde ohser-
vations in India has been drawnm up.
The, scheme is being implemented by
stages and will be completed by the
end of 1956-57.

MORAL REARMAMGNT ADMINISTRAT ON

*1604. Shri  Krishnacharya  Joshi:
Will the Minister of Health be pleas-
ed to state:

(i) the main activities of the
Moral Re-armament Administration
in India: and
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(i:} the help rendered by Govern-
ment to this movement?

The Minister of Health (Rajkumari
Amrit Kaur): (a) and (b). The
Ministry of Health has no information
on the subject.

ADULTERATION OF OILS

*1605. Shri D. C. Sharma: Will the
Minister of Health be pleased to
state:

(a) the extent to which the adul-
teration of olls in various states of
India has increased or  decreased
since 1952: and

(b) the number of sample: analys-
ed during the period from 1952 on-
ward and the extent of adulteraticr
detected therein?

The Minister of Liealth (Rajkumari
Amrit Kaur): (a) and (b). A state-
ment contlaining the required infor-
mation, so far as is available, is laid
on the Table ¢f the Sabha. [See
Appendix VI, annexure No. 41.]

Jurte EXPERT COMMITILE

*1606, Shri Jhulan Sinha: Will the
Minister of Food and Agriculiure be
pleased to state:

(a) how far the recommendations
of the Jute Expert Committee have
so far been implemented: and

(b) which of the States have taken
steps to enact the Jute Seeds Act?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) and (b).
A s'atement containing the infor-
mation is laid on the Table of the
Housze. [See Appendix VI, annexure
No. 42.]
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The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) This
facility has been withdrawn only from
some R.M.S. offices to avoid last
minute rushh of postings which the
stafi find it difficult to sort in time
to cateh the train:.

(b) Yes. But in most such cases
the next mail carrying train is evall
able on the next day.

(c) By allowing late postings the
houses,
are tempted to post most of their
letters verv near ihe actual despatch
time of mails, causing great strain on
the sorters in completing their work
in time to catch the {rain,  whose
efficiency of work is also  seriously
affected.

TRAINING To EAsT BENGAL DISPLACED
PERSONS

*1608. Shri T. B. Vittal Kao: Will
the Minister of Labour be pleased 10
state:

(a) whether any steps are being
taken for providing training facilities
to displaced persons from East
Bengal in the Centres run by the
Ministry; and

(b) if so, the details of the scheme?

The Minister of Labour (Shri K, n.,
Desai): (a) and (b). Steps have al-
ready been taken for providing crafts-
men. ‘raining for 1,725 displaced per-
sons from East Pakistan in the
Training Centres run by this Ministry
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in West Bengal, Assam, Bihar and
Orissa. Training is imparted in trades
relating to engineering, building and
cottage industries. The conditions
are the same as for other trainees,
but all such trainees get stipends at
an increased rate of Rs. 30/- per
month. In addition, facilities for
apprenticeship training for 1,000 dis-
placed persons in industrial under-
takings have been provided.

INSPECTORS’ EXAMINATIONS

%1609, Shri Bhagwat Jha Azad:
Will the Minister of Communications
be pleased to state:

(a) whether Government  propo:e
to remove from the approved list the
names of the candidates who  were
gelected under the reduced standard
fn the 1952 Inspectors’ examination;
and

(b) if so, the reasons therefor?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) No.

(b) Does nol arise.

ELECTRIFICATION OF CALCUTTA SUBURBAN
LINES

*1610. Shri Gidwani: Will the
Minister of Railways be pleased to
state:

(a) whether the project regarding
electrification of Calcutta Suburban
lines has since been taken in hand;

(b) if so, when it is likely to be
completed; and

(c) whether any officers will be
deputed to Britain ang Continent to
study the latest methods of electric
tractinn?

The Depuly Minister of Railways
and Transport (Shri Alagesan): (a)
aad (b). Preliminary work in connec-
tion with electrificaiion of Section
fAowrah to Burdwan via Bandel and
Tarakeswar Branch is on hand. It
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is expected that electrification of this
section would be completed by 1857.

(¢) Yes Sir, Two officers have
been deputed for study tour for a
period of six weeks.

PosT-GRADUATE MEDICAL COUNCIL

*1611. Shri S, N. Das: Wil the
Minister of Health be pleased to
state:

(a) whether the proposal to create
a statutory Post-Graduate Medical
Council has been Hnalized;

(b) whether it is a fact that the
Indian Medical Council opposed this
proposal:

(¢c) if so, the grounds on which it
was opposed: and

(d) the final decision of
ment in the matter?

Govern-

The Minister of Health (Rajkumari
Amrit Kaur): (a) Not yet.

(b) The Government of India are
not aware of '‘he reactions of the
Council as a whole although its Presi-
dent has opposed the proposal.

(c) The President of the Indian
Medical Council has opposed the Gov-
ernment’s proposals on  the grounds
inter alie, that the Council which has
already been dealing wilh some post-
graduate medical education, should
continue to exercise the function and
that there is no justification  for
creating a separate statutory Coun-
cil of Post-graduale Medical Edu-
cation.

(d) ‘A decision has not been taken
so far.

D.V.C. SoiL. CoNSERVATION RESEARCH
CENTRES

*1612. . Shrimati Tarkeshwari Siaha:
./ Shri Ibrahim:

Will the Minister of Food and Agri-
culture be pleased to state:



1913 Written Answers

(a) whether the Central Soil Con-
servation Board has agreed to sub-
sidize the D.V.C's Soil Conservation
Research Centres;

(b) if so, the extent of the subsidy
to be given:

(c) the nature of the specific
schemes for which it will be given;
and

(d) whether such schemes will
need the approval of the Central Soil
Conservation Board?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes.

(b) The Soil Conservation Board
has decided to subsidise the Research
Training and Demonstration Centre
at Ilazaribagh on a 50:50 basis.

(¢) The scheme pertains o re-
search demonsiration and training in
Soil Conservation methods.

(d) Yes.
COORDINATION OF SEA AND RAIL TRANSPORT

*1613. Pandit Munishwar Datt Upa-
dhyay: Will the Minister of Transport
be pleased to state the nature of the
decision taken by the Consultative Com-
mittee of ship-owners in Bombay on the
20th November, 1954 to co-ordinate the
sea and rail transport?

The Deputy Minister of Railways
and Transport (Shri Alagesan): It
was decided that the matter should be
further examined by the Government
in consultation with  the Indian
Coastal Conference.

CONTRIBUTORY HEALTH SERVICE SCHEME

*1614. Th. Lakshman Singh Charak:
Will the Minister of Health be pleas-
ed to state: '

(a) the average number of patients
who attend a hospital or a dispensary
under the Contributory Health
Service Scheme:

(b) the number of employees who
have joined the Scheme; and
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(e) whal action Government have
taken on the representations or com-
plaints received so far with regard
to this Scheme?

The Minister of Health (Rajkumari
Amrit Kaur): (a) A statement giving
the information required is placed on
the Table of the Sabha. [See Appen-
dix VI, annexure No. 43.]

(b) 50,899,

(c) All complaints and represen-
tations are always duly considered.
Inter alia, the number of medical
officers has been increased; four more
stalic dispensaries and three mobile
dispensaries have been sanctioned:
increased provision has been made for
the purchase of special medicines.
and an Advisory Commitiee has been
ronstituted.

Kanke MENTAL HOSPITAL

Dr. Ram Subhag Singh:
Shri Deogam:

Will the Minister of Health be
pleased to state:

*1615.

(a) whether it is a fact that
admission to the Kanke Mental Hospi-
tal, Ranchi (Bihar), is allowed on
payment of a ticket fee;

(b) it 8o, the amount of the fee;

(c¢) whether any protests have been
made to Government in this regard;
and

(d) if so, the action taken in the
matter?

The Minister 'of Health (Rajkumari
Amrit Kaur): (a) No.

(b) to (d). Do not arise.

GRANTS FOR ROADS

*1616. Pandit D. N. Tiwary: Will
the Minister of Transport be pleased
to state:

(a) the amount of grants and loans
given to the State of Bihar for con-
struction of village approach  roads
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in 1053-5¢ which has remained um-
utilized; and

(b) whether any reasons were
given by the Bihar Government for
not utilising the amount in full?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Kban): (a) The
grant of Rs. 1 lakh made from the
.Central Road Fund (Ordinary) Re-
‘serve was not utilised.

~(b) No, Sir.

CATTLE STERILITY SCHEME

*1617. Shri Viswanatha Reddy: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that six
Regional Centres and one  Central
Station have been set up under the co-
ordinated Cattle Sterility Scheme;
.and

(b) if so, the names of the places
where the Regional Centres are locat-
ed?

The Minister of Foed and Agricul-
ture (Shri A. P. Jain): (a) Yes, but
these stations will start functioning
only about August, 1955, when the
Sterility Officers appointed for the
purpcse return from Sweden after
training.

(b) The Colleges of Veterinary
.Science and Animal Husbandry:—

Bombay.

Calcutta (West Bemgal).
Hissar (Punjab),
Madras.

Mathura (U.P.).

Patna (Bihar).

MECcHANISATION OF Rice CULTIVATION

*1618. Shri Sanganna: Will the
Minister of Food and Agriculture be
-pleased to state:
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(a) whether any steps have been
teken by Government for the
mechanisation of rice cultivation in
the country;

(b). whether Oliver QC-3 Crawler
Tractors by William Jacks Com-
pany have been utilised for this pur-
pose; and

(c) if so, the results thereof?
The Minister of Focd and Agricul-
ture (Shri A, P. Jain): (a) Yes.
(b) No.
(¢) Does not arise.
REHABILITATION OF JOOMIAS

*1619, Shri Dasaratha Deb: Will
the Minister of Food and Agriculture
be pleased to refer to the reply given
to Unstarred Quesiion No. 749 on tho
27th Scptember, 1954 and state:

(a) the progress made so far in
the rehabilitation of Joomias in
Belona Sub-division of Tripura:

(b) whether such rehabilitation
work is also being carried on at
other places in Tripura; and

(c) if so.'the.lnames of those places?

The Minisier of Food and Agrical-
ture (Shri A, P. Jain): (a) A state-
men. is laid on the Table of the
Sabha, [See Appendix VI, annexure
No, 44.]

(b) and (¢). Yes: Joomias are be-
ing allotted land in all the sub.
divisions of the State.
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The Parliamentary Secreiary to the
Minister of Rzilways and Transport
(Shri Shahnawaz Khan): (a) - Plans
and an estimate for the rconstruction
of the pontoon bridge have  been
called for from .he Government of
Uttar Pradesh and those are still
awailed.

(b) It is hoped that the  pontoon
bridge will be nut up before  April,
1956.

UPGRADING OF CALCUTTA HOMOEOPATHIC

COLLEGE

*1621. Shri S. C. Samanta: Will
the Minister of Health be pleased to
refer to the reply given to Starred
Question No. 713 and Unstarred Ques-
tion No. 552 on the 8th December,
1953 and the 13th May, 1954 respec-
tively and state:

(a) which one of the existing
Homocopathic colleges in Calcutta
has been recommended for upgrad-
ing by the Government of West
Bengal;

(b) whether the wupgrading work
has begun;

(c) if not, when it is likely to be
taken up; and

(d) the amount that Government
intend to spend on the institution?

The Minister of Health (Rajkumari
Amrit Kaur): (a) The Calcutta
Homoeopathic Medical College and
Hospital, Caleut'a.

(b) and (e). The upgrading work
has not yet begun as npo final decision
has been reached. The Government of
India are in correspondence with the
Government of West Bengal on  the
subject at prescent.

(d) This will depend on the final
decision when taken.

YEMMIGANUR WEAVERS CO-OPERATIVE

PRODUCTION ANp SALES SOCIETY

*1621-A. Shri Gadilingana Gowd:
Will the Minister of Food and Agri-
culture be pleased to state:
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(a) whether it is a fact that an
enquiry into the affairs of working of
the Yemmiganur  Weavers' Co-oper-
ative Production and Sales Society (n
May, 1954 has been ordered under
sertion 38 of the Madras Co-oper-
ative Societies Act;

(b) if so, whether the enquiry has
been held; and

(c) whether the report will be
placed on the Table of ‘he House?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) to (c¢). In-
formation has been called for from
the Government of Andhra and will
be placed on the Table of the House
as scon os it is obtained.

CATTLE AND LIVESTOCK INSURANCE SCHEME

*1622. Sardar Igbal Singh: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given
to Unstarred Question No. 802 on
the 18th December, 1952 and state:

(a) whether the Cattle and Live-
stock Insurance Scheme has since
been introduced in any other State
excepting Pepsu; and

(b) if so, the names of the States?

The Minister of Food and Agricul-
ture (Shri A. P. #ain): (a) No State
in India has instituted a cattle in-
surance scheme.

(b)Y Dnes not arise,
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The Minister of Health (Rajkumari
Amrit Kaur): (a) One hundred and
two.

(b) No time can be stated at present
but the matter is under consideration.

DISCHARGE OF JUTE WORKERS

*1624. Shri Ramananda Das: Will
the Minister of Labour be pleased to
state:

(a) whether it is a fact that a
large number of women working in
jute mills are going to be discharged
in West Bengal due to ban on night
work for the women; and

(b) if so, the action Government
propose to take in the matter?

The Minister of Labour (Shri K. K.
Desai): (a) Government have no in-
formation.

(b) Does not arise.
CoIR INDUSTRY IN TRAVANCORE-COCHIN

*1624-A. Shri V. P. Nayar: Will the

‘Minister of Labour be pleased to
state:

(a) whether it i® a fact that with
the enforcement of minimum wages
in the Coir Industry in Travancore-
Cochin. the owners have closed down
the establishment throwing out of
employment over 25,000 workers from
the 1st December, 1954; and

(b) if so, what action Government
propose to take in the matter?

The Minister of Labour (Shri K. K.
Desai): (a) and (b). Government are
not aware of any establishment clos-
ing down as a result of enforcement
of minimum wages. "The Travancore-
Cochin Governmaent fixed minimum
wages for this industry with effect
4rom the lst December, 1954 and
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thereupon the employers represented
to the State Government that the
factories could not afford the mini-
mum wages notified.  After a Coun-
ference convened by the Travancore-
Cochin Minister for l.abour on  the
14th December, 1954, a bi-partite Com-
mitiee, with an independent member
as Chairman, has been set up to re-
port on the matter,

LABOUR WELFARE

*1625. Shri Krishnacharya Joshi:
Will the Minister of Labour be pleas-
ed to state the total amount spent
on labour welfare during 1953-54?

The Minister of Labour (Shri K. K.
Desai): Information in respect of the
Central sphere is being collecteq and
will be placed on the Table of the
Sanna in due course.
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The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) and
(b). All orders for automatic tele-
phone cquipment are, in the first in-
stance, placed on the Indian Telephone
Industries  Ltd., Bangalore, which
obtains such of the equipment as can-
not be manuafctured in the factory
itself from the Autlomatic Telephone
and Electric Company, Limited, of the
U.K. Shipment for equipment im-
ported from the UK. is arranged by
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the Director General, India Stores

Department, lL.ondon.

UNEMPLOYMENT IN MicA MINEs

. f Shri 8, N. Das:
1627. 1 Shri Ramachandra ReddI:

Will the Minister of Labour be
pleased to state:

(a) the number of labourers en-
gaged in Mica Industry that have
been thrown out of employment in
the different parts of the country
due to slump in trade; and

(b) the steps taken so far to give
alternative employment to these
labourers?

-
”

The Minister of Labour (Shri K, K,
Desai); (a) About 11,500,

(b) A Sub-Committee which was set
up by the Mica Mines Labour Welfare
Fund Advisory Committee, Andhra,
ifo examine this question came to the
conclusion that there have becen no
complaints of large scale unemploy-
ment and alternative sources of em-
ployment  as in agricullure were
available to the workers. In Bihar,
the State Government have con-
stituted an Unemployment Com-
mittee to go into the matter and the
Committee has submitteq its interim
recommendations which arc under
the consideration of the State Gov-
ernment.

In all the States, the workers em-
ployed in mica industry generally
come from the neighbouring villages
and are employed in the work of

agriculture and other subsidiary
works.
SoiL. CONSERVATION SCHEMES
+1628. J Shri Gidwani:

\ Shri Ganpati Ram:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether it is a fact that Gov-
ernment have approved the Soil
Conservation Scheme of the Uttar

Pradesh Government for the afforesta-
tion of its border on the Rajasthan
side;

(b) if so, the estimated expendi-
ture to be incurred on this scheme;

(c) whether the scheme will be
financed by the Centre; and

(d) if so, the terms on which the
amount will be advanced to the
State?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes.

(b) The total cxpenditure on  the
Scheme is estimated al Rs. 352 lakhs.

(¢) The Ceniral Soil Conservation
Board has already approved a loan
of Rs. 12,30,000. The question of the
grant of a subsidy is under consider-
ation.

(d) The loan wiil be advanced by
the Government of India on the
following terms:—-

(i) The loan would be repayable
in 15 annual equated instal-
ments, falling due on the first
anniversary of the drawal of
loan.

(ii} The loan would be sanctioned
by Government of India from
time to time on the basis of
the actual execution of the
scheme.

(iii) The Government of India, as
a very special case would
give a subsidy equal to the
interest chargeable during the
first flve years of the drawal
of loan. This subsidy would
be withdrawn after the first
filve years.

PASSENGER AMENITIES

*1629. Pandit Munishwar Datt
Upadhyay: Will the Minister of Rall-
ways be pleased to state:

(a) the nature of reforms being
introduced in the Railways regard-
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ing equality of treatment to
ent classes of passengers; and

(b) the facilities offered to third
class passengers regarding reserva-
tion of sleeping berths, wusing of
same entrance and exit in Station
Platforms as upper class passengers
ete.?

differ-

The Parlinmentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) The
reforms recently intreduced are:—

(i) Abolition of the system  of
earmarking exits and entranec.
es at stations for different
classes of passengers:

(ii) Throwing open of dining
cars to all classes of passen-
gers. and

(iii) Making the retiring rooms at
stations available for all
classes of passengers on pay-
ment of the presecribed scale
of charges.

(b) Sleeping  accommodation for
third class passengers during night,
between specified stations, on pay-
ment of a surcharge of Rs. 3/- per
night has  been provided on eight
trains.

The other facilities offered are as
stated in reply to part (a) of the
question.

Locust Swarms IN ORrissa

- *1631. Bhri Sanganna: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that a
swarm of locusts has recently invad-
ed the districts of Bolangir and Sam-
balpore (Orissa);

(b) it so, whether the Government
of Orissa have sought any assistance
fram. the Centre to fight the menace
of locusts; and

(c) the action taken thereon?
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The Minister of Food and Agricul-
ture (Shri A, P, Jain): (a) Yes.

(b) Nn
(e¢) Does not arise.

ABRONAUTICAL ENGINEERING DEPARTMENT

+1832. Shri §. C. Samanta: Will the
Minister of Communications be pleas-
ed to state:

(a) whether the Development
Programme for the' Aeronautical En-
gineering Department has been com-
pleted;

(b) if so, when; and
(c) the details of the work done?

Th2 Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) and
(b). It is not clear what the hon.
Member is referring to by ‘Aeronauti-
cal Engineering Department', The
Aeronzutical Engineering  problems
connected with civil aviation are dealt
with in the Research and Development
Organ’sa’ion of the Civil  Aviation
Department. Like all research and
development activities. aeronautical
engineering is also a continuous one
and henrz the question of completing
the development programme does not
arise.

(¢) I lay a statement on the Table
showing some of the important items
of work done by the Research and
Develepment Organisation of the Civil
Aviation Department. [See Appendix
VI, annexure No. 45.]

GORAKHPUR LABOUR Force DepoT

*1633. Shri T. B. Vittal Rao: Will
the Minister of Labour be pleased
to state:

(a) whether Government have exa-
mined the Report of the Committee
appointed to enquire into the closing
down of the Gorakhpur Labour Force
Depot;

(b) it so, whether any decisit;n has
been taken in the matter; ang

(¢) whether g copy of the Report
will be laid on the Table of the House?
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The Minister of Labour (Shri K. K.
Desai): (a) Yes.

(b) Government have accepted the
recommendations of the Committee.

(c) A copy of the report is placed
on the Table of the Sabha. [Placed
in the Library. See No. S-533/54.]

ALL INDIA CrOP COMPETITION SCHEME

*1634. Dr, Ram Subhag Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government propose to
introduce a new scheme 1o award
prizes in crop competition;

(b) if so, the nature of the scheme:
and

(c) the amount of the highest prize
proposed to be awarded under that
scheme?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) Yes. The
Government of India have sanctioned
a scheme for the award of Community
prizes under the Crop Competition
Scheme.

(b) A statement is placed on the
table of the House. [See Appendix
VI, annexure No. 46.]

(¢) Rs. 10,000/-.

TECHNICAL AIp FROM SWITZERLAND
Firm

*1635. Sardar Igbal Singh: Will the
Minister of Rallways be pleased to
lay a statement on the Table of the
House showing:

(a) the different forms of technical
aid received so far by Government
from Messrs. Schlierien of Switzerland
under the Technical Aid Agreement
entered into with the firm;

(b) the tbtal expenditure incurred
on this account giving figures under
each head;

(¢) the number of all-metal liglht
weight coaching stock received so far;
and

599 L.S.D.
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(d) the stage at which the scheme
of setting up of a factory in India for
the manufacture of all-metal light
weight coaches stands?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
to (d). A statement is placed on the
table of the House. [See Appendix
VI, annexure No. 47.]

RUDRA SAGAR

926. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state whether there is any
scheme for providing a sluice gate at
“Rudra Sagar” of Sonamura In
Tripura?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): Yes.

ay ® oy s

Q0. St Wer T T afcagE
7Y ag a = & 3 &6 o

() 2eu3-uy & faTw ag &
eH! & fawrg & fog Ia< 93w a@<
Y (7% ax) fegar wazm fear
g

(&) few¥-yy ® w@ aF SAF
3% & fog frar sam fear mar
g ; A

(m) fem fem @e=i &1 faFme
oft famrand § 7

The Depuly Minister of Rallways
and Transport (Shri Alagesan): (a)
and (b). A statement giving the re-

quired information is attached. [See
Appendix VI, annexure No. 48.]

(c) Improvements to  Dharasu-
Bhatwari, Badrinath-Mana Pass,
Girgaon-Dung, and Garbiang-Lipulekh
bridle paths.
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The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) Figures
are not available.

(b) Does not arise.

(¢c) 43.3 per cent. and 6.3 per cent.
respectively (according to the Milk
Marketing Report 1950).

(d) No direct assistance is given
by the Central Government to the
cultivators for increasing the pro-
duction of milk and ghee, but the
Key Village Scheme aims at up-grad-
Ing cattle, thereby increasing their
milk yield.
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The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yec.

(b) Indala in Sawai Madhopur Dis-
trict and Bigga in Dungargarh Tehsil.
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(c) The proposals, which were re-
ceived on 18th December, 1954, are
under examination. 1t is for the
Rajasthan Government to fix dates
for the opening of these Gosadans,
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The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes.

(b) and (c). The cost of the pro-
posed buildings will be about Rs. 1}
lakhs. The new buildings are ex-
pected to be completed in about 2
years' time.
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932. Shri Lakshmayya: Will the
Minister of Rallways be pleased to
state:

(a) whether any new stations have
been opened during the period 1951—54
on the line between Guntakal and Ban-
galore (Southern Rallway) in Andhra;
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(b) whether any representations
have been received by Government for
the opening of a new railway station
on this line between Gulapalyam and
Khadarpet stations; and

(c) if so, whether Government would
give it a favourable consideration?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
No new station was opened on the
Guntakal-Bangalore section during
the period 1951-1954. A halt at
Chigicherla between Zangalappale and
Dharmavaram stations on this section
was, however, opened for III class
passenger traffic, with effect from 1st
January, 1953.

(b) Yes.

(¢) The proposal is under examin-
ation.

PusLic CALL-OFPICES IN ANANTAPUR
DisTRICT

933. Shri Lakshmayya: Will the
Minister of Communications be pleas-
ed to state:

(a) the names of the towns in Anan-
tapur district of Andhra State, which
have been provided with Public Call
Offices @during the period 1952-54;

(b) the basis on whirh the Public
Call Offices are installed by Govern-
ment in the towns; and

(¢) whether there is any scheme to
provide such offices in two Taluk head-
quarters like Kalyandrug and Mada-
kasira in Anantapur district in view
of their importance in business?

The Deputy Minister of Communi-

cations (Shri Raj Bahadur): (a)
Dharmavaram, Kadiri and Urava-
konda.

(b) Public Call Offices are
sanctioned, wherever the proposal
does not involve any loss to Govern-
ment. It has, however, recently been
decided that some small amount of
loss can be allowed in the case of
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Public Call Offices proposed for sub-
divisional headquarter stations.

(c) There is no proposal so far
regarding Madakasira. The proposal
for Kalyandrug was examined and
dropped, as it involved a loss to Gov-
ernment.

Unirorms FOR CLass IV EMrLOYEES

934. Dr. Satyawadi: Will the Minis-
ter of Health be pleased to refer to the
answer given to the Unstarred Ques-
tion No. 68 on the 16th November,
1954 ang state:

(a) the next date on which winter
uniforms will be due and issued to
the Class IV employees of the Central
Research Institute, Kasauli;

(b) the usual period fixed for dis-
tribution of uniforms under the rules;
and

(c) whether it is a fact that winter
season usually starts at Kasauli in
October and the uniforms due for this
winter have not yet been issued?

The Minister of Health (Rajkumari
Amrit Kaur): (a) October, 1855.

(b) Three years.

(¢) Yes, Winter uniforms were last
issued to the employees of the Cen-
ra' Research Institute Kasauli, in
1952 and therefore no winter uniforms
were due to be issued to them for
this winter.

TickerLuss TRAVELLING

935. Shri Dabhi: Will the Minister
of Rallwavs he nleased tn state:

(a) the number of special drives
carried out to prevent ticketless tra-
velling on the Western Railway in the
year 1953-54;

(b) the number of persons prosecuted
for travelling without tickets during
that period;

(c) the number of persons convicted;
and
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(d) the number of persons sent to
jail?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
1,120.

(b) 30,769.

(c) 29.859.

(d) 7,122 )
EXPORT OF RicE

936 f Shri Bibhuti Mishra:
: 'LShri C. R. Chowdary:

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to starred question No. 219
on the 27th August, 1954 and state:

(a) the names of the countries to
which rice has been cxported from
India during the current year; and

(b) the rate charged per maund?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Mauritius,
Singapore, Quatar, T. Oman, UK,
Zanzibar, Ceylon, Fiji Islands and
Saudi Arabia.

(b) No export price for rice s
fixed by the Government. The trade
is permitted to purchase rice from the
open market and export it at prices

to be negotiated by the exporters
with the importers in foreign
countries.
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FAaMILY BUDGET OF INDUSTRIAL WORKEKS

938. Shri Keshavaiengar: Will the
Minister of Labour be pleased to state:

(a) whether an enquiry into the
tamily budget of industrial workers at
Mysore has been undertaken;

(b) if so, when;

(c) whether
published; and

any report has been

(d) if not, the reasons therefor?

The Minister of Labour (Shri K. K.
Desai): (a) and (b). An enquiry into
the family budget of  industrial
workers at Mysore was conducted by
the Government of Mysore during
the period March 1945, to February,
1946.

(c) and (d)., The State Government
decided not to publish the full re-
port, but published a note on the
scope and method of construction of
index numbers. This note contains
the important results of the en-
quiry.

BANGALORE CITY RAILWAY STATION

939. Shri Keshavaiengar: Will the
Minister of Railways be pleased to
state:

(a) the improvements carried out
at the Bangalore City  Railway
Station during the years 1952-53, 1953-
54 and 1954-55 upto-date;

(b) the amount allotted for this
purpose; and

(c) the amount spent during those
years separately?
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The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
to (c). A statement giving the re-
quisite information is attached. [See
Appendix VI, annexure No, 49.]
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The Deputy Minister of Communi-
eations (Shri Raj Bahadur): The re-
commendation of the Public Accounts

Committee js under the examination
of Government.

I Tar T fawm € fow sen
LER NG

)

R¥Q. »ft THo Umo frawt : w7
Hwr A 7 T A B A e
(%) Fav = aar arc faamr &
o s zomen earfye $9 & Sy
=, fom &t a1 Far a@fwfa 7 9=
Tad wfaew & fawrfoan & &, #1€
frem frar mar & ; W
(=) afz &, @ g freom foemr
ST T § 7
The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) The
question of a separate press for the

P. & T. Department is not being pur-
sued for the present.

(b) Does not apply.
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The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) and
(b). A statement is laid on the Table

of the Sabha. [See Appendix VI,
annexure No. 50.]

(c) Arrangements already exist
for effecting delivery of mails when
received, in all villages.

INDIAN TELEPHONE INDUSTRIES
943. Shri S. N. Das: Will the Minis-

ter of Communications he pleased to
state:

(a) whether any proposals for the
revision of the wage structure of the
employees of the Indian Telephone
Industries at Bangalore are being con-
sidered by Government;

(b) whether Government have come
to any decision on this question; and

(c) if not, how long it will take to
come to a final decision?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a)
Certain proposals are under the con-
sideration of the Board of Directors of
the Indian Telephone Industries, Ltd.,
who are competent to take a decision
in the matter.

(b) and (c). Do not arise

CoTToN PRODUCTION
844. Shri S. N. Das; Will the Minis-
ter of Food and Agriculture be pleased
to state:
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(a) how far the programme for
attaining self-sufficiency in cotton has
progressed since it was launched;

(b) the total expenditure incurred
so far by Government to implement
this programme,

(¢) what are the requirements of
India; and

(d) to what extent it has still to
go to be self-sufficient in this respect?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) The pro-
duction of cotton in the country has
progressively increased from 26.28
lakh bales in 1949-50 to 38.35 lakh
bales in the 1953-54. The production
in the current year is estimated to
be 42 lakh bales which is the target
fixed for the Plan period upto 1955-
88,

(b) The amounts sanctioned so far
by the Government of India on
account of these schemes are Rs. 60
lakhs as out right grants and Rs. 205
lakhs as loans. The flgures of the
actual expenditure are not available
as the accounts have not yet been
finalised.

(¢) The total annual requirement of
cotton in India may be estimated at
52 lakhs bales, including 7 lakh bales
of foreign cotton.

(d) India is at present self-suffi-
cient in respect of cotton of staples
length below 1-1/16”. But the cotton
of 1-1/16” staples length and above
is not grown in India on a com-
mercial scale and is therefore im-
ported from foreign countries. Pro-
duction of such cotton in India to
meet the needs of the textile industry
in  full is a long-range problem.
Efforts made to produce such cotton

have met with some measure of
sueeess,

INTERNATIONAL HOTEL ASSOCIATION

945. Bhri 8. N. Das: Will the Minis-
ter of Transport be pleased to state:
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(a) whether the Government are in
any way associated in the functioning
of the International Hotel Association;

(b) if so, the nature of the associa-
tion as well as obligations and advant-
ages of the same;

(c) whether it is proposed to hold a
convention of that Association in
India; and

(d) if so, the extent of participa-
tion, both financial or otherwise, in
this connection?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
No.

(b) Does not arise.

(¢) Yes in February, 1955.

(d) All arrangements connected
with the Convention are being made
by the All India Hotel Federation
who will act as a host to the dele-
gates. The Federation’s request for a
subsidy of Rs. 25,000 to meet part of
the expenses of the Convention, is
under consideration.

CHILD LABOUR

[ Shri Gidwani:

946. % Shri Tushar Chatterjea:

Will the Minister of
pleased to state:

Labour be

(a) whether it is a fact that the
restrictions on employment of child
labour are not being observed in many
factories, cottage industries and
plantations; and

(b) if so, the steps Government pro-
pose to take in the matter?

The Minister of Labour (Shri K. K.
Desai): (a) Yes; the reports received
from the State Governments and also
the Report on "“Child Labour in India”,
recently published by the Director,
Labour Bureau, show that the re-
strictions imposed on the employment
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of children by the Factories Act, 1948
and the Employment of Children Act,
1938, are not being fully observed.
The Plantations Labour Act, 1951, has
been enforced as recently as the 1st
April, 1954, and therefore no infor-
mation is available as to whether it
is being fully observed or not.

(b) Government have already
addressed the State Governments in
respect of employments of children
in bidi factories. They propose to
address them further in regard to
other industries.

DivisioNalL ENGINEERS FOR TELGERAPHS

947. Shri R. N. 8. Deo: Will the
Minister of Communications be pleas-
ed to state:

(a) the mileage of telegraph lines
in a Circle considered necessary for
the ‘appointment of a  Divisional
Engineer, Telegraphs;

(b) whether any new post of a Sub-
Divisional Officer or Divisional
Engineer is proposed to be created for
Orissa Circle; and

(c) if so, when?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) The
factors that justify the creation of a
Telegraph Engineering Division are
complex and therefore each case is
examined on merits.

(b) and (c). Some proposals are
under consideration and a decision
will be taken shortly.

TELEGRAPH AND TELEPHONE LINES

948. Shri R. N. 8. Deo: Will the Min-
ister of Communications be pleased to
state:

(a) the mileage of Telegraph and
Telephone carrier junction lines at
Jharsuguda and Sambalpur districts
and the name of the circle to which
they belong; and
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(b) the mileage of new telegraphs
and telephome lines proposed to be
laid in Orissa?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) (i)
340.57.

(ii) In Central Circle : 94-47 miles,
In Bihar Circle. 246 miles.

(b) No special large scale con-
struction is anticipated in the near
future.

RAILWAY EMPLOYEES

949, Shri Ganpati Ram: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that an
official inquiry has been instituted by
the Railway Authorities at Danapur
about the death of Shri Sumer Ram,
watchman No. 7697 who died on the
13th July, 1954; and

(b) if so, what is the nature of the
report submitted thereon?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes, a Junior Officers Enquiry was
held on 24th July, 1954.

(b) As the police are also making
enquiries independently, it would be
advisable to wait for their completion
before arriving at final conclusions.

PASSENGER AMENITIES

950. Shri Bheekha Bhai: Will the
Minister of Railways be pleased to
state:

(a) whether Government propose to
provide more accommodation to third
and inter class passengers in the direct
carriage from Delhi to Udaipur by
addition of one more bogie; and

(b) if so, when this proposal will
be implemented?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
No, Sir, as there is no traffic Jjusti-
fication for an additional through
coach.

(b) Does not arlse.



1939 Written Answers

New RATLwAY LINEs IN ORISSA

951. Shri R. N. S. Deo: Will the
Minister of Railways be pleased to
state:

(a) whether Government have re-
ceived any representation for the con-
struction of mew Railway lines in
Orissa this year to provide relief work
to the unemployed; and

(b) if so, the steps taken or pro-
posed to be taken by Government in
the matter?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). Yes, Sir, all possible steps
arc being taken to commence  con-
struction of a new line during the
current financial year or early in
1955-56.

RECRUITMENT

952. Shri N. Rachiah: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that 200
persons were recruited for class IV
posts in Railway Workshop, Myscre
during the last six months; and

(b) if so, the number of Scheduled
Caste candidates among them?

The Depuly Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). Out of 199 persons so re-
cruited, 31 belonged to the Scheduled
Castes.

REVENUE FROM OVERSEAS COMMUNICATIONS
SERVICES

953. Shri K. C. Sodhia: Will the
Minister of Communications be pleas-
ed to state:

(a) the total contribution of (i)
the Press and (ii) the general public
to the revenues of the Overseas Com-
munication Service during 1953-54;
and

(b) what percentage did each bear
to the total revenue?
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The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) and
(b) A statement containing the requir
ed information is laid on the Table
of the Sabha. [See Appendix VI,
annexure No. 51.]

RAILWAY SERVICE COMMISSION

954, Sardar Hukam Singh: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
Office vt the Railway Service Commis-
sion, Allahabad, has been shifteg to a
new premises;

(b) if so, the excess in annual rent
that this change has involved; and

(c) whether about two-thirds of the
new building is being occupied by the
Senior Staff for their residential
purposes?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes, Sir.

(b) The annual rent payable for
the new building including Municipal
taxes is Rs. 13,376/5/- out of which
a sum of Rs. 4,848/- per annum is
recoverable as rent from the officers
and staff residing therein. The net
rent payable from Railway Revenues
is actually Rs. 78/5/- per annum less
than that of the previous building.

(¢) No.
RAaiLwAy EMPLOYEES

955. Shri I. Eacharan: Will the
Minister of Raiflways be pleased to
state:

(a) the number of persons appoint-
ed to class 1II and class IV posts in
the Integral Coach Factory, Perambur
during the period from January to
October, 1954; '

(b) the number of technical and
non-technical personnel among them
respectively; and

(c) the number of Scheduled Caste
candidates recruited to each category
during the above period?
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The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)

Class III —126; Class IV — 266.
(b) Technical Non-Technical
Class III 54 72
Class IV 218 48
()

Class  III 3 3
Class IV 27 7

CENTRAL STUD BUuLL FARM

956, Dr, Ram Subhag Singh: Wil
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government propése to
establish a Central Stud Bull Farm at
Bangalore;

(b) if so, when the farm is likely to
be established; and

(¢) the cost involved in establishing
it?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) No.

(b) and (c). Do not arise.

INTERNATIONAL CONGRESS OF HISTORY
OF MEDICINE

957. Shri Randaman Singh: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that no offi-
cial or non-official representatives
were sent at the International
Congress of History of Medicine held
in Rome recently although invitations
were received; and

(b) if so, the reason therefor?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Yes.

(b) Government did not consider it
necessary to depute any represen-
tative to this Congress, mainly on the
ground of economy.
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L nG StapLE CoTTON

958. Sardar Igbal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the wvarieties of long
cotton that are grown in India;

(b) the quantity of each variety
produced annually; and

staple

(c) the staple length of each variety
of such cotton?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) to (c). A
statement containing the required in-
formation is placed on the Table of
the House. [See Appendix VI, annex-
ure No. 52.]

Taxes oN CATTLE

959. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have re-
ceived any representation demanding
the cancellation of taxes on cattle,
from the people of Sabroom in Tri-
pura; and '

(b) if so, what steps have been
taken so far in this connection?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) A re-
presentation has been received by the
State Government on this subject.

(b) The matter is receiving the
attention of the State Government.

Ex-EMPLOYEES OF FORMER AIR-INDIA
L.

960. Shrimati Renu Chakravarity;

Will the Minister of Communications
be pleased to state:

(a) the full findings of the Hon'ble
Justice Shri W. R. Puranik who
examined the representation of the
ex-employees of (I) the former Air-
India Limited, ang (ii) the  other
Airline Companies;

(b) the total expenses incurred to
get all the representations of the ex-
employees examined by the Hon'ble
Judge, and on which the Govern-
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ment’s decisions have been communi-
caled; and

(c) the number of representations
awaiting decisions of the Central Gov-
ernment?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a)
Shri Puranik was appointed to advise
Government on  the representations
received under section 20(2) of the
Air Corporations Act, 1953. It is not
ordinarily desirable to disclose what
advice he gave to Government on the
representations. I, however, lay on
the Table a statement giving the re-
quired information. [See Appendix
VI, annexure No. 53.]

(b) Rs. 6,927/- approximalely.

(c) Decisions have been taken on
all the representations,

New RarLway Lines

8961, Shri N, A. Borkar: Will the
Minister of Railways be pleased to
state:

(a) whether the Madhya Pradesh
Government have submitted any pro-
posals to the Central Government for
the construction of new railway lines
in Madhya Pradesh; and

(b) whether the State Government
has included the Bhandara town in
the said proposals?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). Yes, Sir.

PASSENGIR  AME NITIES

962. Shri N. A. Borkar: Wil the
Minister of Rallways be pleased to
state:

(a) the amount allotted for pas-
senger amenities on the Eastern Rail-
way during the years 1952-53, 1953-54
and 1954-65;

(b) the amount actually spent dur-
Ing each of the three years: ang
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(c) the amount spent during each
of these years on construction of new
stations or the remodelling of old
ones?

The Deputy Minister of Railways

and Transport (Shri Alagesan): (a):
1952.53 .. Rs, 4977 lakhs.
1953-54 .. Rs. 60.00 lakhs.
1954-55 .. Rs., 56.38 lakhs.

(b) 1952-53 .. Rs, 58.79 lakhs.
1953-54 .. Rs. 54.39 lakhs.
1954-55 Not yet avail-

able.

(¢) Information is being collected
and will be placed on the Table of
the House shortly.

PASSENGER AMENITIES

963. Shri N. A. Borkar: Will the
Minister of Railways be pleased to
state:

(a) the up-to-date progress of the
work of construction of sheds on the
platforms on the Eastern Railway
sanctioned in 1953-54; and

(b) the number of stations where
the construction of sheds on the plat-
forms sanctioned during 1952-53 has
been completed?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Out of 52 stations where the construc-
tion of sheds on the platforms was
sanctioned during 1953-54, work was
completed on 7 stations during the
same year and on 15 stations during
1954-55 so far, Of the remainig 30
stations, the work of construction of
sheds is in progress on 15 stations.
The work on the other 15 stations has
not so far started for want of
materials.

(b) Twenty-three.,
SINGARPNT COLLIERIES

864, Shri T, B. Vitial Rao: Will the
Minister of Labour be pleased to refer
to the reply given to starred gquestlon
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No. 2368 on the 10th May, 1954 and
state:

(a) the number of quarters so far
constructed by the Singareni Collieries
company during the year 1954; and

they have submitted
construction of

(b) whether
any plans for the
quarters during 19557

The Minister of Labour (Shri K. K.
Desai): (a) 50,

(b) No.

CENTRAL TRADE UNION ORGANISATIONS

965. Shri T. B. Vittal Rao: Will the
Minister of Labour be pleased to refer
to the reply given to unstarred ques-
tion No. 214 on the 17th March, 1954
and state:

(a) the total membership in each
of the four Central Trade Union
Organisations as on the lst April,
1954;

(b) whether any Organisation has
objected to the manner in which whole
enquiry for finding out the most repre-
sentative character of the four
Organisations was conducted; and

(c¢) what action has been taken by
Government thereon?

The Minister of Labour (Shri K. K.
Desai): (a) The total membership of
the Indian National Trade Union Con-
gress and the United Trades Union
Congress on 31st March 1954, as
claimed by the two Organisations is
13,64,424 and 4,35364 respectively.
The other two Organisations viz.
Hind Mazdoor Sabha and All India
Trade Union Congress have not fur-
nished the information in spite of re-
peated reminders.

(b) No.

(c) Does not arise,

RAILWAY ADMINISTRATION

966. Sardar Igbal Singh: Will the
Minister of Rallways be pleased to
state:
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(a) the number of Railway officials
drawing rupees two thousand and
more per month and the total amount
spent on their pay per annum;

(b) whether their number has in-
creased after the re-grouping of the
Indian Railways; and

(c) if so, the reasons therefor?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
75 on 30th October, 1954. About
Rs. 22,85,000,

(b) No.
(c) Does not arise.

SHORE ESTABLISHMENTS

967. Dr, Ram Subhag Singh; Wil
the Minister of Transport be pleased
to state:

(a) whether Government propose ta
set up shore establishment anywhere
in the country;

(b) if so, when; ang

(c) the estimated cost thereof?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). Presumably the hon. Mem-
ber refers to a shore establishment
for the training of Merchant Navy
Ratings. If so, it has been decided to
set up one at Navlakhi in the State
of Saurashtra. Preliminary work
has been takepn in hand and it is
hoped that the proposed establish-
ment will start functioning shortly.

(c) Non-recurring. Rs. 1,48,040; and
Recurring Rs. 2,58,156 per annum.
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P, & T. CLERICAL EMPLOYEES

971. shri Ram Dass: Will the Minis-
ter of Communications be pleased to
state:
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{a) the daily hours of work fixed
for the clerical staff class III of the

Postal employees in the various
circles; and
(b) the duration of the interval

allowed during these hours?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) @)
Those on continuous duty—8 hours
per day.

(ii) Those on split duty

When provided with Quarters—8
hours.

When not provided with Quarters—
7 hours,

(b) Those on continuous dufty—3
hour.

Those on split duty—I15 minutes.

RanLwAy BRIDGE AT GOSSANINUAGAM
(BERHAMPUR)

972. Shri B. C. Das: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that the
Berhampur (Orissa) Municipality has
requested the Railway Board to con-
struct an under-bridge nearabout the
level-crossing at Gossaninuagam (Ber-
hampur) to facilitate traffic to the
goods sheds and mills through this
level-crossing; and

(b) if so, the steps taken so far in
the matter?

The Depuaty Minister of Railways
and Transport (Shri Alagesan): (a)
Yes, Sir. A representation was re-
ceived through the State Government.

(b) The approximate cost of the
work involved has been intimated to
the Government of Orissa, and a ten
tative site selected for the purpose.
On receipt of State Government’s re-
ply thereto, detailed estimate will be
prepared and submitted to them for
acceptance,
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T.B. PATIENTS IN INDIA

9%3. Sardar Igbal Bingh: Will the
Minister of Health be pleased to state:

(a) the estimated number of per-
sons suffering from tuberculosis in
India at present;

(b) whether the incidence of this
disease is on the jncrease since 1852;

(c) if so, the causes thereof, and

(d) the names of the regions in
which the incidence of tuberculosis Is
the highest?

Fhe Minister of Health (Rajkumari
Amrit Kaur): (a) About 2'5 million

(b) Reliable statistics and precise
figures relating to Tuberculosis mor-
tality and morbidity are not available.
But judging from reports, it can be
presumed that the incidence of Tuber-
culosis in India, is on the increase.

(c). The following are some -of the
main causes of increased incidence;—

(1) Low standards of living.

(2) Poor and inadequate housing
conditions.

(3) Overcrowding, especially in
urban areas, aggravated by
post-partition conditions.

(4) An increasing tendency on
the part of the rural popu-
lation to move into wurban
areas which are already over-
crowded.

(5) Unhygienic condition and
ignorance of the laws of
hygiene which are no* only
favourable for the spread of
Tuberculosis but also retard
the effective and full appli-
cation of Tuberculosis Con-
trol measures.

(d) The results of Tuberculin test-
fng in connection with the B.C.G.
vaccination campaign in the country
bhave clearly indicated that Tuber-
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culcsis infection is wvery widespread
and is more or less uniformly spread
over the whole country. Congested
and industrial areas are naturally
more vulnerable,

PURCHASE OF COAL

974. Sardar Igbal Singh: Will the
Minister of Railways be pleased to
state:

(a) the procedure adopted by the
Railways for buying coal for their own
consumption; aad

(') the names of the collieries
which are preferred for the purpose?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). Based on the estimated re-
quirements of the Railways, a  pro-
gramme for the supply of coal for
Loco use is drawn up by the Deputy
Coal Commissioner (Production) and
Chief Mining Engineér, in consultation
with the Railways, usually for a
period of six months. In drawing up
the programme Railway (now State)
Collieries are first covered to the ex-
tent of their estimated output and
the balance of the requirements of
the Railways are allocated to market
collieries mining upto Grade II coal
with a gross monthly output of 1000
tons or above. No particular pre-
ference is shown in drawing up the
basic programme and all collieries
which satisfy the conditions for parti-
cipating in the Loco Coal Programme"
are accepted fo the extent they aie
entitled to under the scheme.

INDIAN AIRLINES CORPORATION

975 Shri A. K. Gepalan:
‘1 Shri Punnoose:

Minister of Communica-
tionps be pleasedq to state the total
expenses incurred on the  Services
and the Integration Committees by
the Indian Airlines Corporation?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): Services
Committee=Rs, 28,774/11/-, Integra-
tion Committee=NiL

Wwill the
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Ex-EMPLOYEES OF FORMER AIR-INDIA
LIMITED

976. Shri T. B. Vittal Rao: Will the
Minister of Commuuications be pleas-
ed to lay on the Table of the House:

(a) astatement showing the names
of ez-employees of the former Air-
India Limited who submitted their
individual representation in accordance
with the Press Note dated the 16th
September, 1953, issued by the Minis-
try of Communications; and

(b) a statement showing the names
of the ex-employees who were recom-
merded by the Hon'ble Justice W. R.
Puranik who examined their cases to
be taken back in employment?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) and
(b). Shri Puranik was appointed to
advise Government, on thc represen-
tations received under section 20(2)
of the Air Corporations Act, 1953
It is not ordinarily desirable tuv dis-
close what advice he gave to Govern-
ment on the representations. I how-
ever, lay on the Table two statements
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DISPLACED GOVERNMENT SERVANTS

977. Shri Ramji Verma: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that the O.T.
Rajlway (now N.E. Railway) declar-
ed certain displaced Central Govern:
ment servants—fpitially absorbed by
them—surplus to their requirerpents
without informing the Ministry of
Home Affairs for provision of alter.
native appointments; .

(b) whether it is also a fact that
such employees, according to guaran-
tee were the responsibility of the
External Affairs Ministry; and

(c) if so, what action has been
taken to rectify the discrepancies
which have occurred for non-creation
of supernumerary posts for them by
the External Affairs Ministry? ’

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
to (c). The North Eastern Railway
administration are not aware of any
displaced Central Government  ser-
vants  originally absorbed andq de-
clared surplus, in contravention of

giving the required information. [Sece the inst i ini
| . d ructions issued by th
Appendix VI, annexure No. 54.1 try of External Aﬂa?rs 7 fhe Minis
o —
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1941.
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BARUPAL, SHRI P. L.—
Question by—
Rajasthan
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BHAGALPUR STATION—
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Ticketless travelling.
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1871-72.

men

1872—175.

BHAKT DARSHAN, SHRI—
Question by—
Railway Pass.
(@2 o) 1002,
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(@gwt # Pae aEr) 1926,

Sthaniya Swayatta sashan
parashikshan,

(Preitg e yreT 5 Riyrgon)
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BHANDARA—
Question re—
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BHATINDA—
Question re—
Use of Teleprinter Circuits.

BHEEKHA BHAI, SHRI—
Question by—

Family planning.

Passenger amenities.

BIHAR—
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Divisional Engineering for Tele-
graph 1937-38,
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BIREN DUTT, SHRI--
Question by—

men

1943.

1901.

1898.
1938,

1914-15,
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1900.
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Co-ordination of sea and rail

transport 1913.
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New railway lines.
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1944,
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(a7 @ g 1916-17.

BRITAIN—
Question re—
Electrification of Calcutta suburban
lines. 1811-12.
Telephone samagri ka ayat.

(FMeT APY FT ST 1920-21.

BUILDING(S)—

Question re—
Railway prashikshan school, Udai-
pur.
(@4 Wi @W YA 1928.

Railway  Service Commission.
1940.
BUTTERFLY (IES)—

Question re—
Butterflies. 1898.

C

CALCUTTA—
Question re—
Electrification of —— suburban
lines. 1911-12.
Upgrading of —— Homoeopathic
College. 1917.

CALCUTTA PORT TRUST—
Question re—
Strike at Bombay port. 1861—64.
CATTLE—

Question re—

and Livestock Insurance
Scheme. 1918.

Taxes on ——, 1042,

CATTLE STERILITY SCHEME—

Question re—
Cattle Sterility Scheme. 1018.

CENTRAL RESEARCH INSTITUTE,
KASAULI—
Question re—

Uniforms for Class IV employees.
1930.

CENTRAL $OIL CONSERVATION
BOARD—
Question re—
D.V.C. Soil Conservation Research
Centres. 1912-13.

CENTRAL STUD BULL FARM—
See “Farm(s)”.

CHAKRAVARTTY,
RENU—
Question by—

Ex-employees of former Air India
Limited. 1905, 194243,

CHARAK, TH. LAKSHMAN SINGH—

SHRIMATI

Question by—
Civil Aviation employees. 1895.
Contributory Health Service

Scheme. 1913-14.

CHATTERJEA, SHRI TUSHAR—
Question by—
Child labour. 1936-37.

CHAUDHURI, SHRI T. K.—
Question (Supplementary) by—
Feeder Air-Services. 1880.

CHILD LABOUR~
Question re—
Child labour. 1936-37.
CHOWDARY, SHRI C. R.—
Question by—
Export of rice. 1931.
CIVIL AVIATION DEPARTMENT—
Question re—
Aeronautical Engineering Depart-
ment. 1924,
Civil Aviation employeuvs. 1895
COAL—

Question re—
Purchase of ——. 1950.
COFFEE—
Question Te—
—— labour. 1866-67.
COIR INDUSTRY—
See “Industry (ies)".

COLLEGE(S)—
Question re—

Upgrading of Calcutta
pathic —. 1917.

Homoeo-
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COLLEGE OF INDIGENOUS MEDI-
CINE. MADRAS—

Question re—
Treatment of Rheumatism.

COLLIERY(IES)—

Question re—

1878.

(Company). 1944-

Singareni
45.

COMPENSATION—
Question Te-
Railway durghatna.

@@t gdfeem) 1931-32,

CONFERENCE(S)—
Question re—
Influence
1870-71.

of housing on bhealth.

CONSTRUCTION—
Question re—
New railway lines. 1843
New railway lines in Orissa.
Passenger amenities. 1944.

CONSUMPTION—
Question re—
Purchase of coal.

CONTRACTOR(S)—
Question re—
Tender system. 1882—87.

CONTRIBUTORY HEALTH SERVICE
SCHEMFE—
Question Te—
Contributory Health
Scheme. 1913-14

1939.

1950,

Service

CONVENTION—
Question re—
International
1935-36

Hotel Association.

CORRUPTION—

Question re—
—— among
1864-65.

COTTON—

railway employees.

Question re—
—— production. 1934-35.
Long staple ——. 1042,

CULTIVATION—
Question Te—
Mechanisation of rice——, 1915-16,

D

DABHI, SHRI—

Question by—
Delhi Transport Service., 1867—@9.

Ticketless travelling. 1830-31.
DAMAR, SHRI—
Question by—

Bamanya railway

G s =)

station.
1947. .

Bamanya station.

(W @A) 1946-47.
Meghnagar railway station par
uppri pul.

(FHyTm {@d © T W ATA GH) 1947
Rajyon ki relon ka milaya jana.

@rsat &1 ot w1 PrawRn 9 1904,

DAMODAR VALLEY CORPORA-
TION—
Question re—

D.V.C. Soil Conservation Research

Centres. ~ 1912-13.

DANAPUR—
Question re—

Railway employees. 1938.
DARJELLING—
Question re—
Feeder Air-Services. 1878—8lI.
DAS, SHRI B. C.—
Question by—
Railway bridge at Gossaninuagam
(Berhampur). 1948.

DAS, SHRI B. K.—
Question (Supplementary) by—
Savings Bank Accounts of dis-
placed persons. 1876, 1877.

DAS, SHRI RAMANANDA—

Question by—
Discharge of jute workers.
Minimum Wages Act.

1919.
1806-07.
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DAS, SHRI S. N.—
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vitran
@yeior gt F e ® Paawor) 1933-34
Indian Telephone Industries.
1934.
Influence of housing on health.
1870-71.
International Hotel Association.
1935-36.
Post-graduate Medical Council
1912.
Unemployment in mica mines.
1921,

Question (Supplementary) by—
Strike at Bombay Port 1862, 1863.
Yatriyon ki suvidhayen

@trat & ghaad) 1870,
DAS, SHRI SARANGADHAR—

Question (Supplementary) by—
Indian shipping. 1888,
DASARATHA DEB, SHRI—

Question by— .
Irrigation schemes in Tripura.
1900.

Rehabilitation of Joomias. 1916.
Rudra Sagar. 1926,

Taxes on cattle. 1842,

DEATH(S)—

Question re—
Railway employees. 1938.

DELHI—
Question Te—
Passenger amenities. 1928.
DELHI IMPROVEMENT TRUST—
Question re—
Delhi Improvement Trust. 1872.
DELHI TRANSPORT SERVICE—

Question re—
Delhi Transport Service. 1867—
69.

DEO, SHRI R. N. S—
Question by—
Divisional Engineers for Tele-

graph. 1937.

New railway lines in Orissa.
1939.

Telegraph and telephone lines
1937-38.

Telegraph facilities in District

Headquarters. 1880-91,

DEOGAM, SHRI—
Question by—
Diseases ingfry fish. 1903-04.
Kanke Mental Hospital. 1914.

DHULEKAR, SHRI—
Question (Supplementary) by—
Influence of housing on health.
1871.
Strike at Bombay Port. 1863.

DISEASE(S)—
Question re—
—— in fry fish. 1903-04.
T.B. patients in India. 1949-50.

DISPLACED PERSON(S)—
Question re—
Savings bank accounts of —.
1875—177.
Training
1910-11.

DWIVEDI, SHRI M. L.—

Question by—
Dak suvidhayen

(e ghaart)  1999-10.

Dak tatha Tar Vibhag ke liye alag
mudranalay

(g% awt ar Pomr @ fad orenr
A4FUET) 1933,

Railway samaya sarni
(Fed wwg @)

Telephone ke saman ka ayat

to East Bengal —.

1885-96.

(@feT 2 ave w1 AT 1933,

Telephone samagri ka ayat

@Fefem et ar s 1920-21.
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EACHARAN, SHRI IL—
Question by—
Railway employees.

EASTERN RAILWAY—
See “Railway, Eastern”.
ELECTRIFICATION—

Question re—
—— of Calcutta

1940-41.

suburban lines.

1911-12.
EMPLOYEE(S)— T
Question re—
Air Indian International stafl-
scales of pay 1905-08,
Delhi Transport Service. 1887—

69.
Ex-employees of former Air India
Limited. 1905, 1942-43, 1951.
Strike at Bombay Port 1861—64.

ENGINEER(S)—

Question re—
Divisional
1937.

—— for Telegraph.

EXPENDITURE—

Question re—
Bangalore City Railway Station,
1932-33.
Cotton production. 1934-35.
Ex-employees of former Air-India

Ltd.  1942-43.
Feeder Air-Servi.es. 1878—81.
Indian Airlines Corporation.
1950,
Labour welfare. 1920.
Passenger amenities, 1943-44.

Public health in Mysore.
93.

Railway bridge at Gossaninuagam
(Berhampur). 1948.

Shore establishments. 1946.

Soil conservation schemes.
22,

Technical aid from Switzerland
firm. 1925-26.

Upgrading of Calcutta Homoeo-
pathic College. 1917.

EXPERT COMMITTEE—

Question re—
Jute —. 1909,

1891—

1921-

—

EXPORT(S)—
Question re—
Butterflies. 1898.
—— of rice. 1931,

EXTERNAL AFFAIRS MINISTRY
OF—
See “Ministry of External Affairs".

F
FACTORY(IES)—
Question Te—
Child labour. 1936-37.

FAMILY PLANNING—
Question Te—
Family planning.

FARM(S)—
Question Te—
Central Mechanised ——. 1883.
Central Stud Bull —. 1641,
FEEDER AIR-SERVICES—
See “Air Service(s)”.
FISH—
Question re—
Diseases in fry —.

FIVE YEAR PLAN—
Question re—
Leprosy. 1893—85.
FOREIGN COUNTRY(IES)—
Question re—
Export of rice. 1931.
Sthaniya Suvayatta sashan men
prashikshan

(mﬁummmﬁﬂm

FOREIGN ENCINEER(S)--
Question Te—

1898.

1903-04.

Information on agriculture.
1888—90.
FOREIGN TRADE—
Question re—
Indian shipping. 1887-88. .
G
GADILINGANA GOWD, SHRI—
Question by—
Adeni Co-Operative and Marketing
Society. 1803.
Yemmiganur Weavers Co.-opera-
tive Production and Sales
Society. 1917-18.
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GANPATI RAM, SHRI—
Question by—
Neem Khali. 1897.
Railway employees. 1938.
Soil conservation schemes. 1921-

22.

GHAGRA NADI—
Question re—

Ghagra nadi par pul
(ameT TR WG 1916-17.

GIDW ANI, SITRI-—
Question by—

Child labour. 1936-37.

Electrification of Calcutta subur-
ban lines. 1911-12.

Savings bank accounts of displac-
ed persons. 1875—717.

Soil conservation schemes. 1821~

22.

GOPALAN SHRI A. K.—
Question by—
Air Indian Internstional stafl-
scales of pay. 1905-06.
Indian Airlines Corporation.
1950.

GORAKHPUR—
Question Te—
——— Labour Force Depot. 1924-

25.

GOSADAN—
Question re—
Rajasthan men gosadan

(A # MEEA)  1927-28

GOSSANINUAGAM (BERHAMPUR)—
Question Te— .
Railway bridge at ——. 1948.
GOVERNMENT EMPLOYEE(S)—
Question re—
Civil Aviation employees. 1895.
Contributory Health Service
Scheme. 1913-14.
Displaced Government servants.
1952.
Indian Telephone
1934.
Uniforms for class IV employees.
1930.

Industries.

GOVERNMENT QUARTER(S)—
Quesfion Te—
Udaipur men dak aur tar vibhag
ka bhavan
@ETaR & TE Al P w7 o)
1928.
GRANT(S)—
Question re—

—— for roads. 1914-15 .
Sarkon ke liye anudan

@yt ® tad o) 1926,

GUR—
Question re—
industry. 1902-03.

H

HEALTH—
Question re—
Influence of housing on public ~——.
1870-171.
Public — in Mysore. 1891—88.

HEDA SHRI—
Question (Supplementary) by—
Information on agriculiure. 1890.

HOMOEOPATHIC COLLEGE—
See “College(s)”.

HOSPITAL(S)—
Question re—
Kanke Mental —. 1914.

HOUSE(S)—
Question Te—
Delhi Improvement Trust. 1872,
Influence of housing on health.
1870-71.

HUKAM SINGH, SARDAR—

Question by—

Corruption among roilway em-
ployees. 1864-65.

Meteorological facilities for high
level flight. 1908.

Railway  Service
1940.

Question (Supplementary) by—
Delhi Transport Service. 1868.
Savings bank accounts of displaced

persons. 1877.
Telegraph facilities in district
headquarters. 1891.

Commission.
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IBRAHIM, SHRI—

Question by—
D.V.C. Soil Conservation Research

Centres 1912-13

IMPORT(S)—
Question re—
Telephone samagri ka ayat.

@EHem qre} ® amEmn 1920-21.

Telephone ke saman ka ayat.
@HET B A BT AR 1933,

INDEX NUMBER(S)—
Question re—
Regional ——, 1907.
INDIAN AIRLINES CORPORATION—
Question re—

Air India International staff—
scales of pay. 1905-06.
Indian Airlines Corporation.
1959,
INDIAN MEDICAL COUNCIL —
Question Te—
Post-graduate  Medical Council.
1912.
INDIAN TELEPHONE INDUSTRIES
LTD.—
Question Te—
Indian Telephone Industries.
1934.
Telephone samagri ka  ayat.

@EeT am} w1 9w 1920-21.

INDUSTRY (IES)—
Question re—
Coir industry in
Cochin. 1919-20.
Gur ——, 1902-03.

INSPECTORS EXAMINATIONS—
Question re—
Inspectors examinations. 1911.

Travancore-

INSURANCE—
Question re—
Cattle and Live stock —— Scheme.
1918,
INTEGRAL COACH FACTORY,
PERAMBUR—

Question re—
Railway employees. 1940-41.

INTERNATIONAL CONGRESS OF
HISTORY OF MEDICINE—

Question re—
International Congress of History
of Medicine. 1941.

INTERNATIONAL HOTEL ASSOCIA-
TION—

Question re—
International
1935-36.

IQBAL SINGH, SARDAR—
Question by—
Cattle and Livestock Insurance
Scheme. 1918.
Indian shipping. 1901-02.
Long staple cotton. 1942.
Purchase of ccal 1950.
Raillway administration. 1945-46.
T.B. patients in India. 1949-50.

Hotel Association.

Technical aid from Switzerland
firm. 1925-26.
IRRIGATION—

Question re—
—— schemes in Tripura. 1900.

]
JATPAL SINGH, SHRI—
Question (Supplementary) by—
Delhi Transport Service. 1868.
JOOMIA(S)—
Question Te—
Rehabilitation of ——. 1916.
JOSHI, SHRI KRISHNACHARYA—
Question by—
Development of aircraft in India.
1866.
Labour welfare. 1920.
Moral re-armament
tion. 1908409.

JUTE EXPERT COMMITTEE—

administra-

Question re—
Jute Expert Committee. 1909.
K
KANKE MENTAL HOSPITAL.
RANCHI—
Question re—

Kanke Mental Hospital. 1914

KASLIWAL, SHRI—

Question (Supplementary) by—
Indian shipping. 1887
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KESHAVAIENGAR, SHRI—
Question by—

Bangalore City Railway Station.
1932-33.
Family budget of industrial
workers. 1832.
Labour legislation. 1897.
L
LABOUR—
" Question re—
Child ——. 1936-37.
Coffee ——. 1866-67.
Delhi Improvement Trust. 1872.
Family budget of industrial

workers, 1932,

Minimum Wages Act. 1906-07.
Unemployment in mica mines.
1921.

LABO'V/R LEGISLATION—
Question Te—
Labour legislation. 1897.

LABOUR PLANTATION(S) ACT
(RULES)—
Question Te—-
Labour Plantations
1907-08.

LABOUR WELFARE—
Question Te—
Labour welfare 1920.

LABOURER(S), WOMEN—
Question Te—
Discharge of jute workers. 1819.

Act (Rules).

LAKSHMAYYA, SHRI—
Question by—
New railway stations. 1928-29,
Public Call Offices in Anantapur
district. 1929-30.

LAND, RECLAMATION OF—
Question Te—
Reclamation of Tungabhadra Pro-
ject Area. 1898-99.

LEGISLATION—
Question Te—
Labour ——. 1897.

LEPROSY—
Queslion re—
Leprosy. 1883—95.

LOAN(S)—
Question re—
Grants for roads. 1914-15.

LOCUST—
Question re—
—— swarms in Orissa. 1923-24.

LONG STAPLE COTTON—
See “Cotton”.

M

MADHYA PRADESH—
Question re—
New railway lines. 1943,

MEGHNAGAR RAILWAY STATION—
Question re—

Meghnagar railway station par
uppri pul

(FTTTR &I R AR ) 1948,

MEHTA, SHRI BALWANT SINHA—
Question by—
Railway prashikshan School, Udai-
pur.

(et wivgor & sTaq 1028,
Rajasthan men gosadan
(TR & mEg) 1027-28.
Udaipur men dak our tar vibhag
ka bhavan.
@R & ow alt ar Pomr v
HaT) 1928.
METEOROLOGICAL FACILITY(IES)—
Question Te— '
—— tor high level flight 1908.
MICA MINE(S)—
Question Te—
Unemployment in ——. 1921.

MILK—
Question re—
Dood ka utpadan

(T9 FT TWET)  1926-27.

MINIMUM WAGES ACT—
Question Te—
Minimum Wages Act, 1806-07.

MINISTRY OF EXTERNAL AF-
FAIRS—
Questicn Te—
Displaced Government servants.
1952,
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MISHRA, SHRI BIBHUTI—
Question by—
Export of rice. 1931.
Railway durghatna

(@@ e 1931-32

MISHRA, SHRI L. N.—
Question (Supplementary) by—
Corruplion among Railway em-
ployees. 1865.

MISRA, PANDIT LINGARAJ—
Question by—
Railway schools. 1904,

MORAL RE-ARMAMENT ADMINIS-
TRATION—

Question re—
Moral Re-armament Administra-
tion. 1908-09.

MURTHY, SHRI B. 5—
Question (Supplementary) by—
Information on agriculture. 1890.

MYSORE—
Question Te—
Family budget of industrial
workers. 1932,
Public health in ——. 1891-93.

Recriiitment. 1939.

N

NAIR, SHRI N. SREEKANTAN—
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Labour Plantations A.t
1907-08.
NAYAR, S_HBI V. P. —

Question by—
Coir industry in Travancore-Co-
chin. 1919-20.
Exploratory tube-wells. 1896-97.

NEEM KHALI—

Question Te—
Neem Khali. 1897.

NEW DELHI—

Questidn Te—
Use of Teleprinter Circuits. 1901.

NORTH EASTERN RAILWAY—
See “Railway, North Eastern”.

(Rules).

NORTH-EAST FRONTIER AGENCY—
Question Te—
Telegraph facilities in district
headquarters. 1890-91.

NORTHERN RAILWAY—
See “Railway, Northern”.

0
OIL(S) —
Question re—
Adulterations of ——. 1909,
ORGANISATION(S)—
Question re—
Central Trade Union ——. 1945.
ORISSA—

Question re—
Divisional Engineers for Telegraph.

1937.
Locust swarms in ——. 1923-24.
New railway lines in ——. 19839,
Telegraph and Telephone lines.
1937-38.

OVERSEAS COMMUNICATIONS SER-
VICE—
Question re—
Revenue from ——. 1939-40.

P
PAKISTAN—
Question re—
Savings bank accounts of displaced
persons. 1875—717.

PATIENT(S)—
Question re—
Contributory Health Service:
Scheme. 1913-14.
T.B. — in India. 1949-50.
PORT(S)—
Question re—
Strike at Bombay ——. 1861—64.

POSTAL CERTIFICATE(S)—
Question re—
Savings bank accounts of displac-
ed persons. 1875—77.
POSTAL EMPLOYEE(S)—
Question Te—
P. & T. Clerical employees. 1947~
48.
Udaipur men dak our tar vibhag
ka bhavan.

FraR & T ot o Pewr Wy
wAT) 1928,
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PBET}{L FACILITY(IES)—

Question re—
Dak-suvidhapeun.

(&% giauaw) 1909-10.

POST-GRADUATE MEDICAL COUN-
CIL~—

Question re—
Post-graduate Medical Council.
1912.

POSTS AND TELEGRAPHS—
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Dak tatha tar vibhag ke liye alag

mudranalay
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qFUET) 1933,
Divisional Engineers for Telegtaph,
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P. & T. clerical employees, 194748,
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Udaipur men dek aur tar vibhag
ka bhavan

(7R # o ot Pnmw @
Haq)  1928.
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Dak tatha tar vibhag ke liye alag
mudranalay

@®® aur ar Pomr @ Ped ot
TFOTET) 1933,

Revenue from Overseas Communi-
cations Service. 1939-40.

PRICE(S)—

Question re—
Coffee labour. 1866-87.
Regional index numbers. 1907.°

PRINTING MACHINE(S)—
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Information on agriculture. 1888-
90.

PRODUCTION—
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Cotton ——. 1934-35.
Dood ka utpadan

(T HT TE) 1926-27.
Long staple cotton. 1942.
Neem Khali, 1897.

PUBLIC ACCOUNTS COMMITTEE—
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Dak totha tar vibhag ke liye alag
mudranalaya

@ms aur v Powyrr @ Pad aremr

) 1933.
Telephone ke saman ka ayat

(e * amT w7 AEw) 1933,

PUBLIC CALL OFFICE(S)—
Question re—
~—— in Anantapur district. 1928-
30.

PUNNOOSE, SHRI—
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Air India International staff-
scales of pay. 1905-086.
Indian Airlines Corporation.
1950.

PURANIK, SHRI W. R.—
Question re—

Ex-employees of former Air India
Limited. 1905, 1942.43, 1951.

PURCHASE—
Question re—
Indian shipping. 1901-02.
—— of coal. 1950.
Q
QUARTER(S)—

Question re—
Singareni Collieries (Company»
1944-45.

RACHIAH, SHRI N—
Question by—
Public health in Mysore. 1891—98;
Recruitment. 1939.
RAILWAY(S)— -
Question re—
Co-ordination of sea and rail
transport. 1913.
Purchase of coal. 1950,
Rajyon ki railon ka milaya jana
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RAILWAY ACCIDENT(S)—

Question re—
Railway durghatna
dwd gfem 1031.32.

RAILWAY ADMINISTRATION—
Question re—

Railway Administration. 1945-46.

RAILWAY BOARD—
Question re—
Railway bridge at Gossaninuagam
(Berhampur). 1948.

RAILWAY BRIDGE(S)—
Question Te—
Meghnagar railway station par
uppri pul
(Ao @99 ® A g 1047,
at Gossaninuagam (Berham-
pur). 1948.
Railway pul

@& gw) 1901

RAILWAY COACH(ES)—
Question re—
Passenger
1938.
Technical aid from Switzerland
firm. 1925-26.

RAILWAY, EASTERN—
Question re—
Passenger
1944.
Ticketless travelling. 1872—175.

amenities. 1922-23,

amenities. 1943-44,

RAILWAY EMPLOYEE(S)—
Question re—
Corruption among ——. 1864-65.

Railway employees. 1899, 1938,
1940-41.

Ticketless travelling. 1872—75.
IRAILWAY LINE(S)—

Question re—
Electrification of Calcutta subur-
ban lines. 1911-12.
New ——. 1043
New —— in Orissa. 1939,
Rajasthan men Railway Line

@ # {od g 187172,

RAILWAY MAIL SERVICE(S)—
Question Te—
Dak-suvidhayen

(et ghrad) 1009-10.
RAILWAY NATIONAL USER'S CON-
SULTATIVE COUNCIL—
Question Te—
Yatriyon ki suvidhayen

(bt #? ghaurd’) 1869-70.

RAILWAY NORTH EASTERN—
Question re— )
Displaced Government servants.
1952.
Tender system. 1882—87.

RAILWAY, NORTHERN—
Question Te—

Bamanya Railway Station

(= ot & ) 1947,

Corruption among Railway em-
ployees. 1864-65.
Meghnagar railway station par
! uppri pul
(o &I @ amh ) 1047,

RAILWAY OFFICER(S)—
Question re—

Railway Administration 1945-48.
Yatriyon ki suvidhayen

(artrat 7% ghaard) 1869-70.

RAILWAY PASS(ES)—
Question Te—
Railway pass
@ o) 1902,

RAILWAY PASSENGER(S)—

Question re—
Yatriyon ki suvidhayen

artat &t girard)  1868-70.

RAILWAY PASSENGER AMENI-
TIES—
Question Te—
Passenger amenities, 1922-23,
1938, 1943-44, 1944.

Yatriyon ki suvidhayen

(@trat &t ghrar)  mep-7on
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RAILWAY SECONDARY,
SCHOOL(S)—
Question re—

Railway schools. 1904
RAILWAY SERVICE COMMISSION—

Question re—
Railway
1940.

Service Commizsion.

RAILWAY SHED(S)—

Question re—
Passenger amenities. 1944,

RAILWAY, SOUTHERN—

Question Te—
New railway stations. 1928-29.

Recruitment on the ——, 1899.1900,

RAILWAY STATION(S)—-

Question re—
Bamanya Railway Station

(T WE ') 1947
Bamanya station

(A= A 1946-47.

Bangalore City ——. 1932-33.

Meghnagar railway station par
uppri pul

(e €I ®@ AT gE) 1947

New ——. 1928-29.

RAILWAY TENDER(S)—
Question re—
Tender system. 1882—87.
RAILWAY TICKETLESS TRAVEL-
LING— _
Question Te—
Ticketless
1930-31.
RAILWAY TIME TABLE—

Question re—
Railway samaya sarni

(@wd g9T qwU) 1895-96.
RAILWAY TRAINING SCHOOL—

Question Te—
Railway
Udaipur

(@t wiwrgor ®E SYAC) 1928,

travelling 1872--75.

prasikshan school,

RAILWAY, WESTERN—
Question re—
Ticketless travelling. 1930-31.

RAILWAY WORKSHOP, M {(SOE—
Question Te—
Recruitment. 1939.

RAJASTHAN—
Question re—
Rajasthan me gosadan
(e # magE)  1927.28,
Rajasthan men railway line

@weE ® Wt @EAa) 1871472

RALPH M. PARSONS CO., US.A —
Question re—
Exploratory tube-wells

RAM DASS, SHRI—

Question by—
P. & T. clerical employees 1947-.

48,

1896-97.

RAM SUBHAG SINGH, DR.—

Question by—
All-India Crop Competition:
Scheme. 1925.
Central Stud Bull Farm. 1941.
Kanke Mental Hospital. 1914,
Shore establishments. 1046.
Strike at Bombay Port. 1861—64.

RAMASWAMY, SHRI S. V.—

Question (Supplementary) by—
Feeder Air-Services. 1881.

RANCHI—

Question Te—
Kanke Mental Hospital. 1914.

RANDAMAN SINGH, SHRI—

Question by—
International Congress of History

of Medicine. 1841.

RAO, DR. RAMA—

Question by—
Treatment of Rheumatism. 1878
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RAO, SHRI T.B. VITTAL—
Question by—
Central Trade Union Organisa-
tion. 1945.
Delhi Improvement Trust. 1872.
Ex-employees of former Air-India
Limited. 1851
Gorakhpur Labour Force Depot.
1924-25
‘Singareni Collieries (Company).
1944-45.

Training to East Bengal displaced
persons. 1910-11.
Question (Supplementary) by—
Delhi Transport Service. 1868.

RECRUITMENT—
Question Te—
Recruitment. 1939.
—— on the Southern
1899-1900.

Railway

REDDI, SHRI MADHAO—
Question by—
Railway employees. 1899,

REDDI, SHRI RAMACHANDRA—
Question by—
Unemployment
1921,

REDDY, SHRI VISHWANATHA—
Question by—
Cattle Sterility Scheme. 1915.
Reclamation of Tungabhadra Pro-
ject Area. 1898-99.

REHABILITATION—
Question re—
—— of Joomias. 1916.

RENT—
Question re—
Railway  Service
1940,

REPORT(S)—

Question re—

Family budget of
workers. 1932.
Gorakhpur Labour Force Depot.
1924-25.

Railway employees. 1938.
Yemmiganur Weavers Co-opera-
tive Production and Sales
Society. 1917-18.

in mica mines.

Commission.

industrial

REPRESENTATIVE(S)—
Questfon re—
International Congress of History
of Medicine. 1841.

RESEARCH(ES)—
Question Te—
Family planning. 1888.

RESEARCH CENTRE(S)—

Question Te—

DV.C. Sol
1912-13.

RETRENCHMENT—
Question Te—
Discharge of jute workers. 1819.

Conservation —.

REVENUE—
Question Te—
—— from Overseas Communica-
tions Service. 1939-40.

RHEUMATISM—
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Treatment of —. 1878,

RICE—
Question Te—
Export of —. 1931.
Mechanisation of —— cultivation.
1915-16.

ROAD(S)—
Question re—
Grants for 1914-15.
Sarkon ke liye anudan

(mf % Mt ATIT) 1926.

ROME—
Question Te—
International Congress of History
of Medicine. 1941,

ROY, SHRI BISHWA NATH-—

Question by—
Raw sugar. 1902.

RUDRA SAGAR—

Question re—
Rudra Sagar. 1926.
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SAIGAL, SARDAR A. S—

Question (Supplementary) by—
Delhi Transport Service. 1868.
Leprosy. 18895.

Tender system. 1882, 1883, 1885.

SAMANTA, SHRI S. C.—
Question by—
Aeronautical] Engineering Depart-
ment. 1924,
Upgrading of Calcutta
pathic College. 1917.
Use of Teleprinter Circuits. 1901."

SAMBALPUR—

Question re—
Telegraph
1937-38.

SANGANNA, SHRI—
Question by—
Information on agriculture. 1888

Homoeo-

and Telephone lines.

—80.

Locust swarms in Orissa. 1923-
24,

Mechanisation of rice cultivation.
1915-186.

SATYAWADI, DR—
Question by—
Uniforms for class IV employees.
1930.

SAURASHTRA—

Question Te—
Shore establishments. 1948,

SAVINGS BANK ACCOUNT(S)—
“hieslion re— -
-—— of displaced persons.
717.

SCHEDULED CASTE(S)—

Question Te—
Railway employees.
Recruitment. 1939.

SCHEME(S)—
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All-India Cron Competition — —.
1925.
Bamanya Station

(A=A @A) 1046-47. )

Cattle and Livestock Insurance
— 1018.

Cattle Sterility ——, 19185,

1875—

1940-41.

SCHEME (S)—contd.

Question re—
D.V.C. Soil Conservation Research
Centres. 1912-13.

Rajasthan men gosadan

(TSR F MEeA)  1027-28.
Rudra Sagar. 1926.

Soil Congervation ——. 1821-22.

SCHLIERIEN, MESSRS., SWITZER-
LAND—

Question re—
Technical aid from Switzerland
firm. 1925-286.

SCHOOL(S)—
Question Te—
Railway ——. 1804.

SEA TRANSPORT—
Question re—
Co-ordination of sea and rail
transport. 1913.

SECONDARY EDUCATION COMMIS-
SION—
Question re—
Railway schools. 1904,

SEN, SHRIMATI SUSHAMA—
Question by—
Leprosy. 1893—985.
Question (Suppl!ementary) by—
Ticketless travelling. 1874.

SHARMA, SHRI D. C.—
Question by—
Adulterations of oils. 1909,
Coffee labour. 1866-67.
Doodh ka utpadan.

(T ®T TAEA) 1926-27.

SHIPPING—
Question re—

Indian ——. 1887-88, 1901-02.

SINGARENI COLLIERY(IES)—
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—— (Company). 184445,
SINGH, SHRI L. JOGESWAR—
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Butterflies. 1898.
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SINGH, SHRI T. N—
Question (Supplementary) by—
Tender system. 1885, 1886.

SINHA, SHRI G. P—
Question (Supplementary) by—
Leprosy. 1894.

SINHA, SHRI JHULAN—
Question by—
Jute Expert Commiftee. 1909,
Yatriyon ki suvidhayen

(gt #} ghaad) 1869-70.

SINHA, SHRIMATI TARKESHWARI—
Question by—
D.V.C. Soil Conservation Research
Centres. 1912-13.
Feeder Air-Services. 1878—81.
Question (Supplementary) by—
Yatriyon ki suvidhayen

@At w1 ghaard) 1870,

SINHA, TH. JUGAL KISHORE—

Question by—
Gur industry. 1902-03.

SINHASAN SINGH SHRI—
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(e Tt ) 1016-17.
Railway pul
#&d g@) g01.

Question (Supplementary) by—
Fecder Air-Services. 1879.

SODHIA, SHRI K. C.—

Question by—
Central mechanised farms. 1893.
Revenue from Overseas Communi-
cations Service. 1839-40.

SOIL CONSERVATION—

Question Te—
DvVvC —
1912-13.
—— Schemes. 1921-22.

Research Centres.

SOUTHERN RAILWAY—
See “Railway, Southern”.

STATE(S)—
Question re—

Adulterations of oils. 1909.

Cattle and Livestock Insurance
Scheme. 1918.

Cattle Sterility Scheme, 1915.

Labour Plantations Act (Rules).
1907-08.

Leprosy. 1893—85.

Neem Khali. 1897.

Rajiyon ki relon ka milaya jana

(At &% &t wv Premn ) 1904,

STRIKE(S)—
Question re—
at Bombay Port. 1861—64.

STUDENT(S)—
Question Te—
Ticketless travelling. 1872—75.

SUBSIDY(IES)—
Question re—
D.V.C. Soil Conservation Research
Centres. 1912-13.

SUGAR—
Question re—
Raw ——. 1902,

SUMER RAM SHRI—
Question re—
Railway employees. 1938.

T

TAX(ES)—
Question re—
on cattle.- 1942,

TECHNICAL AID—
Question Te—
Exploratory tube-wells. 1896-97.
—— from Switzerland Firm.
1925-26.

TECHNICAL CO-OPERATIVE AID
PROGRAMME—
Question re—
Information on agriculture 1888—
90.

TECHNICAL TRAINING—
Question re—
Training of East Bengal displaced
persons. 1910-11.
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TELEGRAPH AND TELEPHONE
LINES—
Question re—
Telegraph and Telephone lines.
1937-38.
TELEGRAPH FACILITY(IES)—
Question re—
in district headquarters.
1890-91.
TELEGRAPH OFFICE(S)—
Question re—
Telegraph facilities in district
headquarters. 1890-81.

TELEPHONE GOODS—

Question Te—
Telephone ke saman ka ayat

(FE & WA FT AR 1933,
Telephone samagri ka ayat

(Fete o} & o) 1920-21.

TELLEPRINTER CIRCUIT(S)—
Question re—

Use of ——, 1801,
THARSUGUDA—
Question re—
Telegraph and Telepone lines

1937-38.

THOMAS, SHRI A. M.—

Question (Supplementary) by—
Leprosy. 1894, '

Ticketless travelling. 1874.

TICKETLESS TRAVELLING—
See “Railway Ticketless Travelling”.

TIWARY, PANDIT D. N—

Question by— .
Grants for roads. 1914-15.
Tender system. 1882—87.
Question (Supplementary) by—
Delhi Transport Service. 1868.
Ticketless travelling. 1875.

e

TRACTOR(S)—
Question Te—
Mechanisation of rice cultivation
1915-186,
Reclamation of Tungabhadra Pro
ject Area. 1898-99.

TRADE UNION(S)—

Question Te—
Central —— OQOrganisations.

TRAINING—
Question Te—

' Sthaniya swayatta
prashikshan,
(wHty @ greT #@ At

1618-19. .
to East Bengal displaced
persons. 1910-11.

1945

sashan men

TRANSPORT—

Question Te—

Co-ordination of Sea and Rail —.
1913.

Delhi —— Service.

TRAVANCORE-COCHIN—
Question re—

Coir industry in ——.

TRIPATHI, SHRI K, P.—

Question (Supplementary) by—
Coffee labour. 1867.
Strike at Bombay Port.

1867—869.

1919-20.

1863,

TRIPURA—
Question Te—
Irrigation schemes in —. 1800,
Rehabilitation of Joomias. 1918.
Rudra Sagar. 1926.
Taxes on cattle. 1842,

TUBERCULOSIS—

Question Te—

T.B. patients in India. 1949-50,

TUBE-WELL(S)—

Question re—
Exploratory ——.

TULSIDAS, SHRI—

Question hy—
Regional index numbers.

1896-97.

1901,
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TUNGABHADRA PROJECT AREA—
Question Te—

Reclamation of ——. 1898-88.
U
UDAIPUR—
Question re—
Passenger amenities. 1938,

Railway prashikshan School, ——.
(fwd wigor = TEAQ) 1908

Udaipur men dak aur tar vibhag ka
bhavan

@y & T alk m Pomr e
wa ) 1928.

UNEMPLOYMENT—
Question re—
—— in mica mines.
UNIFORM (8)—
Question re—
—— for class 1V employees.
UPADHYAY, PANDIT MUNISHWAR
DATT—

Question by—
Co-ordination of Sea and Rail
transport. . 1913.
Indian shipping.
Passenger amenities.

UTTAR PRADESH—
Question re—
Railway pass.
@@a g 1902
Railway pul
(wrd qm) 1901
Sarkon ke liye anudan

(west % Pt ) 1926

Soil Conservation Schemes.
22.

1921.

1830.

1887-88.
1922-23.

1921-

\

VEERASWAMY, SHRI—

Question by—
Recruitment on the Southern Rail-
way. 1899-1900.
Question (Supplementary) by—
Information on agriculture.
Ticketless travelling. 1874.

1890.

VELAYUDHAN, SHRI--

Question (Supplementary) by—
Indian shipping. 1888.
Information on agriculture.

19800

1899-

VERMA, SHRI RAMJI—

Question by—
Displaced government
1952,

VILLAGE(S)—

Question re—
Grameen kshetron men dak ka

servants.

vitran
(redtor gt # wrF wr Parereon)
1933-34.
w
WAGE(S)—
Question re—
Coir industry in Travancore-
Cochin. 1919-20.
Indian Telephone  Industries.
1934.
Minimum —— Act. 1906-07.

WEST BENGAL—

Question re—
Discharge of jute workers. 181v.

Upgrading of Calcutta Homoeo-
pathic College 1917.

WESTERN RAILWAY—
See “Railway Western”,

WILLIAM JACKS COMPANY—
Question re—

Mechanisation of rice cultivatton.
1915-16.

WOMEN LABOURERS—
See “Labourers, Women”,

Y

YEMMIGANUR WEAVERS Co-
OPERATIVE PRODUCTION AND
SALES SOCIETY—

Question re—

Yemmiganur Weavers Co-opera-
tive Production and Sales
Society, 1917-18.
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LOK SABHA
Thursday, 23rd December, 1954.

The Lok Sabha met at Eleven of the
Clock.

{Mgr. DePUTY-SPEARER in the Chair]
QUESTIONS AND ANSWERS
(See Part I )

12 Noon
MOTION FOR ADJOURNMENT

ArresT or MeMmsEr anNp Porrce Ram
ON PRAJA-SOCIALIST ParTy OFFICE AT
IMPHAL

Mr. Deputy-Speaker: 1 have re-
teived notice of an adjournment mo-
tion from Shri M. S. Gurupadaswamy
regarding the arrest of Shri Rishang
Keishing, M.P. and others in the
police raid of the Praja Socialist
Party's office at Imphal on the 22nd
December, 1954, and the imposition
of section 144 causing serious threat
to the exercise of liberty of citizens.

This matter came up before me,
and of course, notice is given to the
Speaker and to some officers also.
As soon as notice is received, the

Speaker has to find out whether it is

admissible. He has to give his con-
pent. It is not necessary for him to
bring it up every day before the
House except in cases where he has
got doubis. On receipt of this notice,
I said that this is a matter relating
to law and order. Therefore, whe-
ther law and order is administered
centrally or is administered by &
State, it dces not make a difference,
and so long as, in the ordinary course,
action is taken, no difference can be
made between an hon. Member of
this House and any other citizen.
- Hon. Members of this House have no

602 LSD.
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more immunity from arrest from cri-
minal offences or other action in res-
pect of law and order than any other
ordinary citizen of the land. There
is only this difference: when a Mem-
ber of the House is arrested, as
early as possible, or immediately
thereafter, the fact of arrest ought to
be intimated to the Speaker. I there-
fore said that I am not going to give
congent to this motion, merely be-
cause an hon. Member of this House
is arrested. However, the hon. Mem-
ber, Shri Gurupadaswamy, has writ-
ten to me that this is a mafter not
relating fo a State, He has not
understood my ruling correctly. Not
that it does not relate to a State even
though law and order is administered
by the State: here, a difference ought
to be made between action taken in
the prdinary course for the mainten-
ance of law and order, and any extra-
ordinary incident. The mere fact that
an hcn. Member of this House has
been arrested, or the person arrested
is an hon. Member of this House, does
not make a difference so as to invoke
the jurisdiction of this House and in-
terrupt its normal work. I would
like to know what more he has to say
so far as this matter is concerned.

Shri M. S. Gurupadaswamy: (My-
sore}: You were pleased to refer to
this matter.

Mr. Deputy-Speaker: This is a simple
matter relating to law and order,
though the State is centrally adminis-
tered. What is the extraordinary
matter, so far as this is concerned,
other than action taken in the normal
course 7

Shri M. S. Gurupadaswamy: You
were pleased to refer omly to law and
order. 1 beg to submit that it does
not relate only to law and order. I
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[Shri M. S. Gurupadaswamy]

say that it relates to the privilege of a
Member of Parliament who has gone
from here ts Imphal; as soon as he
gets out from the plane, he is arrested
without any provocation, without any
strong reason, The next thing is, the
Praja-Socialist Party is involved. The
office of the Praja-Socialist Party has
been raided by the police and I learn
from the telegram—I rely upon those
telegrams—that there was no reasun,
no provocaticn of any kind for ihis
action by the police. It involves the
wider guestion of the rights of Parlia-
ment and also the rights of the Mem-
bers of Parliament and also the po-
litical agitation that is going on there
for the establishment of a democratic
Assembly. So, it has got wider impli-
cations. It does not in any way re-
late to the law and order question
alone. The law and order guestion
is only a minor affair. There are
other reasons and I therefore would
say that this adjournment motion
should be admitted and discussed.

Shri Joachim Alva (Kanara): [
want to make one submission, Sir.
-

Mr. Deputy-Speaker: No, it is not
necessary.

Shri Joachim Alva: Please allow me
to make my submission because he
misled the House on the last occasion.

Mr. Deputy-Speaker: On these mat-
ters, 1 only ask the Government on
this side to explain.” 1 do not allow
another hon. Member to explain, un-
less another hon. Member is also an-
other Home Minister! [ am not going
to call upon the hon. Member. So far
as this matter is concerned. [ have nut
been given any further reasons except
what has been stated here and which
I do not consider enough for the pur-
pose of disturbing or interrupting the
proceedings of the House.

Shri Joachim Alva: Please allow me
to make a submission,

Mr. Deputy-Speaker: Order, order.
The hon. Member may have a sub-
mission or may not have a submission.

Bhri Joachim Alva: On a point of
order.

Mr. Deputy-Speaker: As long as 1
am on my legs, a8 point of order can-
not be invoked merely for the purpose
of asking me to sit.

It cannot be abused like this. When
the hon. Member rose to make his
submission, I asked him to sit down,
and when I am now on my legs, he im-

‘Mmediately changes it intc a point of

order making it appear that there is
a po.nt of order and thus making
me not to stand but to sit down. 1
cannot allow that point of order. 1
have heard enough.

Shri M. S. Gurupadsswamy: Before
your ruling is giwen . ... .

Mr. Deputy-Speaker: 1 have heard
enough before my ruling, and I can-
not give another opportunity to him,
It is purely a matter relating to law
and order. It may be that it relates
to a particular party; it may be that
it relates to a particular person. For
the maintenance of law and order, the
action taken may be both preventive
as also punitive. Under these circum-
stances, it is not possible now to make
this such an all-India matter for the
purpose of interrupting the proceed-
ings of the House. I do not feel that
I am called upon to give my consent
for making this motion and thus
interrupt the proceedings of this
House.

I may also state that this is the
rule that will be adopted. No hon.
Member can expect me or the Speaker
to bring every motion of adjournment
before the House for the purpose of
discussion. It is provided in the
rules strictly, that it is open to the
Speaker to give his consent or not to
give his consent. When he refuses to
grve his consent, he intimates to the
hon. Member. If the Memher has got
any further difficulty, he can write to
the Speaker, and question of time does
not stand in the way. The Member if
the motion is admitted, can move it
the same day, the next day or on an-
other day. Under these circums.ances
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hereafter, where consent is not given,
the matter concerned will not be
brought before the House for dis-
cussion in the House. This practice,—
the one which we are at present fol-
lowing—interferes with wnd interrupts
the proceedings of the House. The
House will strictly go by whatever
matter is put in the Order Paper.

Shri Sarangadhar Das (Dhenkanal
—_West Cuttack): On a point of infor-
mation. You have not stated if any
snformation has been received about
the arrest of Shri Rishang Keishing.

Mr. Deputy-Speaker: I have not re-
ceived any information so far.

Shri Damodara Menon (Kozhi-
kode) : On a point of clarification.
1 want t¢ know whether, arising from
the ruling you have given, all matters
concerning law and order are covered
by your ruling, so that no matter con-
nected with law and order will be al-
lowed to be raised in this House in
the form of an adjournment motion.

Mr. Deputy-Speaker: I only said
that all erdinary matters relating to
ordinary maintenance of law ang order
should not be brought up before this
House. If I am satisfied that there is
something extraordinary, I would cer-
tainly allow it.

Shri M. S. Gurupadaswamy: What
is he difference between ‘ordinary’
and ‘extraordinary’ ?

Mr. Deputy-Speaker: 1 am not pre-
pared to proceed further with the

matter. Hon. Members know what is.

ordinary and what is not ordinary.
1 have said that it rests with the
Speaker to find out from the facts sup-
plied whether the matter is ordinary
or extraordinary. This kind of sub-
ject has been upsetting and interrupt-
ing the proceedings of this House.
It has led even to a motion against the
Speaker. Except making such matters
appear a&s important issues again
and again in this House, nothing more
turns up. I am not going to allow
such things.

———
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JOINT STATEMENT BY PRESIDENT
OF FEDERAL PEOPLE'S REPUB-
LIC OF YUGOSLAVIA AND PRIME
MINISTER OF INDIA

The Minister of Pariiamestary Af.
fairs (Shri Satya Narayam Sinha):
With your permission, on behalf of the
Prime Minister, 1 rise to make a
statement.

An Hon. Member: From the same
seat ?

Shri Satya Narayan BSinba: Yes.
As the House is aware, His Excellency
Marshal Josip Broz Tito, President of
the Federal People’s Republic of
Yugoslavia, has spent the last five
days in Delhi. During this period, he
has had several conversations with our
Prime Minister. A joint statement
was signed by both of them yesterday
at 3 p.M. I shall now read that
statement:—

“The President of the Federal
People’s Republic of Yugoslavia, His
Excellency Marshal Josip Broz Tito,
who is paying a State visit to India,
in response to the invitation of the
Government of India, has spent five
days in New Dethi. During this pe-
riod, His Excellency has had several
conversations with Shri Jawaharlal
Nehru, Prime Minister of India.

These- conversations bave been in-
formal and friendly in character and
have covered, in general terms, the
more basic and pressing aspects of
world affairs and, more particularly,
those matters of common interest
which engage their common and grave
concern.

The similarities of historic back-
ground and social and economic coh-
ditions of their countries and the fact
that they have emerged as indepen-
dent nations, through powerful move-
ments of national liberation, have
endowed their understanding of each
other and of their countries with a
deeper significance snd given to their
friendly relations a gieater ease and
facility. ’
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[Shri Satya Narayan Sinha]

Yugoslavia and India have devoted
their energies, both in the domestic and
international flelds, for the promotion
of peace and methods of negotiation
and conciliation as a solvent of inter-
national conflicts and problems. They
have sought to base their own relations
with each other and with the rest of
the world on the basis of equality and
friendship with all nations.

The President and the Prime Minis-
‘er desire to proclaim that the policy
of non-alignment adopted and pursued
by their respective countries is mnot
‘neutrality’ or ‘meutralism’ and there-
fore passivity, as sometimes alleged,
but is a positive, active and construc-
tive policy seeking to lead to collective
peace, on which alone collective securi-
ty can really rest.

Taey have felt that their countries
and Governments are not only fully
aware of the grim alternative, namely,
war—in this atomic age—but of the
profound truth that wars do not solve
problems but only render them more
difficult of solution and, in addition,
create new and more stubborn ones.

Yugoslavia and India live in the
awareness that in peace alone their
hard-won and cherished independence
can be consolidated and endure and
give to them and their peoples oppor-
tunities of self-development, economic
advance and prosperity and social pro-
gress and stability.

The President and the Prime Minister
desire to state, as their considered
view, that the relations of their two
countries and Governments are, and
must continue to be, based on the prin..
ciples of the recognition of each other's
sovereignty, independence and inte-
grity, of non-aggression, of equality, of
mutual respect and non-interference
in the domestic affairs of each other
or of other countries, and on the pro-
motion, both for themselves and for
the world, of the approach and.condi-
.tions of peaceful co-existence. This
basic conception should govern inter-

ple’s Republic of Yugoslavia and
Prime Minister of India

national relations and be the foremost
element in the policy and work of the
United Nations. )

It follows, therefore, that the policy
of their two countries and their ap-
prbach to world peace cannot be based
upen force or the accumulation of
armaments as an instrument either
of negotiation or of solution of con-
fliets. The President and the Prime
Minister, therefore, repudiate the er-
roneous conception, which has become
prevalent in some quarters, of a “third
bloc” or “third force” of non-aligned
countries. This is a contradiction in
terms because sugh a bloc would in-
volve them in the very system of
alignments which they regard as
undesirable.

The Prosident and the Prime Minis-
ter are convinced that the principles
on which they have agreed for the
governance of their mutual relations
are capable of wider application. If
they were so accepted, they would
make a substantial contribution to the
lowering of world tensions and the
resolving of pending conflicts. They
will widen the area of peace and
diminish the terrible prospect of war,
promote greater confidence and open
up greater opportunities of world co-
operation,

The Presideni and the Prime
Minister express their willingness and
confidence in the friendship of Yugo-
slavia and India, which is welcomei
and acclaimed by their peoples. They
will seek to promote and strengthen
the ecoromic and cultural relations
between their two countries. They
recall with satisfaction the under.
standing and unity of endeavour that
prevails between their two countries
in the United Nations end elsewhere,
in the common cause of peace and
humanity, an@ have decided that
these dontacts and -~ relationships
should be furthered and strengthened,
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President of Federal People’s
Republic of Yugosldvia and
Prime Minister of India
The President and the Prime Minis-
ter, believing that the lowering of
world tensions #% an essential prelude
to the development of collective
peace, welcome the signs of the easing

of certain tensions in the world which’

have recently emerged and, at the
same time, will devote their sincere
endeavours to further easing world
tenslons and to prevent their increase.

The President and the FPrime
Minister wish to affirm solemnly that
the hope of advance of the peoples
of the world and even the survival
of civilisation render our acceptance
of the necessity of peaceful co-exis-
tence, =ot merely as an alternative
but as an imperative.

The fact that Yugoslavia and In-
dfa are pursuing similar general aims
constitutes a firm basis for the streng-
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thening of their mutual relations
notwithstanding the geographical dis-
tance which separates them and
they are happy to feel that bonds ot
warm friendship and fraternity bind
them together.”

PAPEEI:.AIDONTHETABLE

STATEMENT SHOWING ACTION TAKEN BY
GOVERNMENT ON VARIOUS ASSURANCES
ETC.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
i beg to lay on the Table the follow-
ing statements showing the action
taken by the Government om various
assurances, promises and undertak-
ings given by Ministers during the
various Sessions shown against each:

‘17 Consolidated Sratement

Eighth Session, 19<

of the Lok Sabha.

(2)
3}
4}
i5)
'6)
7
8

Supplementary Statement No. IV,

Supplementary Statement No. X.

Supplemen
3
Supplementary
XX.
Supplementary
xiv.
Supplementary
XRIV,

Supplementary
XXV.

Statement
Statement
Statement
Statement

Statement

No.
No.
No.
No.

No.

[See Appendix VII, annexure No. g.]
Seventh Session, {354 of the Lok Sabha.
[See Appendix VT1, annexure No. 10}
Sixth Sessicn, 1954 of the Lck Sabha.
[Sece Appendix VII, annexure No. 11.]
Fifth Session, 1953 of the Lck Sabha.
[See Appendix V11, annexure No. 12.]
Pourth Session, 1953 of the Lok Sabha.
[See Appendix VII, annexure No. 13.}
Third Sessicn, 1953 cf the Lok Sabha
[See Appendix VII, annexure No. 14]
Second Session, 1952 of the Lok Sabba.

[See Appendix Vr_l, annexure No. 15.)-
First Sessiom, 1952 of the Lck Sabha.
[See Appendix V1Ifanrexure No. 16.]

STATEMENTS ON ACTION TAKEN oN RE-

COMMENDATIONS OF 36TH SESSION OF

1. L. CONFERENCE AND RATIFICATION OF
ConventioN No. 26

The Deputy Minister of Labour
(Shri Abld Al): I beg to lay on the
Table a copy of each of the follow-
ing statememés: )

(i) Statement on action taken or
proposed to be taken by the
Government of India on the
Recommendations adopted by the

International Labour Conference
at its thirty-sixth session held in
June, 1953, [See Appendix VI,
annexure No, 55.]

(ii) Statement regarding Rati-
ficatton of Convention (No, 28)
concerning Mindmum Wage Fim-
ing Machinery -adopted by the
International Labour Conference
at its eleventh session held in
1928. [See Appendix VI, an-
nexure No, 56.]
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AMENDMENTS IN RESERVE AND AUXi-
uiary AR Fonces Act Rures

The Deputy Minister of Defence
\Sardar Majithia): I bez to lay on
the Table, under sub-section (4) of
section 34 of the HReserve and Auxi-
Hary Air Forces Act, 1952, a copy of
the Ministry of Defence Notification
No. SR.O. 6E, dated the 18th Decem-
ber, 1954, making certain amendments
in the Reserve and Auxiliary Air
Force Act Rules, 1953. [Placed in
Library. See No. 5-526/54.]

CALLING ATTENTION TO MATTER
-OF URGENT PUBLIC IMPORTANCE

SurpLY OF NEWS 10 PRIVATE ENTER-
pRisE BY P.T.I. anp U.P.L

Sardar A. 8. Saigal (Bilaspur):
Under Rule 215, 1 beg to call the
attention of the Minister of Communi-
rations to the following matter of
urgent public importance ang I re-
quest that he may make a statement
thereon:

“The supply of news to private
enterprise by the Press Trust of
India ang the United Press of India
and the steps taken hy the Govern-
ment in that direction.”

The Minister of Communications
(Shri Jagfivan Ram): Sir, at present
the Posts and Telegraphs Department
rent out teleprinter lines to the PTI ant
UPL for the collection, transmission
and Aistribution of wnews in the
various centres in India. Other news
agencies, newspapers, commercial
subscribers, Government Depariments.
ete., are also allowed teleprinter lines
and these parties as well as news
agencies, including PTI and TUPI
are permitted to use the circuits for
the purposes specified in the hiring
contract, *

With regard to the inter-urban cir-
ecuits and other long-distance circuits
leased out to the PTI and UPI. the
hiring contract clearly lays down the
type of information that can be
passed op these lines and the condi-

~Hops for divulging the information to
any oarty. According to these terms

_ private
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contained in the hiring oontract read
with Rule 135(2) of the Indian Tele-
graph Rules, 1851, the circuits can
be used only for iransmission of
Press telegrams admitted for trans.
mission at Press rates and these
messages shall not, before publication
in a newspaper, be communicated to
an w i newspaper dor 1o any
individual or to any estab-
lishment, such as a club, cafe, hotel
or a stock exchange. We are advised
that the minute 1o minute transmis.
sion of telegrams containing stock,
bullion and commodity prices to any
one except registered newspaper:
contravenes the provisions of the
hiring contract since any minute to
minute communication of such tele-
graphs to third parties is bound to
be before their publication in a news.
paper,

The Posts and Telegraphs Depart-
ment became aware as a resuit of
their own monitoring as well as
through . complaints received from
public that these two news agencies
ang certain other news agencies had
not been following the rules and were
sending minute to minute quotations
concernjng bullion, grain, stock ex-
rhange, etr,, and communicating
these to private subscriber, In addi-
tion to these cases have been found
in which they were found transmitt-
ing buying and selling orders some-
times openly and at times in code on
behalf of private parties and acting
in-other ways in contravention of the
hiring contract.

Even though the Posts. and Tele-
graphs Department ang the Govern-
ment have been aware that these
lines were being used for purposes
other than those for which they were
leased, strict application of the penal
clause was deferred due to the fact
that the parties are all-ITndia news
agencies who sre ~otherwise fulfilling
a primary and essential service in the
collection, transmission and distribu-
tion of mewe to all the newspapers in
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the rountry. The two uews agencies
particularly referred i here are the
premier ones. The sudden stoppage of
teleprinter facilities to these news
agencres would have completely dis-
located the entire news distribution
and this consequence naturally is not
desirable, We have, therefrre, be.
fore exercising the powers to enforce
the penalties, pursueq the case vigo-
rously with these two and cther news
agencles In order to ensure that the
circuils are not used for purposes
other than for genuine news trins-
mission and  dissemination. The
atiention of the two news agencies was
drawn more than once to this aspect
of their business and they were wegrn-
ed to discontinue these practices and
adhere strictly to the terms of the
hiring contract. A meeting was con.
vened by me with the representatives
of the two news agencies in March
1954, In this meeting the attention
of the two news agencies was drawn
to the fact that there was considerable
misuse of some of the teleprinter cir-
cuits leased out to them and that such
misuses must stop. Later notices
were issued to the news agencies for
disconnecting certain important cir-
cuits leased out to them. In a second
meeting held in July 1954 the two
news agencies gave assurances that
they will desist from these practices.
In this meeting they agreed that all
such misuses will be stopped by the
end of October, 1954 and drastic ac-
tion may be taken against them if
these practices did not stop by that
time.

Though a certain amount of im-
provement is now discernible in the
case of one of the two agencies, the
misuse of the circuits has not yet
fully stopped. This has been found
from the monitoring of the messages
sent out on certain of the lines usged
by the two news agencies after 31st
October 1854, We are issulng notices
to the news agencies pointing out this
teature and then Government will take
suitable action if the abuse continues

Government are determined that
any kind of misuse by any lessee in.
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cluding the ,important news agercies
like the P.T.I. and U.P.I. should be
stopped. Various steps are contem-
plated to meet this objective and it is
not proposed to detail these in this
statement since it will not be in the
interest of the Government to reveal
their position now.

As far as the loss to the Posts and
Telegraphs Department is concerned, it
is difficuit to make even an appro-
ximate estimate, but it is resliseg
that the loss of revenue is considerable.
From the informalion supplied by the
P.TI. and UP.I. a few months ago, .
the amount of money earned cn ac-
count of all commercial services pro-
vided by them to parties other than
newspapers are given below:

P.T.I. . Rs. 11,62.000.
UPI  Rs. 268,000

Out of this, the amount which the
P.T.I. and U.P.I. pay to the Posts and
Telegraphs Department on accouat of
rental for all their telegraph circuits
(News and Commercial) is
Rs. 5,00,000 and 2,00,000 respectively.

The Posts and Telegraphs Depart-
ment are now leasing out teleprinter
circuits to any individual commercial
subscriber or business enterprise for
the transmission of news connected
with their business provided this is
not disclosed to other parties, This
facility is already available and may
be availed of by any business user.
They, however, do not get any conces-
sion rates as the news agencies get.
On a long-terrn basis, the Posts and
Telegraphs Department are also iniro-
ducing a new kind of service called
Telex or trunk teleprinter service
which will be available to ell mem-
bers of the public, Such a service is
already working in Bombay and
Ahmedabad, and if the experiments
prove successful, it will be introduced
in principal centres. This Service
enables any one subscriber to get into
touch immediately with any cther by
dialling and he can then pass’ any
messagr to that party.
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COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTINGNS
OF THE HOUSE

SEVENTH REPORT

Shri Altekar (North Satara): 1 be,
to move: ’

“That this House agrees with the
Seventh Report of the Committee
on Absence of Members from the
sittings of the House, presented to

the House on the 22nd December,
1854.”

Mr. Deputy-Speaker: Motion moved:

“That this House agrees with the
Seventh Report of the Committee
on Absence of Members from the
sittings of the House, presented to
the House on the 22nd December,
1954.”

Shri Gidwani (Thana): I oppose the
motion. Last time also I had raised
this question. I find from the list of

fourteen Members who have been .

absent and given leave, one has been
given leave for 173 days during this
year, another for 123 days, a third for
92 days and so on. And in the case of
the third Member he applied for leave
after remaining absent for 65 days,
and that leave has been granted.

As I said last time, after the intro-
duction of the salary system we should
be very careful about granting leave.
We should not be gver-generous and
over-solicitous to our brotherhood. We
have abolished absentee landlord-
ism. We should not encourage
absentee membership.

With these words I
motion.

Shri P. C. Sharma (Hoshiarpur):
The observation made by the hon.
Member is wide of the mark. The
hon. Member concerned has been i,
ang most of the cases of absence from
the House are cases due to illness. I
think we may discourage absentee
landlordism—there is no doubt about
it—but I do not see any reason why
we should practise cruelty on those
who are ill and who cannot come to

oppose the

Members from sittings of
the 'House
the House because of illness. I think
the suggestion put forward by the hon.
Member should be ruled out.

Shri Altekar: As far as the absence
of Mr. Muchaki Kosa is concerned, his
mother died, he himself was ill, his
wife was also ill. And he is in a place
where communications are very diffi-
cult. Even the letters sent by the
Deputy Commissioner of the place
were received very late. Under these
most difficult circumstances and he
being an illiterate person as well, the
Committee thought it was quite desira-
ble and quite humane to grant him
leave.

So far as the pay is concerned, it
is a matter for the House to consider.
The Salary Committee may be moved
in that respect, But when leave has
been asked for owing to the illness of
the Member as also illness of the
members of his’family and owing to
death in the family, and in view of the
fact that he is residing at a place
where communications are very diffi-
cult, I beg to submit that the Commit-
tee was right in granting him leave.

Furthermore, only in a case wherein
leave has been refused by the Com-
mittee this House can be asked to
grant the leave. But if the leave is
granted, according to the rules it can-
not be opposed.

Shri Raghavacharl (Penukonda):
Recommending leave and not granting
leave.

Mr. Deputy-Speaker: Let me myself
be clear about it. Is it the conten-
tion of the hon. Member that if the

. Committee recommends leave. the

House ought to accept it?

Shri Altekar: Generally, you can
see in the Rules.

Shri Damodara Menon (Kozhikode):
In the long list of persons for whom
leave has been recommended by the
Committee I find Members absent for
thirty-five days and thirty days have
also been recommended leave like
that. I want to know whether a
Member cap remain absent without
permission for fifty-nine days, or is it
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necessary for him to apply to the

Speaker ard get leave?

Mr. Deputy-Speaker: It does not
apply there. - Under the Constitution
more than sixty days ought pot ™
elapse.

Sbri Damodara Menoa: But the
Committee here have recommended
leave for Members who have absent-
ed themselves only for thirty-five
days, Is it necessary to make a for-
mal application?

Mr. Deputy-Speaker: My own feel-
ing is hon. Members if they are
absent coatinuously for thirty-five
days and are not sure that they ‘may
return within sixty days, by way of
abundant caution apply saying they
are not able to attend; God knows
whether they would be able to attend
just immediately before the 25th day
pext time; and therelore to be on the
gafer side they say “this may be con-

doned”. There may be various rea-
sons.

The procedure that may be adopted
is if in any particular case any hon.
Member thinks there is abuse of the
privilege he must table an amendment
that so far as the particular hon, Mem-
ber is concerned the leave ought not
to be granted, General wopposition
does not lead anywhere.

Shri Gidwani: Next time I will do
50.

Mr. Deputy-Speaker : What i3 the
rule referred to by the hon. Membe..,
Does it say it is obligatory?

Shri Altekar: Rule 290, I will read
it

Mr, Deputy-Speaker: There is ao
need to read the whole thing. Does
the rule say that the Committee can
take away the power of the House to
consider it? -

Shri Altekar: Not taking away of
the power of the House,

Mr, Deputy.Speaker: It is only re-
commendatory.  Therefore, the hon,
Member need not say that it ought to
be accepted.

23 DECEMBER 1964 Appointm

¢ of Members to 3844
Joint Committee on
Companies Bill
Shri Ramachandray Reddd (Neilore):
Suppose a Member has absented him-
self for 25 days and it has been re-
commended by the Committee. Can
that Member absent himself for an-
other 60 days with impunity?

Mr. Deputy-Speaker: That is so. I
am not in a position to interpret. If
the difficulty arises, let us see,

The question is:

“That this House agrees with
the Seventh Report of the Come
mittee on Absence of Members
from the sittings of the House,
presented to the House .on the
22ng December, 1954.”

The motion was adopted.

APPOINTMENT OF MEMBERS TO
JOINT COMMITTEE ON COMPANIES
BILL

The Minister in the Minisiry of Law
(Shri Pataskar): I beg to move:

“That Sarvashri N. M. Lingam
and Narendra P, Nathwani be ap-
pointed to the Joint Committee
of the Houses on the Bill to con-
solidate and amend the law relat-
ing to companies and certain
other associations wice Sarvashri
Khandubhai Kasanji Desai and
Nityanand Kanungo resigned,”

.Mr. Deputy-Speaker: What is this
Sarvashri? I will call them Shri N, M,
Lingam and Shri N. P. Nathwani.

Shri Pataskar: | was told that Shri
is applied to an individual and Sarva-
shri means more than one. I am not
an expert in Hindi.

Mr. Deputy-Speaker: I am not well
acquainted with terhnical expressions
in Hindi. Sarvashri corresponds to
Messrs. The question is:

“That Sarvashri N, M. Lingam
and Narendra P. Nathwani be ap-
pointed to the Joint Committee of
the Houses on the Biil to consoli-
date and ameng the law relating
to companies and certain other
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[Mr. Deputy Speaker]
-associa®ons vice Sarvashri Khan-
Jdubhai Kasanji Desai and Nitya-
-nand Kanungo resigned.” '

The motion was adopted.

DELIMITATION COMMISSION
(AMENDMENT) BILL

The Minister in the Ministry of Law
~(Shri Pataskar): I beg to move:

“That the Bill further to amend
the Delimitation Commission Act,
1952, as reported by the Select
Committee, be taken into rconsi-
deration.”

Shri. N, M. Lingam (Coimbatore):
J£On a point of information, may we
know when the discussion of this Bill
will be over and when the debate on
-the Progress Report of the Five Year
Plan will be continued?

Mr. Deputy-Speaker: No time has
been allotted. As soon as the House
finishes this, the other item will be
~taken.

Shri  Raghavachari (Penukonda):
‘With your permission, may I know
whether you have suspended the rule
-that two days should elapse between
.a Bill being presented and its being
taken up. You should suspend that
rule.

Mr. Deputy-Speaker: I have gone so
‘having regard to the....

Shri §. 8. More (Sholapur): With-
-out any motion for suspension, can
there be a suspension ipso facto from
-the Chair?

Mr. Deputy-Speaker: I think it can
“be done. ) ’

Shri Pataskar: I will not take very
-long so far as the present motion is
concerned, because last time when I
put forward the motion for the consi-
deration of the Bill which was
referred to the Select Commitiee, 1
+have explained the matters. We
4know under what circumstances the
-present Bill wus brought forward and
.what the urgency for # is, I may say

(Amendment) Bill 3846

that there are 26 States and fina] deli-
mitation orders have been passed in
respect of 17 States, That was the
information supplied in order to enable
the Members to appreciate what was
being done and why it was being dvne
quickly. In respect of five States, last
public meetings have been held and
final Delimitation orders are due to
be made very soon. In regard to one
State, the Commission is just now
holding its last public sitting. In two
States. public sittings are due to be
held in January ang February. In the
U. P. also delimitation work is pro-
ceeding. That is the present position.

I would repeat what I said last time
in order tu shorten the discussion. In
the case of Hyderabad and Sholapur,
on account of the change in the figures
or rather the correcting of the figures,
so far as Scheduled Castes were con-
cerned, in the last census of 1851, the
Delimitation Commission had taken
certain steps. This Bill, as it was
originally introduced was intended
to apply only to figures which are
corrected in respect of those States
where the final orders have not been
passed. However, at the time when
this motion was being considered last
time. 1 did state that the Governizent
will take all possible steps and are ag-
reeable to what has been done in Sau-
rashtra and Hyderabad being done
wherever it is possible in other States
also. In conformity with that state-
meat, Select Commiittee have now
widened the scope and therefore, the
new clause provided not only for re-
determining the seats ang revising final
orders with respect to those States
where final orders have not taken
place, but also in other States where
surh orders have been made, For
that purpose, the whole clause 9A has
been redrafted which hon. Members
must notice, On a comparison, we
found that there were many States
where final ordergs have been passed
and thought that it would not be just
and proper that in respect of
those States where final orders have
been passed, if no relief coulg be
given to the Scheduled Castes wher-
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ever a case might exist for such a re-
vision. After all, the revision has to
be made. But, there is one thing
which must be noted by all Members
of the House, because I find so many
notices of amendments have been
given. Reference has been made to
the speech made last time. This is a
Bill which only enables the Delimita-
tion Commission to take into conside-
ration, in spite of final orders having
been passed, figures whenever they
are corrected by the Census authority.
Primarily, it is for the Census autho-
rities to correct these figures. This
Bill enables the Delimitation Commis-
sion to take those figures into consi-
deration whenever they are corrected.
The whole idea of expanding the
scope of the Bill is this. Whatever
might have been done in respect of
some States, whatever may be done
wherever final orders have not been
issued should be possible to be done
in respect of those States whenever
the Census authorities revise these
figures. 1 think this new change will
be welcomed by all the sections of the
House.

Another provision has been made
that this should be done before
January 1956, because, as I said the
work of the Commission was almost
coming to an end. In order that cases
may not escape, we have provided
that whenever this is done, during the
course of the next year, that should be
taken into account. The necessity for
fixing this period of one year arises
from the fact that we cannot allow
this sort of thing to be kept pending
for all time to come. In one year
‘we expect the Census authorities will
4ry to revise these figures wherever
mnecessary so far as the Scheduled
‘Castes are concerned. Therefore, a
period of one year has been provided
in the new draft clause 8 A. We have
_also made a provision that in case the
Delimitation Commission finishes its
-work and ceases to exist, and one
-year has not elapsed, then, the powers
.of re-determination, ete., will be exer-
.cised by the Election Commission it-
<elf. In conformity with what I said,
«Iovernment wants to be fair and do
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everything possible for the Scheauled
Castes in the same manner it was done
in the case of Saurashtra and Hyde-
rabad. I think the present draft Bill
as it has emerged from the Select
Committee will meet with the demand
that there should be a uniform sort of
justice and equity administered so that
there may not be any mistake. This
1s a small Bill and as I said the urgency
arises from the fact that if we delay
too long. prubably ihe Delimitation
Commission will have exhausted its
work and all manner of complications
might arise. Therefore, 1 hope, that,
in view of the limited object with
which this Bill was brought and in
view of the fact that that limited
purpose is being wholly served by the
proposals now made by the Select
Committee, this will be accepted by the
House whole-heartedly, and that we
will be able, if we pass it in this House,
to send it to the other House ana
get it passed by that House tomorrow.

Shri Raghavachari: With your per-
mission, may I just request the hon.
Minister to answer this question, be-
fore the motion is put to the House.
1t is this. No doubt, you have provided
that the correct figures of population
must form the basis o! the constitu-
encies to be determined. You bave
provided even in cases where final
orders have been passed, they may be
corrected or revised, But what hap-
pens in the case of Andhra where
elections have to take place now,
On the .basis of the correct fAgures,
a few more seats for the representa-
tives of Scheduled Castes and Sche-
duled Tribes will have to be provided
there also. And therefore, why not
you make this benefit of the addi-
tional number of seats to those com-
munities available in Andhra = State
also. Was any ccnsideration or
thought given to this aspect?

Shri Viswanatha Reddy (Chittoor):
May ‘I a«k for a clarification? The
hon. Minister may answer both of
them together,

Mr. Deputy-Speaker: I will call
Mr. Reddy later.
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Shri Pataskar: In the case of
Andira, the difficulty is that the
electiong are 4o take ‘place shortly,
aud it will take some time before the
Census authority revises these figures.
As 1 said, the present Bill is only to
enable the Delimitation Comynission
to take into account whenever those
figutes could be revised, Now, if we
wait till the Census authoritins revise
those figures in Andhra, then that
right delay the elections for which, 1
th'nk, there is a great deal of anxie-
ty in the House that they should be
helg as early as possible.

Shri T. B. Vittal Rao (Khammam):
Immediately.

Shri Pataskar: ] think the hon,
Member realises that at the present
moment there is not the ordinary,
mormal functioning of the constitu-
tional machinery, and under these
circumstances, to delay the elections
cn any account will not be proper,
The difficulty is that if we could have
immediately done anything to rectify
that, we would certainly have been
only too glad to do it. But, on en-
quiry I have found, because this fact
was brought to my notice, that it is
not possible to decide it so ‘early.
Unfortunately, that is the only State
where, probably for five years, they
will have to go on with the present
arrangement, But the other alter-
native is, if we want to do some-
thing of that kind, it will delay the
elections which are far mwre impor-
tant from the point of the general pub-
lic of Andhra than having a few seats
and to have no elections ur to hold up
the elections for that purpose, [
think the hon. Member will realise the
difficulty and will not press for it.

Shri Viswanatha Reddy: I only
wanted a clarification, In addition
to what Shri Raghavachari has said,
1 understand that nearly 8 lakhs of
Harijans have been left out of the
previous census figures as far as
Andhra is concerned. . That means a
number of reserved seats are lost.

An Hon., Member: Both for Andhra
and Madras. '

(Amendment) Bill 1850

Shri Viswanatha Reddy: Both An-
dhra and Madras, Therefore, if
elections are conducted now without
taking into consideration this 8 lakhs
population of Harijans, that means a.
aumber of seats lost. The safe-
guards given to the Scheduled Castes
in the Constitution are vitiated by
this method. Therefore, some me.hod
must be found to see that these 8
lakhs are included and seats are
allocated accordingly. This is the
only clarification 1 want.

Mr. Deputy-Speaker: Cannot the:
Census Commissioner be asked to Jook
into the Andhra case first?

Shri Pataskar: I can ask the Cen-
sus authorities to look into this matter
first, but I am ngt sure whether, if
that coulg not be done in this limited
time at our disposal, the elections.
can be put off. It would be difficult
to put off the elections for the time
being.

Shri B. 8. Murthy (Eluru): I rais-
ed this point.

Shri Pataskar: ] am told there are
no doubt some complaints that there
are 8 lakhs of Harijans who have not
been included in the figures as they
are given in the last census. The
correctness of that will have to be
ascertained by the means that may
be available or other means that may
be found suitable. I think it is bound
to take some time, And even that
allegation relates to two States, the
composite State of Andhra and Mad-
ras., So, I think on the whole hon,
Member will see that there is no
desire not to do anything that can
be done for the sake of Andhra, but
there is some difficulty, and I think
in no case will Government be
agreeable to put off the elections on
that ground,

Shri Viswanatha Reddy: Does it
mean that before the next elections,
as far as at least the Parliamentary
seats are concerned, some means will
be found and rectification will be
made to correct the errors that have
been admitted even by the hon,
Minister? I want a clarification on
that péint also,
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Shri Patasiar: Oh, yes, naturally;
before the next elections all over
‘India, certainly.

Mr. Deputy-Speaker: What the hon.
‘Member evidently wants to know is
this. Now, the general elections it
Andhra will be for the Assembly,
these will mot eoincide with general
elections for Parliameniary seats.
When they are elected, they will
continue for five years more in the
Assembly. That is not a bye-elec-
tion. Therefore. they will not syn-
<chronlse . Whatever may
happen with respect to the__Assembly
constituencies, what is the difficulty
in readjusting these Parliamantary
constituencies in accordance with the
increased figures which may be avail-
able. That can be done.

Shri Pataskar: Yes. I believe, the
PDelimitation Commission will do that

Mr. Deputy-Speaker: But hon.,
Minister will see that in sub-clause
(1) of section 9A it is stated that if
at any time before the first day of
January, 1956, the Census Commis-
sioner should have come to the con-
clusmn that any mistake had oc-
curred. he shall correct the figures
and the correct figures shall be taken
as the latest census figures. The hon.
Minister may find difficulty and may
not go into this matter so far as the
Assembly constituencies are concern-
ed. but would not this stand in the
way of Parliamentary seats being re-
adjusted?

Shri S. S, More: No, no.

Shri Pataskar: I think there is no
reason why it should.

Sbri Raghavachari: it will not
stand in the way. They have pro-
wvided so.

Shri B. §. Murthy: I may point out
that the Census Commission need not
go into conducting the enumeration
process again, but op the wvailable
dats they can give the benefit of <e-
neral rive of population to the Sche-
duled Castes. For instance, in Madras
State they said that the general rise
.is 14.39 per cent. whereas the rise in
Scheduted Castes is only 4'73 per cent.
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The average general

supply the figures to the Delimitation
Commission in no time, and the De-
limitation Commission could also allot
geats, three or four more geats. After
all, this is a hard-earned right of the
Scheduled Castes in which struggle
even Maratma Gandhi had also join-
ed. Therefcre, 1 do not see why the
Andhra Scheduled Castes should be
denied this privilege and this right
for which they have fought.  After
all. if the elections were postpomed by
15 or 20 or 30 days, the heavens will
not fall,

Shrl N. M, Lingam: On a point of
submission, if a regular discussion pro-
ceeds on the Bill, of the jssues will be
clarified.

May [ begin?

Mr. Deputy.Speaker: The bon, Mi-
pister s committing the same mis-
take. Let me Dlare it before the
House first.

Motion moved:

“Tat the Bill turiher to amend
the Delimi.ation Commission Act,
1952, as reported by the Select
Committee be taken into consi-
devation.”

Now. 1 have received notices of A
number of amendments. 1 waivz the ..

Some licn. Members: We have no-
receive b

Mr. Deputy-Speaker: I have got
copies here of notices recelved: one
by Shri B. K. Das at 11 a.m., another
received at 11-35 AM. by Shri B. S.
Murthy, another receiveg at 11-40 a.M
by Shri Deogam and another by Shri
R. D. Mishra aad Shri B: S. Mur.hy
at 11.55 am In asmuch as I waived
Lotice regarding the Bill iteelf, 1 do
not think it js proper that 1 should

~avoid these amendments on the ground

that due notice has not been given.
Therefore, I shall ask hon Members
whnwanttomwethembreadthm
out rormeanftheotherMm-
bers.
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Shri T. N. Singh (Banaras Distt.—
East): Are wcu Buing to  take up

clause by clause . consideration just
now?

Mr. Deputy-Speaker: The
thing now,

whole
Shri T. N. Singh: But the ameand-

ments could be moveg only when the

clauses are taken up for discussion.

Mr. Depaty-Speaker: There are no
amendme:::; now., wten the motion
for consideraticn is under discussion,

The matter has been discussed at
length last time when the motion for
re‘erence t0 Select Committee was
being discussed here. Hon, Mermbers
will kindly bear that in mind, We
have gu. other work also to transact.
This Session is going to be adjourned
tomorrow evening. In view of all
these considerations, hon, Members
should be as brief as possible, with-
out ignoring their points, '

Shri N. M. Lingam: I find it difficult
to persuade myself to give my whoale-
hearted support to the Bill, because
it raises some important issues. After
a great deal of debate, I think in 1952,
the Delimitation Commission Act as
passed, and it was then the expressed
unanimous opinion of the House that
the final orders passed by the Delimi-
tation Commission should not be open
to revision. Now, if circumstances
have arisen which warrant a revision,

it should be with regard to exceptional
cases only,

It has been stated now that the
census flgures in respeet of Scheduled
_Castes and Scheduled Tribes in certain

States have been wrong. If that be

so, it is for the House to consider the

cases of such States only, where the
tabulation of figures or the enumera-
tion has gone wrong. But we are nows
by this Bill as amended by the Select

Committee, opening the door for revi-

 sion of figures in all the States. In

" ‘offfer words, we are making the Census

Commissigner liable to pressure s0
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_that he may have to revise the figures
In almost all the States. This will .
lead to unpredictable consequences.

For instance, we are going to have
elections in Andhra very shortly. It

“in the midst of the elections, a ques-

tion is raised that the tabulation or
the enumeration has been wrong, then
we do not know how it will affect the
course of the elections. The hon.
Minister has not placed Lefore the
House the extent to which enumera-
tion has gone wrong in certain’ of the
States. The House should know whether
the percentage of error in enumeration
warrants a revision of the final orders
passed by the Delimitation Commission.
It would have been very helpful if the
percentages of errore in respect of
these States had been placed hefare
the House so that the House rculd
easily determine whether an amend-
ment of this kind to the Delimitatiox
Commission Act is necessary.

The effect of this Bill is that the
Delimitation <Commission will go on
indefinitely, and even after that Com-

_mission ceases to function, the Elec-

tion Commission will take over its
functions. I am glad to  hear, how-
ever, that a deadline has been fixed,
namely the lst of January 1956. But
evenr so, if owing fo  circumstances
which are now not predictable, elec-
tions are to be held. or emergencies
arise in certain States, then we shall
have to conduct elections. and if in
the meanwhile, the auestion of ievi-
sion of figures is raised in such States
it will stand in the way of holding
eleetions. These are some of the
practical difficulties. So, I think it
would have been better if we had
ronfined our amendment {o the Act
only to those States where the enu-
meraticn has been glaringly  wrong.
and where it is liabie to affert mate-
rially the number of =eats.

Since we are at the fag end of the
Session, and the Bill has to be passed
expeditious!y. I do not want to sug-
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gest any amendments: so0, I have not
tabled any amendments. But I bope
tne hon. Minister will see that this
Act is not-invoked to create doubts in
other States as to the enumeration In
those States of the population figures.
I am told on good authority that these
variations affect 21 best only the num-
per of seats in the Assembly consti-
wencies, and they do not affect the
seats in Parliamentary constituencies.

Shri B. S. Murthy: Who said that?

Shri N. M. Lingam: I have this in-
formation from the Election Com-
mission.

‘Shri B. 8. Maurthy: And it is very
wrong.
Shri N. M. Lingam: If the Election
Commission is wrong, then we do not
know on what basis we are to pro-
ceed. We havé to proceed on someé
bas.s. If you do not believe the Elec-
tion Commission, if you do not be-
lieve the Census Commissioner or the
Registrar-General of census Jopera-
tions, and some vague flgures are sent
fiere saying that in certain States the
figures have been grossly increased
or reduced, do you seriously want the
House to go on that basis and o on
amending the Acts? I do not think
we should de that.

Mr. Deputy-Speaker: There is only
a general provision here. The House
does not want now, by itsell, to
amend all the constituencies. This is
only a general provision. What is
the hon. Member’s ground for asking
the House to make a distinction bet-
ween those cases where the mistake
has been committed, and the other
cases where it is not yet clear whe-
ther a mistake has been committed
or not? The Census Commissioner
will look into it, and if there iz 2
difference, does the hon.  Member
contend that notwithstanding the
fact that the full and correct figures
have not been given in the census.
power ought not to be taken for re
adiusting the constituencies?

Shri. N. M. Lingam: It will open
the - door for anybedy to raise objec-
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tions, and it will make the Census
Commissioner to go into the whole
question again unnecessarily.

Shri Pataskar: This is only an en
abling provision.

Shri Kakkan (Madurai-—Reserved
—Sch, Castes) Parliament bas sup-
reme power.

Mr. Deputy-Speaker: This is only
with respect to those  cases where
certain communities have been omit-
ted from the Scheduled Castes, for
purposes of enumeration. It is not
throwing the door open to anything.

Shri N. M. Lingam: All that has to
be looked into only after full investi~
gation.

Mr. Deputy-Speaker: That is why
time is given.

Shri N. M. Lingam: In any case,
since the Scheduled Castes and Sche-
duled Tribes Members of the Housge
are apprehensive about their »wn
future, I think the House is making
a gesture by extending the scope ot
amendment to the Act.

Since the Select Committee has
gone into the question fully so as to
allay the apprehensions as to the
state of affairs in other States as weli,
I hope we can pass this Bill without
much waste of time.

Shri B. §. Murthy: I am afraid my

. hon. friend Shri N. M. Lingsm has

not given thought as to how this
question has arisen. It is not a ques-
tion of trying to alter the decisions of
the Delimitation Commission every
time. It is a fundamental wuestion
that is inwolved here

In some States. the census figures
have been wrongly enumerated. Ths
Census Commissioner himself hag
taken up this guestion and conveyed
it to the Delimitation Commission,
and the Delimitation Comrmission
thought it wise and fit to alter the
quantum of seats to be given to the
Scheduled Castes and Scheduler™
Tribes. :
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[Shri B, S, Murthy) .

The mistake arose like this. In
‘the President's order, several commu-
nities have been enumerated as Sche-
duled Castes and Scheduled Tribes.
but there were _other synunyms
and generic names which have
not been included  in that order.
For instance, the word ‘Harijan’ is
not there, and the word ‘Achut’ is not
there also. While doing the enu-
meration. the Registrar-General of
Cansus took into account only such
names as Adidravida or Adi Andhra
<tc. and the nemes such as Harijan
or Achut were left out, so much so
thai several lakhs of people have been
left out from the Scheduled Castes
and Scheduled Tribes population.

1 P

For instance. in undivided Madras
State, as many as 8 lakhs of people
have not been included.

Shri N. M. Lingam: What is the
basis of his statement”
Shri B. 8. Murthy: The basis is

‘this. The rensus flgures are enume-
rated once in ten years. [f you iake
the 1931 census, then the 1941 census
and again the 1951 census, there is
a heavy fall in the population of
Scheduled Castes, while the population
of other communities has shown an
increase. It is but common know-
ledge that where  poverty is there
fecundity is more and will have its
full play. That is the greatest bless-

ing God has given to them as long as .

they are grovelling in poverty. Again,
when the percentage increase is talen
in Madras State including Andhrs
State, it was 14.33 as regards the
‘total population. whereas the percent-
age of the increase in the population
of the Scheduled Castes is oniy 4.79.
This is patently wrong. People have
not gone fo Andamans or Burma or
other_places and there has not been
any heavy toll of lives by any .ala-
‘mity. It is rommon knowledge that
‘Scheduled Castes are living in poor
-and very insanitary conditions but
they are always prolific. Therefore
all these factors have made the Regis-
4rar-General of Census to take into
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cognizance the fact that there were
some mistakes committed. _This has
been proved in Hyderabad, Saurash-
tra and Rajasthan, and they have re-
vised the figures. As 3 matter of
fact, once the figures have been given
as per the President's order, they can-
not include persons who have enu-
merated themselves as Harijans and
Achuts. Therefore, the question has
been brought up to this august House,
and this august House, which is only
competent to revise the orders of the
Delimitation Commission, is now tak-
ing up the question. Again, we must be
thankful that this question has
been thrashed out well by the U.P,
Government and U.P. legislators who
have been asked to “vollaborate with
the Delimitation Commission. We
are also grateful top Mr. Tiwary who
has made a special study of the sub-

ject and who has been fighting for
this,

I do not want to take up much time
of the House because all these fac-
tors are there. Shri N. M. Lingam
said that parliamentary seats would
not be affected, I think Shri Lingam
is aware that every 5 lakhs of people
will have a Member representing the
Scheduled Castes. In Madras and
Andhra States alone nearly 8 lakhs of
people have not been enumerated. If
all these people had been enumerated,
they would have got one more parlia-
mentary seat, Coming to Andhra, !
wanted to move an amendment that
the benefits of this legislation shall be
given to the Andhra State in the
forthcoming elections in that State.
This is a very important point and I
want the House to give very dispas-
sionate attention to it. After all,' the
question of representation has been
hanging fire for long, and it was with
the Soul's agony of Mahatma Gandhiji
that the claim of Harijans had been
accepted by the Poona Pact which was
otherwise kmown as the Communal
Award by Ramsay MacDonald, Ever
since 1931, Harijans have been enjoy-
ing this right. In Andhra Stale elec-
tions are to be held by 11th February.
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next year. If in the meanwhile noth.
ing is done, the Scheduled Castes and
Scheduleg Tribes of Andhra State will
lose to the extent of 4 or 5 seats. I am
asking, is it fair, in the name of
Mahatma Gandhi, in the name of
justice, in the name of God, to
deprive Harijans of these 4 or 5
seats for which they have strug-
gled for years, a struggle in which
Mahatma Gandhi took an important
share and enabled us to succeed in
getting as many seats as possible on
the basis of our population? We are
not asking anything new; we are not
asking anything extraordinary; we are
asking only for our birthright. After
all, having been denied it for all these
years, when there is a chance of
getting three or four more representa-
tives in the legislature, why should the
Government or the Party in power of
even this hon. House and hon., Mem-
bers fight shy? After all, by postpon-
ing she election by 30 days will not
make anything go wrong; it will not
make the heavens fall, and will not
wash away anything that is precious.
Therefore, I humbly plead that the
elections in Andhra may be postponed,
and my amendment may be accepted.
_ Within 30 or 40 days the Delimitation
Commission can gou into the matter
and then allot four or five seats, for
which the Harijans of Andhra will be
very glad and will ever be grateful

Mr. Deputy-Spegker: May I make
one suggestion to hon. Members?
Whoever is in favour of the Report of
the Select Committee need not
speak; whoever wants to oppose it
may speak. This is the principle. Un-
less there is an error of grammar,
the intention is that not only those
<ases which were brought to the notice
of the House at the earlier stage, be-
fore reference to the Select Committee,
but other States also will be touched
and the figures will be revised. The
only difference is that so far as.Andhra
i3 eoncerned, on account of the nearness
of the elections, the hon. Minister feels
that it is too late to interfere. There
is a difference of opinion there; no-
thing harmful arises out of it. These
are the simple points. Those who are

602 LSD. .
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in favour of the Select Committee's
Report need not participate in the
debate. There is the motion regarding
the Five Year Plan which we have to
take up as early as possible. I am
only throwing out this suggestion. Un-
less those hon. Members who are in
favour-of the report think that they
have something else to contribute, they
need not participate in it.

Shri T. N. Singh: There may be
certain lines of suggestions to be made
when this Bill is being considered by
the whole House. Though there are
persons like me who have signed the
report and are in agreement in with 1t
there may be certain points which may
be brought ‘to the notice of the House
for its consideration. In such cases,
they may be allowed to express their
views,

Mr. Deputy-Speaker: The: general
observation that I made was not with
referenice to any wparticular Member, I
leave it to him to decide if he has a new
contribution to make, more than what
is contained in the report. We will
accept, for the time being, that the
Select Committee's report will be ac-
cepted by the House. Those who want
to add something or suggest something
else may take part.

Shri Raghavachari: I do =ot want
to take the time of the House b¥
repeating arguments already advanced.
The only point’ I wish to urge is this.

- I is mot strictly a matter that is con-

cerned with the piece of legislation
that we are considering. The legisiation
may have to go on; but my suggestion
is that it is more a matter for the Gov-
ernment to consider and then postpone
the elections in Andhra by the mini-
mum tirte—may be four weeks or five
weeks or even six weeks, not more
than that, My point is simply this.
It is Fonceded that throughout India
this mistake in regard to the numbers
of the Scheduled Castes has occurred
and therefore, the Bill very rightly
provides for rectification by way of
revision of the whole thing; with re-
gard to parliamentary seats as well as
State legislature seats. In the case of
-‘Andhra, there will be a deficlency of



3861 Delimitation Commission 23 DECEMBER 1954

[Shri Raghavachari]
at least four or five seats for the
representatives of the Scheduled
Castes, The figures will have to be
worked out. I expect that the whole
process may take about a few weeks.
if the Commission co-operates, and
therefore, executively the election may
be put off by the minimum time of
four to six weeks. In the meanwhile,
the present final order could be exa-
mined and the correct number of
seats determined. The point is simply
this Once there is an election, thea
there is no chapce for another five
years. They lose four or flve seats In
a House of 800, Five Is a wery big
number in 200 and, therefore, so long
@s this <eparate ‘electorate contl-

Mr. Deputy-Speaker: The hon. Mem-
ber suggests that they may have a
Minister also?

Shiri Raghavachari: They have a
Minister even now. But the policies
of the Governmemt will be better in-
fluenced in their favour if mo.e rep-
resentatives are available. Therefore,
the mistake must be rectified as soon
as possible; the mistake should not
seriously affect the community for
about five year: to come, in the nor-
mal course. Thegpefore, my submis-
sion js that exgrutively it may be
postponed. Govermment, no doubt,
are rupning a risk. It s always
possible for people to  attribute
meotives and say, ‘these people are
want only pdjourming the elections’
and so on. Now, my submission i:
thatinthemupsgn_ttonr or Bix
weeks nothing is really going to be
prejudicially affected. After all, the
Government will go on, the adminis-
tration as it is will go on for a few
weeks more and sometimes adjourn-
ment may be to the betterment or
toning up of the administration. I.am
talking, may be not democratically
but I am talking from the realistic
point of v:ew .Apart from all these

 consid s, my submission is that
the elections may be postponed by
executive action and the revision of
the Andhra seats may be tgken
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up first and fnished earliest. It will
be really doing justice to the large
community of people who  would
otherwise have reason to feel that
they have not been dealt with fairly.

Shri Sadham Gupta (Calcutta—
South-East): Mr. Deputy-Speaker,
while giving my general support to
the Bill I have to point out a certain
lacuna or a certain defect which, I
think, is very vital, As regards the
Bill, it is only justice we are doing to

" the Scheduled Castes and the

Scheduled Tribes on a wvery minor
matter. We know that in the census
operations *he Scheduled Castes get
a very raw deal. They are mostly
backward sections. The Scheduled
Castes and the Schéduled Tribes are
backward sections of the population;
most of them do not knmow  very
much about census operations. Due
to the bureaucratic way in which
the census machinery works, the lack
of enthusiasm that pervades those
who are employed to do the count-
g, the lack of enthusiasm which is
explained by the conditions in which
they work for ali these reasons, the
census machinery eonly concentrates
on getting together certain figures
without checking them up by going
to the villages and going to the re-
motest corners where the Scheduled
Castes and the B8cheduled Tribes
live (Interruption). We know how
they go to every village. Many of
them just go to the tehgil amd
check up the papers relating to the
villagge and they do not even go to
the villages. I have known various
instances wherg they have not gone
to the remotest corners, where com-
munications are difficult. The result
is that many of the Scheduled Caste
and Scheduled Tribe people are left
out of account and that, perhaps, ex-
plains the disastrous fall in their num-
bers in many States.

But, there is another side and a
more reassonable side, namely, the
jugglery of mathematics, the mis-
takes of mathematics by which the
figures are deflated, some confusion
of namer by which their figures are
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deflated. In this way also the num-
bers of Scheduled Castes and Sche-
duled Tribes get reduced and their
retresentation pgets smaller. We can-
not cure the first aspect excent by
radically curing the government
machinery (Interuption) but we can
cure at least this aspect and that is
what we have sought to do by this
Bill. That is why I support the Bili.
As and when correct figures, correct
in the sense of tneir being mathe-
matically correct, are available, the
Scheduled Castes and the Scheduled
Tribes must get more representa-
tion, After all, a backward section of
the population does need represenia-
tion in the legislature, does needto
voice its demands, does need to vaice
its grievances and does need to press
them and to make them heard before
the country. That is why representa-
tion is necessary and should be given.

This Bill, I think. will go a long
way in correcting the defects that
exist in the present Delimitation Act
But, there is one aspect of the Bill
which might cause very great in-
convenience during election. 1 wos-
der whether the Government realise
the full implications of the
sions of section SA. It provides that
when figures are re-tabulated, when
numbers are re-ascertained by the
Census authority the Delimitation
Commission 6r, when it has ceased to
exist, the Election Comenission must
correct the number of reserved seats
allotted to the Scheduled Castes and
Scheduled Tribes.

{Parvprr TuaRUR Das BEARGAVA
in the Chair.]

That is very good thiug on principle.
But, there must be a time-limit to the

provi-
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tion Commission is obliged to make
an amendment. That is to say, such
election will proceed, amendments
may be made and will have to be
made from time to time re-determin-
ing the seats. This would obviously
throw the election programme out of
gear. The candidates are there, in-
cluding the Scheduled Caste candi-
dates. They will organise their elec-
tion campaigns and their work on the
basis of the existing delimitation and
then the census authority will correct
its figures and the Election Com-
mission or the Delimitation Commis-
sion will be obliged to re-allot the
reserved seats and it would
really result in all sorts of con-
fusion. Therefore, it must be pro-
vided that the power of amending
should be exercised withiy a definite
time before the elections are held.
I think it may be provided that it
must not be exercised, say, after a
period of two months before the date
fixed for polling or some such thing
so that the whole election machinery,
the whole election organisation of
candidates and perhaps of the Gov-
ernment glso, may not be thrown in-
to confusion. The position as it far-
mexly was, was ‘hat the Delimitation
Commission would publlsh a final
order and in accordance with the
final order, elections to Parlia-
ment or to the Legislative Assembly
of the State would take place, when
the Parliament or the Legislative
Assembly s dissolved. That was the
position. Now, under section DA. as it
is proposed the time for amendment
is not limited. As a malter of fact,
amendment has to be made cn an
obligatory basis as soon as the census
figures aTe  corrected. Therefore,
even while a general election for the
A bly or Parliament is proceed-

operation of this clause. For ole
ibere is an election, say a general elec-
tion to Parliament. Now, the parlia-
mentary roll consists of at least 3 lakhs
of members, It, within a time before
Ist January 1956, here is a parliamen-
tary election, there are final orders
delimiting the constituencies before
the election—if the census authorities
publish any figure—then the Deli-
mitation Commission or the Elec-

ing within a date before the 1st
Jenuary, 1956, delimitation orders
will be amended. [ would ask the
Government to take this aspect of the
matter into consideration.

It may be provided that no amend-
ments will be made, sav, within one
and a halt odr two months or whatever
period that is long enough, before the
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date fixed for polling. It may be fix-
ed also like this: before any other
date in the election time-table, say.
before the filing «of nomination
papers. scrutiny or withdrawal or
whatever it is, though I prefer the
date of polling. So, no amendments
should be made before one or two
months of the date of polling. The
polling should go on according to the
vonstituencies . delimited up to that
time. With this suggestion about the
provisions of the Bill. I give by sup-
port to the Bill and I think it is a
very just provision to grant reserva-
tions to our backward brethren—the
Scheduled Castes and the Scheduled
Tribes.

Shri T. N. Singh: I shall be very

" brief,
Shri Barman (North Bengal—
Reserved—Sch. Castes): I wish to

make a4 suggestion. Actually, the Re-
port of the Comissioner for Sche-
duled Castes and Scheduled Tribes is
‘the last item on the agenda of the
House. It was originally allotted six
hours, and out of that. we have taken
about two hours for the discussion
of the Delimitation Commission
(Amendment) Bill. Tomorrow, there
is non-official business from 2.30 Pm.
Bo. practically, we. may get only two
and a half hours to discyss that re-
port. I think the discussion of the
Five Year Plan Report will take
anoter three hours today. In the cir-
cumstances, if there is no serious
objection from any Member. I sh-uld
like to suggest that the Delimitation
Commission (Amendment) Bill may
be passed as early as possible so that
there may be sufficient time left for
the discussicn of the Report of the
Commissioner for Scheduled Castes
and Scheduled Tribes. That Report
was deferred to this Session, even
during the last Session. During this
Session also, we do not seem to have
much time for discussing it. There-
fore, I suggest that the House may
make some concession in the matter

1l

of time for considering Shri Srikant’s
report.

Mr, Chairman: I think the appeal
made by Shri Barman is very just. I
also join with him in requesting the
Members to be brief in their speeches
and pass the Bill as early as possi-
ble. After all, there must be some
tims left for the Report of the Com-
missioner for Scheduled Castes and
Scheduled Tribes. Otherwise, there
will be little time left for considera-
tion of that Report. Last time also, it
was not considered. It will be a just
grievance for the large numbers of
Scheduled Caste people if they are
not given sufficient time for con-
sideration of that Report. So, I would
request the hon. Members to see that
their speeches are very brief—as
brief as possible.

‘Shri T. N. Singh: That is why I
began by saying that I shall try to be
very brief. I have only to draw the

.attention of the House to certain
points for ccnsideration of the House

I welcome the measure because it is
going to meet the grievances of our
Scheduled Caste brethren, for whom
probably this general election will be
the last election on which they will
have separate reserved seats for them.
selves. After that, according to ths
Constitution, this right which they are
enjoying temporarily will go. Therefore,
I do not want any sense of grievande to
be harboured by our Scheduled
Caste people at least on this small
matter. Therefore, whatever has been
done. has been done in good faith and
1 think Shri Sadhan -Gupta's -objec-
tion that this will leave the door cpen
to continuous  amendments and
changes in the constituencies is not
based on any real facts; because we
have made a limitation and said that
changes made up to the 1st January.
1956, alone will be taken inte con-
sideration. It has taken two years for
the Delimitation Commission to deli-
mit all the constituencies and one
vear more is left. In 1957, general
elections will be held and in making
certain changes. a fraction alone of
the constituencies are affected, So, T



3867 Delimitation Commission 23 DECEMBER 1954

do not think that is going to give any
real difficulty. According to theoreti-
cal concepts, there may be some
difficulty but I think that for all
practical purposes, it is not going to
raise any difficult problem in that
regard.

Skri Sadban Gupta: On_a point of
clarification. In Travancore-Cochin
it is rumoured that the Congresg has
withdrawn its support thus far given
to the Praja-Socialist Party, Suppose
the Praja Socialist Ministry were to
fall, and a General Election were to
be held in Travancore-Cochin, then
amendments could be made in the
Travancore-Cochin " State up to
1-1-1856, at any time even while the
election is proceeding. 'That is
the real difficulty. It is not a theore-
tical difficulty. What is the answer of
the hon. Member to this point?

Shri T. N. Singh: I will come to
that. As a matter of fact, according to
law, whatever order is passed can-
not be questioned in a court of law,
and so long as that order stands, it
will stand. The publication of some
census figures will not in any way
nullity the previous delimitation
over which an election is being held.
That is very simple.

Shri Barman: Till the dissolution
of the House now sitting.

Shriy T. N. Singh: Yes, I do feel
that this country is a big country
and there are 4,000 or 5000 consti-
tuencies. It is stupendous task which
the Delimitation Commission was
asked to do, If this error has occurred
I fear there may be many more errors
of a different nature. I have some ex-
perience of the work in the Delimitation
Commission. I was in it, and I know
all kinds of difficulties arise. I do pot
know whether the House is seized of
that fact and has applied its mind
as to what will happen when certain
glaring defects are noticed in the list.
I wish that the revising authority has
a little more wide powers for the
revision work. Lacunae like contiguity
occur often, and this occurred last
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time also. The Election Commissioner
must at best maintain some order in
these matters. It was once noticed
that a particular area was not conti-
guous to the ronstituency which was
demarcated. These defects may arise.
Sometimes they are not clerical errors.
Sometimes sentences have been chang-
ed. The patwari circles are mostly
defective; they are converted into
lekpal circles. The revenue minutes
are tampered with, All kinds of
defects are there, That is the basis
on which the constituencies were de-
limited. I wonder whether this amend-
ment will meet the situation. As our
work goes on and as our experience
gains in proportion, as to what is
happening, there will be a clear pic-
ture. Anyway that is for the Members
of the House to keep that tl}lng in
mind. I think they should keep an
open mind as to whether, in the inter-
ests of fair elections, it is not desirable
to revise, if any errors are committed,
even in other respects regarding the
constituencies.

As regards the figures, I shall just
mention one thing. There are two
kinds of checks in the census. I think
the census authorities have done
quite a good job. It is not proper
to censor them, especially for a huge
country where the task is great. I
have admiration for the admirable
report that they have compiled and
I would not condemn them for these
mistakes which will occur even in
the enumeration of the best regu-
lated families. I would only say
that there mav be cases where the
other record—that is, the National
Record of Citizens—whjch is avail.
able in some States, is not dvallable
in some other States. There is

the N.R.C. and there is the primary

census. These are the #wo sets of
flzures which one can check. There
are certaim States where the N.R.C.
does not exist. Therefore. there I8
difficulty in fAnding out the number
of Scheduled Castes with the detalls
required. Then, there will be the
difficulty of checking them. The em.-
pirical way of calculation by the
growth of population will not be con-
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sidered quite accurate and it cannot
be acceptable to many. That is a
serious problem, and I do not think
the Census Authorities can do much
unless the Parliament by itself pas-
ses a law on the subject. Under ar-
ticle 341 (2) of the Constitution,
whatever errors of ommission or
commission is found in the list of
Scheduled Caste:, can be amended
only by Parliament. That is one
difficulty.” and nobody else can re-
move that difficulty. Nobody else
can do it. The Delimitation Com-
mission cannot do it suo motw. This
question  has been  agitating the
minds of some of us. ] would invite
the attention of hon. Members to
Article 341. Clause (2) of Article
341 says that any modification which
may amount to adding or subtrac-
ting any sub:caste in the list of
Scheduled Castes can legitimately
be done by Parliament. So far as
Government is concerned, they think
they themselves can do it, because
it is mostly synonyms or generic
name: But this is a matter on
which we should bestow some thought,

The
bring to the notice of the House is
that looking to what has been said
by some friends from Andhra, I
have every sympathy for them. I
feel theirs is a hard case, because,
probably this is the last election for
the State Assembly for them when
they will get their representation.
The ten-year period will lapse. So,
what will happen in the next elec-
tions? The Amsembly in Andhra will
be partly within the ten-year period
and partly beyond. So, what will be
the position of representation of
Scheduled C#stes in the Andhra As-
sembly? That is a point on which I
am rather uncertain. 1 think some-
body should apply his mind as to
whit will happen in Andhra., T do
not want these small things to be
made a8 grouse for extension of
these special reservations. That s
what 1 feel and it iz rather important,

third point:1 would like to N

-
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but [ ami not saying anyrning for the
very simple reason that an hon.
Member from the opposition made
certain remarks. Everyone at
us is anxious to safeguard the inte-
resis  of Scheduled Castes. But to
say that on account of this the elec-
tions in Andhra will not be held or
that it is a political move is not fair.
If that i: the interpretation, at least
I, who belong to the Congress Party
will be the last person to say or sug-
gest anything which may mean with-
holding or postponement of the elec-
tions in Andhra. I do not want to
be misunderstood on that point. At
the same time I feel that the Sche-
duled Castes in Andhra have got a
case and I would not myself like to
put the burden of this decision on the
Government; nor would I like to put
the burden of taking that decision on
our own party. the Congre:s Party.
It is for hon. Members of the opposi-
tion to advise wus, as to whether
they feel that some injustice has been
done to the Scheduled Castes in An-
dhra, and if it is so, they shculd ad-
vise us as to what we should do. It
should not be left to the initiative
either of the Government or Members
on this side of the House. It is ra-
ther a very delicate questicn and I
would be the last person to make any
suggestions. I have every sympathy
for my hona. friend Mr. Murthy and
others who have spoken on this mat-
ter and I do want that justice
should be done by them; we wish
that they should be allowed the right
to exercise this privilege, probably
in the last election that is going to be
held in Andfra. I for one, the party
I have the honour to represent and
Government also would welcome the
views of hon. Members of the op-
position in this matter.

Shri Bhagwat Fha Axed (Purnea
cum Santal Parganas): Mr. Chair-
man, I will not take much time of the
House, but I consider it my duty te
draw the attention of the House to
two or three points. In this matter
Bihar is the worst sufferer. At first
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sight, this is a very simple Bill. But
it goes a long way in the direction
of doing justice to that community of
people for whom, day in and day out,
we express our sympathy, not merely
lip sympathy, but our active support.

Hon, friends who have preceded me
have spoken about census figures. I,
and some oiher M.P. friehds, wrote
a letter to the Home Ministry poin-
ting out the great injustice done to
the Scheduled Casies and Tribes in
some parts of Bihar. Dharbhanga is
one of the biggest districts in India,
with a population of 37 lakhs, But
we find that that district has been
very badly dealt with in the census.
The population of one of the Sub.
Divisions ha: fallen from 2,11,000 to
1.89,000. I do not wish to weary the
House by quoting more figures. My
hon. friend Mr. Mishra has tabled an
amendment without meaning any re-
flection either on the Commission eor

the authorities doing the delimitation -

of the constituencies, It says that
the final delimitation order of the
Commission should be placed before
the House for approval. I have my
reasons, very strong reasons, for it.
As will be found from the Statement
of Objects and Reasons, in two of the
States of India it was done; in the
case of two other States it could not
be done because there was no time.
But there are cther States, for ex-
ample, Bihar, where great irregulari.
ties have occurred, =o much so the
population of Scheduled Castes and
Scheduled Trikes has gone down.
The Delimitation Commission is not
an infallible body. I do not blame
them; I do not for a moment question
their bona fides. But where a mistake
is committed by them unintentionally,
it is open to Parliament to correct it,
and the amendment of my hon. friend
Mr. Mishra would go a long way in
this direction.

Shri N. B. Chowdhury (Ghatal):
The mistake has been committed by
the Census suthorities, not by the
Delimitation Commission,
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Shri Bhagwat Jha Azad: For ex-
ample 85 Members of this House
have sent a representation pointing
out the mistakes committed by the
Commission with regard to delimitation
of constituencies in Uttar Pradesh and
for their rectification. I have pointed
out one instance in Bihar. The ac-
ceptance of my hon. friend’s amend-
ment will rectify the:e mistakes.

So far as this Bill is concerned, .
welcome it. Some injustice has been
done and the sooner it is corrected
the better. But Bihar is the worst
victim in this respect.
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Shri M, L. Agrawal (Pilibhit Distt.
cum Bareilly Distt.—East): The rigi-
nal Bill that was introduced in this
House was of g very limited scope nu
doubt,

Shri Pataskar: May I make a re:
guest? Up till now most of the Mem-
bers who have spoken, almost all of
thern, I find, have supported the Bill.
Therefore may 1 suggest that it would
be better if, instead of replying to the
arguments of other Members, he sug-
gests specific points that may require
attention. That would be better in the
~ interests of everybody and of the
Scheduled (Castes and Scheduled
Tribes themselves.

Shri M. L. Agrawal: Sir, I had just
begun.

It is a matter of congratulation
that the Bill that has come before the
House is considerably improved and
the scope has been widened. Still I
would have liked the Bill to go further
than it does, especially in respect of the
fact that there should be a revising
authority over the performances of
the Delimitation Commission. It has
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been pointed out during the discus-
sion of the Bill when it was referred to.
the Select Committee and even now-
that the Delimitation Commission
have made certain inistakes, and very
serious mistakes. For example, they
have not accepted the revised figures
in the case of some States while they
have accepted them in the case of
others. Thete is another thing, abcuf
representation in the House of the
People. The Constitution has provided
that a certain minimum number of
people should get one representative,
But they have ignored that provision.
Then also the Scheduled Castes in
Part C States have to be given certain
representation in the House of the.
People. I understand they are en-
titled to certain representation in tha.
House of the People, But they have.
not been given that representation.
Then  the Delimitation Commission_
huve not adopted the directions von-
tained in the Delimitation Commission
Act, like those about facilities for

communications in different constitu-
encies.

If these defects are to be found in
their performance then it is necessary.-
that there should be some provision
for revising their work, and for this
purpose amendments have been tabled
in this House and it would be well for
the hon. Minister to accept them.

About  the Scheduled Castes and.
Tribes, there are thirteen States in
which the population of the Schedpbed. .
Castes has considerably gone dudm .
while there has been an increase in
the population of the other people ge-
nerally., There are }4 States in which,.
the population of Scheduled Tribes
has gone down considerably, It was,.
not a matter of accident that that -
Jopulation has gone down. In Census
of India Paper No. 4, 1953, the
Registrar-General has himself 1> given,,
a clue as to why this po:mlatﬁn has .
gone down. It is this:—

“The figures for Scheduled
Castes given in this brochure do..
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not include persons who returned
themselves under a caste name
which, thougk locally believed tu
be identical with a Scheduled
‘Caste (e.g. Harijan Achut, ete.)
is not specifically named as such i
the President’s Orders. Members
of the Scheduled Castes who main-
tained that they were not Mem-
-bers of any caste or tribe are also
not included.”

This led to the discovery that there
are such mistakes in many Stateg on
account of which a reduction in the
population figures of the Scheduled
‘Castes and  Scheduled Tribes has
taken place. On this basis, the Regis-
trar General revised the Bgures in
‘Hyderabad and Saurashtra. I think if
the population figures of the Schedul-
-ed Castes and Scheduled Tribes in
.other. States also where there has
been a marked reduction are consider-
-ed. it would be found that they are en-
titled to a much greater representa-
tion in both the House of the Peaple
-and in the State Legislative Assemblies
than what has been given to them. It
becomes necessary that all  those
‘figures should be revised. For this
reason, the time given in the Bill, till
January 1956 may not be sufficient.

Some doubts were expressed by some
Members who have spoken that it
-would be very inconvenient if at any
time before that anybody wants revi-
sion. They would not be reviseg when
‘final orders have been passed. Once
they would be revised in .those cases

“in which the population has fullen.
It is not a auestion that tbey would
be revised every now and then. The
case off Amndhra was: mentioned. I
‘have very great sympathy with the

‘Scheduled Castes of Andhra. They

must certainly be - given increased re-
presentation to which they are entitl-
ed. [ am cognisant of the fact that
that may dislocate the timetable of
election that is going to take place.
T think that if the Government gives
a direction that the Andhra State is
to be considered first by the Delimita-
tion Commigsion under the provisions

of this amending Bill, it may not take
much time to complete the revision.
It may be a question of a few weeks.
I think in doing justice to the Sche-
duled Castes and Scheduled Tribes, we
should not grudge if the elections in
Andhra have to be postpuned by a
month or so. With these words, I
support the Bill as it has emerged
from the Select Committee.

Shri Kasliwal (Kotah-Jhalawar): 1
will take one minute.

Mr. Chairman: I do not cppose tak-
ing any amount of time. Hon, Mem-
bers kmow that the matter has been
sufficiently discussed, I would therefore
like hon. Members™to conclude the
discussion; at least by 2 o'clock. I am,
making a request to hon. Members.
I am not putting any time-imit. If
two or three hon. Members want to
speak and'if they agree to take 2 or
3 minutes each, the discussions can
be finished at 2 o'clock.

Pandit Munishwar Dait Upadhyay:
(Pratabgarh Distt. —East): Five
minutes each.

Shri Kastiwal: I welcome the Bill,
especially as it bas emerged from the
Select Committee, so far as Hajasthan
is concerned, for two reasons. In most
of the States, it appears that enume-
ration of the Scheduled Castes and
Scheduled Tribes has been less than
what it was thought it would be. In
the case of Rajasthan, in some dis-
tricts, the position has been gz bit
different. Take the case of Alwar dis-
trict. In Alwar, 86,000 Ahirs were
enumerated in the Scheduled Castes.
They were confusing Ahirs and Ahir-
des. You, Sir, will be able to distin-
guish between Ahirs and Ahirdes.
The Ahirs submitted a represéntation
to the Census Commissioner for cor-
recting the figures. Then, they made
a representation to the Delimitation
Commission. The Delimitation Com-
mission found that they had wrongly
been enumerated and that they are
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not Scheduled Castes. Now that cor-
rection is being made. I am very glad
so far as this Bill is concerned: ®
gives relief to those persons in many
districts of Rajasthan. Also in Shri
Madhaopur district, some trouble arase.
Some non-Schedulea Castes were in-
cluded in the list of Scheduled Castes.
That is being corrected.

In the case of the Scheduled Tribes-
Bhils, it is a matter which should
have come to the notice ¢f the Cen-
sus Commissioner as well as to the
Delimitation Commission. The Bhils
in Udaipur Division have suffered very
greatly What happened s this.
The Bhils call themselves as Mina

* Bhils also. Minas are an old tribe in
Rajasthan. They are not considered
as a Scheduled Tribe. When they
said that they were Minas, they were
excluded from the Scheduled Tribes
and  they were mnot considered as
Bhils. The Bhils have made a repres-
entation. They have said that they
are Bhil* The result has been that
because of the non-inclusion or ex-
clusion of these Bhils from the cate-
gory of Scheduled Tribes, one seat in
the House today, which is being held
by an honoured Member of that Tribe,
Shri Bheeka Bhai, is in jeopardy. I
hope that with the suggestion which
has been made in the Bill by the re-
port of the Select Committee, all this
would be takem into consideration and
this particular anomaly which is a
grave anomaly will be rectified.
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Shri Hakkan: I express my heart-
felt thanks to the Government, and
especially the hon. Minister in the
Mipistry of Law, for having brought
forward this BIL '

(Amendment) Bill 3%8%

Mr. Chairman: Let the hon. Member-
come to the main point, without all.
this preface.

Shri Kakkan: I say so hecause 1 be.
lieve that the Congress Government
alone can bring forward a measure-
of this nature to safeguard the rights
of Harijans. and the Harijans are:
believing that the Congress Govern-
ment alone can do some‘hing for
their uplift,

Certain safeguards have been pro--
vided for u: in the Constitution, and:
we are only asking for our legitimate-
due. We are not asking for mere.
but we are asking only for our seats
to be fixed according to our popu-
lation. As far as Madras is concerr-
ed,” the figure according to the 19851
census is 56.72,126. But only 36 seats
have been given to the Scheduled
Castes, and 1 seat for Schedulea
Trihes, wherea: on the basis 0f our
population, we should get at least
42 or 43 seats We request the hon.
Minister to do justice te us, and to
give a reasonable number of seats
for the Harijans. When we met the:
Delimitation Commission at Coim-
batorg, we requested them to allot
the proper number of seat: for wus.
I and some other Members regquested
them to replace the Melur constituen—
cy in the Thirupparangunram consti-
tuency, but that was not done. 1
feel that Shri N. M. Lingam did not
support this Bill, because I believe:
he thought that the reserveq consti-
tuency which was removed Ifrome
Ootacamund constituency will again.
come back to his 3

Shri N. M. Lingam: The hon. Mem-
ber is -entirely mistaken. On  the-
merits of the Bill I expressed my
views. That is all

Shri Kakkan: Without thinking pro--
perly of the interests of the Harijans,
be opposed this Bill. I am afraid he
is not aware of the sense of the Hari-
jans in Madras over thi: matter.

On the basia of our populatioms
according to the 1951 census, which
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is 56,72,126, Government must give
us at least 42 or 43 seats, as against
the 34 seats we are having at
present, )

T whole heartedly support this
Bii, for 1 feel that the Congress
Government have rectified the mis-
take that has occurred, and have done
something real for the Harijans.
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Mr. Chairman: I think the miatter
has been sufficiently discussed now,

R et (Gawn strged-eE-
s len atean: & g% boae &
ad &g aEer g

Mr, Chairman: All right. The hon.

Member wili be the last Member to
speak. )
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Shri Pataskar: I have very cereful-
ly listened to the discussion of this
measure in this House. The first thing
that T would like to dbo is to assure
the House that I have carefuliy exa-
mined the position and I find that
neither the census authorities aor the
‘Election Commission nor anybody con-
mnected with this Government has
deliberately done anything which
would give rise to any the least sus.
picion on the part of those Scheduled
Castes and Scheduled Tribes for whorm
for a periog of ten years the Consti-

602 LSD.
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tution provides some special represen-
tatwos. To clear up all grouads of
misapprehension on that score, I would
like, shortly, to tell the House what
has happened and why this Bill has
been introduced by me in this House,

In 1941, there was a census taken as
it was being taken every ten years
before, and the method and manner
of it was consistent with whal was
being done then. Ewvery little caste
agd sub-caste, according to the orders
of Government, were then entered in
that census. Thbe subsequent rensus
was in 1951, Here T would like to
draw the attention of the hon. Mem-
ber, Shri Bhupesh Gupta, who said...

An Hon, Member: That gentleman
is in the other House.

Shri Pataskar: [ am sorry; I meant
Shri Sadhan Gupta.

Far the last few days I wus replying
ta another Gupta in the rther House.
Ther. hon. Member, Shri Sadhan
Gunta while supporting my Bill, while
saying that the Awndhra elections
should be held as early us possible,
said something about the census opera-
tions which are highly unjustified. T
have not heard any complaint any-
where in regard tc the method by
whick  census is taken. Not only
now, but even before, when the foreign
government was here. there was enu-
meration of every little person. That
was done, 1 know: I happened to be
the President of some local authority.
Formerly, even in those days it was
done. In this case also, in regard to
the census authorities, it is not as
if somebody is sitting in one taluka
or district place and making a record.
No, that is not the case, The mistake
is entirely due to a different matter.
Therefore, without dilating upon it
naturally he thought that Govemn.
ment must have done something wrong.
Of course, he is entitled to draw
his own inference. But I can say
that so far as the census operations
were concerned, nobody was delibe-
rately left oui even now or before,
because, after all we have to enume-
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rate the persons. But, as I said, the
fundamental difference was that dur-
irg the 1941 census. according to the
policy of the then Government of
‘divide and rule’, every little caste and
sub-caste were entered When we
passed the Constitution, we decided
upon  having unitormity - as far as
we could for all citizens irrespective
of caste because we knew that the
division of the community into these
castes and sub-castes has been the
cause of the ruination of our country
and has prevented the attainment of
our independence in  proper time.
Therefure, what happened in 1851 was
this. Before that we had to proceed on
a different basis; but . 1951 consis-
tent with the principles which we

have adopted and which we are fol-

lowing we said, ‘Well, as a matter of
fact, no caste should have been me-
tioned.” But it was found that for
the purpose of certain other provisions
in the Constitution, for a period of ten
years, enumeration of certain castes
was nevessary. I will not go into the
details of the constitutional provisions,
of which you are already aware. It
was, therefore, that the 1941 census dif-
fered from the 1951 cemsus. In 1951,
ihe general idea was that orly those
castes should be enumerated which
are mentioned under article 341(2) of
the Constitution In order that they
might gef the representation which
was given to them. There was nothing
wrong in it. There was no idea, «t any
time, to do anything else. it was on
that basis that the 1951 census took
place. Now the result was as I said
in the beginning, that in certain cases
it was found that there was a little
difference in synonyms of caste like
‘akar’ or ‘ekar’ or ‘Iukar’. Probably it
was found that in the case of Hvder_
abag and Saurashtra there was some
mistake. Wherever we found from
our records that there hias been a
mistake, we have corrected it.

Therefore, all these arguments about
saving that anything has been delibe-
rately done by any authority are not
correct. 1 will say that on a dispas-
«lonste consideration of the pasition.

(Amendment) Bill 3894

evervone, including my friends who
happen fo belong to the specially enu-
merated tribes and castes, will find
that nothing was deliberately done.
That is the first assurance that I want
to give. I will tell them that this
Government is most careful that there
should be the least occasion for grie-
vance on that score. On the contrary,
I for one, regret that there had been
a mistake in respect of a matter which
is very semsitive, but, as I said, all
that is possible is being done to
rectity it.

Having stated as to how it occurred,
I weuld briefly state th's, The castes
that were recorded as probably
scheduled castes were not exactly the
same as they were before, though
many of them might be common.
Therefore, the difficulty is that you
cannot always rely for any correct
assessment of the facts on the census
of 1941. But there are other methods
which can be adopted. I will not EO
into the details of them. Having given
the assurance that justice will be done,
I will only say this. It is not as if, as
some friends said, that in 1941 there
was a 14 per cent. increase in popula-
tion, and in respect of the castes which
are included for the purpose of this
Provision, there is a decrease, and
therefore, why not we find out the
ratio? It is not, I think, proper; nor
would it be correct. If we do it, then,
becauss it is a very touchy question,
certais other people might raise some
objection, The best thing so fir as
this Bill is concerned is not to proceed
that way. This Bill is not concerned
with what the census authorities do;
this Bill is only concerned with {his
that whenever there iz any rectifica-
tion of that record—and 1 have no
reason to suppose that it will not'be
properly rectified—the Delimitation
Commission should have the authority
to revise its final orders. In view of
this limited scope of the Bill which is
there, we should not go beyond the
castes that are enumerated in article
341(2) of the Constitution. If thig is.
done, 1 affi sure they will take &0
possible steps to proceed. This BM
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is oaly intended for this purpose, that
it that record Is corrected, then natu-
rally the Delimitation Commission
should have the authority to reopen
the question not only in respect of
States where the fina] orders have rot
been passed but also in respect of
other States where the final orders
have been passed, and see that the
orders are amended.

Having made that clear, I believe
that in this matter, at any rate, there
is absolutely no reason for anybody to
feel that either this Government or
the census authorities or the Delimi-
tation Commission have not done the
thing properly. There may be other
defects somewhere with which I am
not at present moment dealing, but I
am saying positively that nothing was
done deliberately,

Then 1 will come to the guestion of
Andhra, which prominently figures in
the speeches of Members from that
State. As I said, so far as Andhra is
concerned, if there were normal con-
ditions there as in other States, na-
turally, there would have been no
difficulty. Unfortunately, things have
happened there and there is at present
President’s rule. He has taken over
the administration and, naturally,
Government is anxious that they
should have the parliamentary form
of government or the elected members
there as early as possible. None of the
parties may think that there is any-
thing to siy that the elections will be
postponed unnecessarily. Apart from
motives, I would say—I have not
got the figures here—that a suggestion
was thrown out by Mr. Murthy that
there was a mistake of about 8 lakhs,
nccording to him, in the number of
Scheduled Castes in the composite
State of Madras. I do not for a mo-
ment say that it is correct unless it is
found out by proper means. But, even
if he takes it for granteq that it ig the
correct figure, then, I think, the present
Andhra State is about one-third of the
composite State in population and it
will not make more than about 270,000

-1 would, therefore,
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and these will be a difference of only
one or two seats.

Shri M. L. Agrawal: What about
Scheduled Tribes?

Shri Pataskar: It would be in the
interests of the Andhra State itself
to have all these facts carefully exa-
mined. ‘That does not mean that
this should be taken up last. If at
all anything could be done within
the short period before the elections
and if we can have elections imme-
diately on the basis of the revised
flgures, Government will do every.
thing possible. But if it is going to
delay the elections, I do not think we
should unnecessarily wait for giving
a proper representation to all manner
of people simply because it might
make a difference of two or three
representatives to the Scheduled
Castes in that State. It does not
mean that I am unsympathetic; I am
fully sympathetic. But my difficulty
is that I cannot fix a time-limit. I
do not know what the difficulties of
the census authorities will be and
how long they will take and by what
means they are going to do it. These
are all matters which are indeter-
minable at the present moment.
appeal to my
friends that this is a suggestion
which cannot be taken into conside-
ration for the time being. If subse-
quently the Andhra figures are revis-
ed and if it is found that the
Scheduled Castes are entitled to more
members, to some more seats than
they have got, we will all be sorry
and for my part I will regret that
this has happened. But, I think, in
the larger interests of democracy for
which we are all trying by different
means and manners........

Shri B. 5. Marthy: Is it demo-
cracy to deny three seats which they
have got by right?

Shri Pataskar: As a matter of fact,
when we talk of right at the present
moment there is no right, so far as
the law iz concerned. But, I am
talking not of the legal position and
not of right but I am talking about
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justice and equity and human con-
siderations and the interests of the
country as a whole. As I said, I
would regret it if it is found that they
are entitled to something more than
what they have got and I would re-
gret it more than anybody else. But,
if you view it dispassionately, is it
not better not to keep the present ad-
ministration there because we do not
know whether two or three more
seats will be gained by them. I think,
democracy in this case does not mean
the democracy of a few individuals
but democracy of the nation as a
whole and I would request my hon.
friends and Mr. Murthy to look at
this question from that higher point
of view. Of course, if it is possible
to do anything that will be done. But,
I cannot give an assurance because I
do not know when that will be done.
But, if it comes to the question of
postponing the election, I definitely
say that we will not do it. But it
it is possible to do something reasona-
ble in the meanwhile, it will be done.
Merely to go on the basis of ratio
will not be acceptable and it is not
for me to say how and in what man-
ner the census authorities should do
the work.

Shri T. N. Singh: There was only
point so far as the postponemen: of
elections is concerned. So far as the
Government and we are concerned,
it is out of the question. But the
Oppositipn  must  also say frankly
that they would much rather sacri-
fice the interests of the Scheduled
Castes temporarily in the national
interests. Otherwise they may make
capital later on out of this and say
that something is being done against
the rights of the Scheduled Castes,
against the principles of justice,
equity and all sorts of things. That
we do not want to hear.

Shri B. S._Mnrtll!’: I submit It is
the Opposition that is asking for it
and it is the Gévernment that denies
it.

Shri Pataskar: I would again
appeal to my hon. friend Mr. Murthy

in article 341 (2). I
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and others that on this point I am
not going to be guided by what the
Members of the Opposition or Mem-
bers on this side say. 1 have made
it clear that I look upon it from a
different angle and I am only worried
because it would be difficult to do
anything as the orders husve been
finalised and this would not be finish-
ed early. Every effort will be made
to see that it is done and if it is not
done I must say that I do not certain-
ly like to postpone the elections. That
is the position. We need not bring
the interest of this party or that
party in a measure on which we are
all agreed. I have made the position.
clear. I think that will satisfy all the
hon. Members whether they belong
to this side or that side. 'This is a
very limited measure and what we
are irying to do is to rectify the mis-
take in the case of other States as we
have done in the case of two States.
There was a bona fide mistake and
we want to see that as far as possible
it is rectified.

A suggestion was thrown out by
certain hon. Members whether it
would not be possible to add to the
castes which are already mentioned
would like to
make the position quite clear. I do
not want to mince matters. This is
not the object of this Bill. This will
be beyond the scope of the Bill, and
it eannot be done in this way and at
this stage. Of course, when the re-
port from the proper authority comes,
whatever is mentioned therein will
naturally be duly taken into account.
It will have to be done under article
841 (2) by a different machinery and
by a different law. I cannot consent
to have any such provision included
in this Bill. This Bill is intended
only for the limited purpose of recti-
fying certain mistakes that have
occurred in the census of 1951 even
on the basis of the existing castes
under article 341 (2). I would warn
the Members that I am not going to
be affected by what might be said by
people in the country. A hint was
thrown that if we try to do something
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which goes agamst the Constitution,
it might cause confusion and might
even lead to the denial to them of
what we are frying to do. There-
fore, it is better that we do not enter
into matters which are not connected
with this Bill and which must be con-
sidered separately and in a different
manner by the sovereign Parliament.
Therefore, 1 think that question also
neea not be raised at this stage.

I have listened very carefully to
the arguments of my hon. friend Shri
Upadhyaya. He said that even when
he joined the Select Commitiee
he found that the scope of the

_ Bill was limited. -He is a great and

conscientious lawyer and he must
have found what the difficulties of
the situation were. Therefore, to

expect to solve all difficuliies that
may or may not exist, about the work
of the Delimitation Commission or
the grievances of certain people in
other matters, has been admitted to
be clearly beyond the scope of the
present Bill which is limited in Hs
character.

There is a suggestion, to which I
would like to reply at this stage, that
the order should be subject to the
approval of the House. We have
made a provision in the Select Com-
mittee that it shall be laid on the
Table of the House. It is the provi-
sion in spb-clause (3). The whole con-
ception of the Act which we passed
as recently as 1952 is that the orders
of the Delimitation Commission shall
be final, What is provided in clause
10 relates to the correction of clerical
or such other errors. Let me make
that point clear. So far as this Bill
is concerned, it would be too much
to say, at this stage, that we wanted
to change the principle on which we
based this Act, and that what is laid
down shall be final. It is certainly
not within the scope of this Bill to
say so. 'This Bill is intended to ope-
rate only within the limit which has
been laid down by the parent Act.
We cannot do anything of that kind.

(Amendment) Bill 3go00
Therefore, I would say that as re-
gards the limited purpose for which
it was brought, the best that could be
done has been done. Though origi-
nally the Bill was only for rectification
of such errors im respect of the States
where the orders had not been fina-
lised, I must appreciate the co-opera-
tion which was extended to us by the
Members of the Select Committee
who realised the implications, the
scope and the limitations of this Bill
and thus tried to do the best that
could be done. It is almost a unani-
mous report, because every one of
them was actuated, whether they be-
long to this side or that side of the
House, by the good that has come out
of this Bill. They all realised that
this is not a party question at all,
They have tried to do the best that
could be done in the circumstances.
Therefore, I think that in the interests
of those in whose case the mistake
lies and which is now sought to be
removed, we should pass the Bill as
it has emerged, after a good deal of
consideration and sympathy on the
part of the Members of the Select
Committee. Whatever could be done
within the limited scope of the Bill
is being done in the interests of those

classes. I commend the motion to the
House.

Mr, Chairman: The question is:

“That the Bill further to amend
the Delimitation Commission Acrt,
1952, as reported by the Select
Committee, be taken into consi-
deration.”

The motion was adopted.
Clauseg 1 and 2

Mr. Chairman: We shall now take
up the clause by clause consideration
of the Bill Several amendments
have been tabled. I feel that amend-
ments Nos. 2, 4, 5 and 8 are not In
order, because they go beyond the
scope of the Bill

Shri Sadhan Gupia: Will you
kindly read those amendments? It
is not possible for us to follow what
those amendments gre. They have
not been circulated.
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.
" Mr, Chairman: They relate to the
fact that the orders passed should be
pleced on the Table of the House with
the approval of the Lok Sabha Hon.
Members who have given notice of
their amendments may if they so
choose speak about the admissibility
aof those amendments,

Shri T. N. Singh: Whether those
amendments are in order or not: that
is the point.

Mr. Chairman: Yes.
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realise that he should sot speak on
the merits of the amendments. 1
only wanted to know how they are
within the scope of the Bill,
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(Amendment) Bill 3003

Shri E. D. Misra: My amendment
is within the scope of the Bill. The
House has got the authority to revise
the Delimitation Commission's orders
before they become final orders that is
these orders should be approved by
this House. I think # is in order,

Shri T. N. Singh: I think to rule
it out on the point, merely because it
goes out of the scope of the Bill, will
not be quite proper for the simple
reason that clause 9A provides for a
separate procedure for the finalisa-
tion of the order, So far as section 9
of the original Act is concerned, the
provision is different. It is announc-
ed in the gazette. The Election Com-
mission does not come into the picture
at all. It is the Delimitation Commis-
sion which is functioning. There-
fore, this is a separate machinery
that is being provided for the purpose
of clause 9A, that is, for the limited
purpose of the Scheduled Castes. It
is certainly open to the House to dis-
cuss it, because this is already a vari-
ation of the old procedure. The pro-
cedure as provided in clause 9A is al-
ready something beyond what is stat-
ed in the original Act, 3¢ if this is
permissible, I see no reason why the
other procedure as pointed out by my
hon. friend is outside the scope of the
Bill. Whether the House should ac-
cept or not is another point, but I do
not think we can rule it out merely
because it is outside the scope of the
Bill. It is well within the scope of
the Bill.

Shri B. S. Murthy: As moved by
the hon, Minister, the Bill says: “Shall
be 1laid before the House of the
People,” But it is already in the Bill,
and if the amendment “for the appro-
val” is added, I do not think it makes
any substantial difference.

Shri Pataskar: As I have said even
at the beginning, the idea underlying
the parent Act is that all these orders
shall be final, except for the correc-
tion of clerical errors, The presen
Bill wants only to allow certain
orders to be reopened by the Delimi-
tation Commission. 1t does not say
that these orders that are passed on
a matter after being reovened will



34go3 Delimitation C

mot be final. I maintain that what
is meant by clause 9A will not affect
the character or the finality of the
orders that will be passed by the
Commission. As I said, if there is
a feeling in the House that it should
be done, that is a different matter,
So far as this Bill is concerned, we
are not doing anything to reopen the
question which Parliament, at the
time when it passed the last Act, laid
down clearly, namely, that the order
of the Delimitation Commission shall
be final. Therefore, all these
amendments are quite out of order.
They are beyond the scope of the
Bill.

Mr. Chairman: I think all these
amendments are outside the scope of
the Bill. The principle has been
accepted by the old Act, namely, that
Parliament shall not have the
power to go into the matters after
they have been finalised. This is
sn amending Bill, and in an amend-
ing Bill, we cannot travel out~
side the scope of what is sought to
be amended. This new section is
inserted in this Bill for certain pur-
poses, but the basic principles of the
old Act cannot be questioned now.
If the House is of the opinion that
what was previously agreed to is
wrong and new decisions on old
points are to be taken then there
should be another amending Bill
sefore the House, It cannot be re-
opened so far as this Bill is con-
cerned.

Shri T. N. Singh: I want to make
a submission.

Mr. Chirman: . After the ruling
is given, it is useless to make any
submission whatsoever, I need not
deal with the point raised by Shri
T. N. Singh, because I think it is
unnecessary to do so. All that he
said was that the previous provisions
of the Bill were not proper and ac-
cording to his view, the amendment
was within the scope of the Bill No
arguments were advanced before
the House as o why this was within
the scope of the Bill. In an amending
Bill, the scope is not so great so that
all the provisions can be looked into.
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Shri T, N. Sngh: In submitting
to your ruling, may I say that the
explanation to clause 2 will also be
within the scope of tha Bill be.
cause the Election Commission will
finalise th orders?

Mr. Chairman: The hon. mem-
ber can speak about it when the pro-
per time comes. This is not the
stage to raise those points. The
Select Committee stage would have
been the proper time for these points.
At the third reading, he can speak
ru these provisions, but to argue
that since the Select Committee has,
according to his view, included a
matter outside the scope therefore
this amendment is within the scope
of the Bill is not right.

Shri B. K. Dasg (Coatall: I beg
to move:

In page 1, line 16, after “tabulation”
insert:

“or make them conform to
the variations caused by the in-
clusion or exclusion of any
Scheduled Castes or Tribes as a
result of the recommendations
of_ tl_'1e Backward Classes Com-
mission”,

Sir, the hon. Minister has already
spoken on this point. He has given out
his mind that he is not prepared to ac-
cept this. He has indicated that a
separate Bill would be necessary in
order to give effect to any change that
might be brought about in the list of
Scheduled Castes and Schedulea
Tribes as a result of the recommenda-
tions -of the Backward Classes Com-
mission. In spite of that I have ven-
tured to move this amendment, be-
cause I feel that because the House
asked the Select Committee to go into
this matter, if my amendment is ac-
cepted and given affect to, within the
scope of the Bill, it will be possible to
do it after the Backward Classes Com-
mission has reported. I do not see why
another Bill is at all necessary. If
there is a change at all it should be
a change once and for all. If my
amendment is accepted the number
can be fixed once and for all and
the work will become easier and there
will be & final delimitation after
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taking into consideration the mus-
takes, exclusion, or omission-that have
been made during the enumeration
th- Scheduled Castes and Tribes and
also the result of the recommendations
of the Backward Classes Commission.

Mr. Chajrman: Amendment moved:
In page 1, line 16, after “tabula-
tion™ insert:

“or make them conform to the
variations caused by the inclusion
or exclusion of any Scheduled
Castes or Tribes as a result of
the recommendations of the Back-
ward Classes Commission”.

Shri Pataskar: If you will permit
me, I shall explain the position, so
that the discussion may be shortened.

The erruneous impression seems to
be that as soon as the Backward
Classes Commission makes a report
and says that certain Scheduled
Castes or Tribes should be included,
they , will be automatically included
in the Schedule. Let us consider what
will happen. The Commision will
make certain recommendations. Under
elause (2) of Article 341 it will be
for the House to accept or not to ac-
cept them. That will have to be done.
The House will decide which of the
Castes or Tribes should be added to
the Schedule. Thereafter they will
be entitied to be included for purposes
of representation. What we are trying
to do now is to rectify, within the
space of one year, the Order jissued
by the President. With all my sym-
pathy for the considerations pointed
out by the hon. Member, I do not see
how it can be done. The Report of
the Commission itself is not available:
we do not know what they =re soing
to say. To make such a general pro-
vision in a Bill' which is meant
to rectify certain mistakes, is outside
the scope of this measure and has been
tabled on account of some misappre-
hension. So far as we are concerned,
1 can assure the House that after the
receipt of the Report of the Commis-
wion, Government will place the whole
matter before it and leave it -to the
House to decide whether to accept

(Amendment) Bill 3906

their recommendations in toto, or
with modifications,

Shri T. N. Singh: The question I
pose is this. Supposing after say three
or four months the Backward Classes
Commission submits its report. It
comes before the House and the
House approves their recommenda-
tions in regard to Scheduled Caste
lists. We have envisaged the correc-
tion of the figures up to January 1956,
Now here is a list which has been ap-
proved of by the House. Article 341
itself contains a provision to amend
the flgures. I do not see any reason
why, when the House has preformed
its duty, the Scheduled Castes should
not get the benefit of that. I can un.
derstand it being sai® “No, we shall
not go beyond four months.” The in-
tention being to benefit the Scheduled
Castes up to the end of 1955, I see no
reason why any amendment that takes
effect and that too by tke authority
of Parliamenf, should not be given
effect to. That is what is troubling
me.

Shri N. M. Lingam: I oopose the
amendment., According to the amend-
ment, the recommendations of the
Backward Classes Commission have ta
be considered for revising the enume-
ration figures of the Scheduleg Castes
and Scheduled Tribes. But it is as-
sumed that the recommendation is go~
ing to be in favour of those Tribes
and Caste, There is no ground for
that presumption. For instanc: the
Commission may recommend that some
tribes which are mot classified,

Mr. Chairman: The words are “in-
clusion or exclusion”.

Shri N. M. Lingam: We do not as yet
krow what the recommendations of
the Commission are goinz to be.

Moreover this Delimitation Act is
a decennial Act, It is not a per-
manent Act. So, there wiil be occa~
sion for this House to revise this Act
after the recommendations of the
Commission have been approved finally
by the House, In view of the limited
scope of this Bill, I oppose the
amendment.
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Shri Pataskar: I cannot accept this
amendment.

Mr, Chairman: Does the hon, Mern-
ber wish me to put it to the House?

Shri B. K. Das: No, Sir. I beg to
withdraw it.

The amendment was, by leave, with-
drawn.

Mr. Chairman: Amendment No. 2
has been ruled out.

Amendment No. 3: this matter has
been throughly dis d in the H
already. I would therefore, request

the hon. Member to be extremely
brief.

Shri B. S, Murthy: I beg to move:
In page 2, after line 29, add:

“2A. The benefits of this Act
shall be given to the Andhra
State in the forthcoming general
elections in that State.”

If this benefit is mot given to the
Andhra Scheduled Castes and Sche-
duled Tribes, they shall not have any
benefit from this legislation, because
after five or six years we are going
to give up this special representation.

3 P. M.

According to the present Constitu-
tion the representation for the Sche-
duled castes and scheduled tribes
will cease after ien years., And if this
benefit is not given to the scheduled
castes and scheduled tribes in Andhra
State nearly forty lakhs of scheduled
castes and scheduled tribes in Andhra
State will be deprived of this benefit
and to that extent this august House
will be doing an injustice to them.
Therefore I urge upon the hon. Min-
ister to accept the amendment and do
whatever is possible within his capa-
clty to see that this benefit is not
denied to the scheduled castes and

(Amendment) Bill 3908

scheduled tribes of Andhra State who
are not less than forty lakhs in
number. - :

Shri Pataskar: There is no inten-
tion not to do anything which could
be possibly done to rectify errors. But
for the reasons I have already stated
I cannot accept this amendment. Be-
cause I for one believe that I cannot
give an assurance that it can be done
within the short time at our disposal.
Ang postponement of the election is
out of the question,

Mr, Chairman: The question is:
In page 2, after line 29, add:

“2A, The benefits of this Act
shall be given to the Andhra
State in the forthcoming general
elections in that State.”

The miotion was negatived.

Mr, Chairman: Amendment No. 4

I have already held to be out of order,
And similarly No. 5.

Then amendment No. 6 1 find no-
body is moving it.

The next, that is No. 7, is again for
approval.

It is ruled out of order.
The next is amendment No, 8,

Shri B. 8. Murthy: 1 am not moving
it.

Mr, Chairman: It has been ruled out
of order.

Then amendment No. 9. He wants
the omission of thes¢ lines.

Shri M. L. Agrawal: I beg to move;

In page 2, lines 18 to 20, omit “and
on such publication that final order as
so amended shall have the full farce
of law and shall not be called in gues-
tion in any court.”

My amendment has been necessita-
ted because the words to which 1
ubject are redundant. I would invite
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[Shri M. L. Agrawa]l
the attention of the House to articles
329 and 327. Article 329 says:
“Notwithstanding anything in
this Constitution the wvalidity of
any law relating to the delimita-
tion of constituencies or the allot-
ment of seats to such constitu-
encies, made or purporting to be
made under article 327 or article
328, shall not be called in question
in any court”.
And article 327 says:

“Subject to the provisions of
this Constitution, Parliament may
from time to time by law make
provision with respect to all
matters relating to, or, in connec-
tion with, elections to either
House of Parliament or to the
House or either House of the
Legislature of a State including
the preparation of electoral rolls,
the delimitation of constituencies
and all other matters necessary
for securing the due constitution
of such House or Houses.”

I would submit that after these
clear provisions of the Constitution it
is not necessary to have these words
here. That is one thing.

Secondly, I do not want, howsoever
great a body it may be, that their
order should be regarded as sacro-
sanct. If it is erroneous there must
be power either in this Parliament or
with some other authority to'question
it

It is for these two reasoms that I
have moved this amendment.

Shri Pataskar: I oppose the amend-
ment. I have already given the
reasons.

Mr. Chalrman: The question is:

In page 2, lines 18 to 20, omit “and
on such publication that final order as
so amended shall have the full force
of law and shall not be called in ques-
tion in any court.”

The tion was negatived.

Mr. Chairman: Then we come to

amendment No. 10.

Shri M. L. Agrawal: I beg to move:
In page 2, omit lines 24 to 26.

. This amendment I regard as of some
importance because sub-clause (2) of
clause 2 says:

“Nothing in sub-section (3) of
section 8 shall apply in respect of
the redetermination of numbers
under caluse (b) of sub-section
(1) of this section”,

In the parent Act sub-section (3)
of section 8 says: E

“(3) First in respect of the
determination of numbers under
sub-section (1), and then again in
respect of the distribution of seats
and delimitation of constituencies
under sub-section (2), the Com-
mission shall—

(a) publish its proposals,
together with the dissenting pro-
posals, if any, of an associate
member who desires publication
thereof, in the Gazette of India
and Official Gazettes of all the
States concerned and also in such
other manner as it thinks fit;

(b) specify a date on or after
which the proposals will be fur-
ther considered by it;

{c) consider all objections and
suggestions which may have been
received by it before the date so
specified, and for the purpose of
such consideration, hold one or
more public sittings at such place
or places as it thinks fit; and

{d) thereafter, determine the
matters referred to in sub-section
(1) or, as the case may be, in sub-
section (2) by one or more final
orders.”

This was a necessary safeguard and
a very salutary one and it should be
available even when these flnal orders
are amended under the provisions of
the present Bill. If this salutary safe-
guard is done away with there may
be many causes for regret. There
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may be some mistakes, bona fide mis-
takes, mistakes committed due to in-
advertence and so on. If opportunity
for filing objections is given those
things can be rectified. Therefore I
weuld like  that these provisions
should remain as they are even in this
amending Bill

Shri Pataskar: Sub-section (3) of
section 8 is intended to provide the
machinery and procedure to he fol-
lowed by the Delimitation Commis-
sion when they are going to do certain
things. For instance, what is laid
down is that the Commission shall
“publish its proposals, together with
the dissenting proposals, if any, of an
associate member”; then it says that
it shall “specify a date on or after
which the proposals will be further
considered”; and then it says that it
shall “consider all objections and
suggestions etc.”. It provides an ela-
borate machinery for making its pro-
posals final. What we are now trying
to propose by this Bill is only to take

" into account whatever revised figures
there are. For this simple purpose
why is it necesary to follow all this
elaborate procedure, it is difficult for
me to understand. Therefore I
believe the Seleet Committee has
rightly said that these provisions in
sub-section (3) of section 8 shall not
apply to what is being done here
under the provisions of this Bill.

Mr. Chairman: The question is:
In page 2, omit lines 24 to 28.

The motion was negatived.

Mr. Chairman: Amendment No, Il
is already held out of order. I shall
put the clause to the vote of the
House.

The question is: N

“That clause 2 stand part of the
Bil.”

'_mnwtionwaeadomed.

Report of Five Year
Plan for 1953-54

Clause 2 was added to the Bill.

Clause 1, the Title und the Enacting
Formula were added to the Bill,

Bhri Pataskar: I beg to move:
“That the Bill be passed.”
Mr. Chairman: The question is;
“That the Bill be passed.”

The motion was adopted.

MOTION RE: PROGRESS REPORT
OF FIVE YEAR PLAN FOR
1953-54—Contd.

Mr, Chairman: The House will now
proceed with the further discussion ot
the following motion moved by Shri
Gulzari Lal Nanda on the 22nd Decem-
ber, 1954:

“That the Progress Report of
the Five Year Plan for the year
1953-54 be taken into comsidera-
tion.” )

Before I proceed further I must
remind hon. Members that the De-
puty-Speaker was pleased to put a
time-limit of fifteen minutes for
lezders of groups and ten minutes for
ordinary Members.

ot dto garo TrawA( ArepT-ufes-
wAfea afaat) : fagge vz o
fareges gregw ®1 WSt 9 A ?

Mr. Chairman: It is coming tomorrow,
not today. I would request hon. Mem-
-bers to keep to the time-limit because
there are a large number of Members
desiring to speak.

Shri N C, Chatierjee (Hoogly): 1
was listening very closely to the hon.
Minjsters when the 'economic affairs
debate was going on in this House. I
am sorry, one of the Ministers said
that the debate had been a damp
squib. That was a cynical statement
which we did not relish. I hope the
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hon. Minister Shri Nanda will not
take up that kind of attitude.

The Minister of Defence Organisa-
tion (Shri Tyagi): If anything, I am
not the guilty Minister. If any Minis-
ter has passed any remark somewhere
in the lobby, I wonder if that could
be quoted here.

Shri N. C. Chatterjee: Here, the re-
mark was made on the floor of the
House,

Mr. Chairman: Does the hon, Minis-
ter think that no hon. Minister is
capable of saying so in the House?

Shri Velayndhan (Quilon cum Mave-
likkara—Reserved—=Sch, . Castes): If
it can be stated so, why cannot that
be gquoted?

Shri N. C. Chatterjee; Shri T. T.
Krishnamachari said that he was dis-
appointed with the debate and that
it was a damp squib. We can say that
this Five Year Plan is a damp squib;
but we do not want to say that.

Shri N. M. Lingam (Coimbatore).
Thank you for the mercy.

An Hom, Member: In effect, ¥you
have said so. f

Shri N. C. Chatterjee: I must ex-
press my sense of regret that from
the Treasury Benches was hurled an
unprovoked. undeserved and unbalan-
ced attack against an hon. Member
sitting on the opposition Benches, who
has the reputation of being one of the
greatest scientists that India has pro-
duced. It was unworthy......

Pandit K. C. Sharma (Meerut Distt.
South): He has defended himself.

Mr. Chairman: The hon. Member
need not refer to a matter which has
been closed. The hon. Member him-
self made a personal explanation. It
is not relevant to this debate.

Shri N, C. Chatterjee: This kind of
vituperation or indulging in language
of declamation will not take us very
far. We want to make an objective,
real and critical estimate of what has
happened during the last three years,
how far real achievemnents have taken
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place in the working out of the Five
Year Plan. This must be measured in
terms of the betterment of the people,
the confidence created in them and
their faith in the future. From that
stand point. I maintain that the
achievements are not very encourag-
ing.

‘WhateVer may be the criteria of
economic progress, we must bear in
mind that the real criterion of econo-
mic progress is the raising of the
standard of the people, the success of
the Government in creating confidence
in the nation, to undertake vast pro-
grammes of reconstruction and
development. The Finance Minister
in his speech here said that the princi-
pal aim of economic policy in an un-
developed country, apart from any
directive principles-of the Constitu-
tion, must be to promote development
so as to raise standards of living and
to create as quickly as possible condi-
tions in which full employment is
reached and maintained. Nobody will
disagree with the Finance Minister in
this formulation of that sobar and
balanced economic policy.

Let us examine the economic worth
of the Third Progress Report on this
Plan from three points of view: first
the reaching of the targets as set out
in the Plan, secondly, progress in the
direction of full employment which is
the real yard-stick by which the
worth of this Plan should be judged
and thirdly, the financing of the Plan.
1 shall take up the first item, how far
we have reached the targets set
before us in the Five Year Plan.

It is proclaimed that India’s achieve-
ment in the first three years of the
‘working of the Plan has been really
commendable in spheres both agricul-
tural and industrial. * Nodoubt, agri-
cultural production has increased.
Index of industrial production has
risen from 105 in 1950 to 140 in the
first five months of 1854. Prices have
more or less been stabilised at the
pre-Korean war level. The balance
of payment position is also favourable.
Can the planners of the Government
really take credit for these small
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achievements? 1 maintain that the
rosy picture of achievement is mnot
entirely due to the Plan but may be
in spite of the Plan. In agriculture,
we have had two favourable mon-
soons and they have played a helpful
part. In industry, the fact that the
supply of raw materials was comfort-
able coupled with a better state of in-
dustrial relations, ‘and this was to a
large extent responsible for increase
in production. I am talking to the
Treasury Benches; one Minister is
here.

An Hon. Member: He plans for all.

Shri N. C. Chatterjee: As far as in-
dustrial production is concerned, the
controversy regarding public sector
and private sector is still continuing.
I am sorry this cleavage between the
private sector and public sector has
not been brushed aside. Honestly, it
is difficult to follow the policy of this
Government with regard to this Plan.
‘The hon. Finance Minister talks of a
mixed economy, and tries to give some
assurances to the private sector, that
they will not be hustled out of exist-
ence or liquidated. Then stands up
the Prime Minister on the floor of the
House and talks of complete socialisa-
tion, or a socialist pattern of society
and so on. We have heard of Pancha
Shila. This Government is a Pancha-
mukhi Government talking with five
voices when five Ministers talk. We
were very much distressed by the
continued reports or information with
regard to the impending Cabinet dis-
integration or at least disruption of
Cabinet solidarity. The policy should
be made clear. In the First Five Year
Plan, the plammers said that the pri-
vate enterprise has got to play a very
vital role and pointed out that for
sume time, the State will not be able
to greatly extend its activities in the
sphere of industry and commerce and
that it will assist and direct private
enterprise. Then, the planners sum-
med up by saying that private sector
will therefore continue to play a
significant part in both production and
distribution.
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What I maintain is this. Having re-
gard to the conflicting voices of the
Ministers, there is_great misgiving in
the private sector. As a' matter of
fact, you know, on three points, the
vrivate sector has been thoroughly
unhappy: firstly because they do not
know what is the final verdict of the
Government or the Parliament on the
gquestion of the companies’ set up. You
know that the Company Law Select
Committee is sitting. I am not dis-
closing what is happening there. We
are trying to do our best under the
guidance of Shri Pataskar. The long-
er we are deliberating, the more un-
happy the private sector is becoming.
Some assurance should be given
quickly by the authorities or Parlia-
ment so that they may know where
they stand.

Acharya Kripalani (Bhagalpur cum
Purnea): They are making hay while
the sun shines.

Shri N. C. Chatierjee: It is a
matter of giave dissatisfaction that
the policy issue has not been
settled ang it should be  settled
once for all, and an atmosphere of
stability, which is necessary for the
private sector to work properly, is
now lacking. Therefore, the so-
called mixed economy of the
Government is becoming a mixture
of the demerits of both capitalism
and socialism. One is talking of a
balanced economy and another is
talking of a complete socialistic
pattern of society, and has relegated
the private sector to a secondary
place. How can you really have
mixed economy if you continuously
say that the private sector will be
relegated to a subordinate position?

The second objective of the Five
Year Plan was the utilisation of the
man-power and the solution of the
colossal problem of uzemployment.
What has happened is, the more you
are planning, the more you are talk-
ing and doing more propaganda for
the Plan, the more and more un-
employment is increasing. I am not
giving statistics from Shri Mehgnad
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Saha, I am giving statistics from the
Progress Report itself, If you look
at that, the facts given in Chapter
XVIII wunder the heading Man-
power and unemployment, are
gimply  significant.  The total
number of unemployed people in
this country is increasing. The
planners admit that new jobs are
not being created at mr :ate fast
enough to absorb the
our labour force and they admit that
it is at least 1'5 millions per year,
That is the wonderful achievement
of this Five Year Plan at the end of
the third year. Now, I do not kmww
when it started. They say it started
in April, 1861. 1 do not know whe-
ther they started it on 1st April, 1951,
but it is mere ambitious slogans which
they are shouting. It may be a slogan
for votecatching, but they have to
admit that there iz a large surplus
population on land which is not wyet
employed properly and it is only
partially employed. Considerable
unemployment exists both in urban
and rural areas.

n

There are certain significant facts
which have been disclosed in this
book. Since July; 1953, all that they
have been able to do is to inaugurate
a number of studies with a view to
secure reliable data with regard to
our unemployment position. After
three years, all thai the planners say
is: we have not yet got proper data
for the purpose of knowing the
exact position. They have said that
something is being done by ‘the
Nat'onal Sample Survey, by the Pro-
gramrme Evaluation Organisation
and by the Travancore University
to collect certain data. This is a
pathetic admission of incompetence
and _futility, that after three years,
after spending crores of rupees, this

8 the position and this is the
schievement,
Now, there is continuous rise in

the number of persons on the Live
Registers. In July, 19853, the total
number registered on the Register

additions to-
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of Employment Exchanges, was
4,93,000 and in July 1954, there are
5.49,000 persons. Therefore, the
total increase of unemployment,
according to Governmental figures, is
20 per cent. In white collar jobs
they had 1,55,000 in July, 1953. It
was 1,898,000 in July, 1954 — 28 per
cent iscrease. This ig a very serlous
pituation and I draw the attention
of the hon. Minister and ‘ask him
not to shout that he will give 15 lakhs
of fresh employments every year.
But let us ksow how it is to be done.
Is it merely a slogan, or has he got
any plan? Has he got anything subs-
tantial, has he got any definite
schema?

I am making certain constructive
suggestions for the consideration of
the Ministers. Firstly, I say thet
State Governments must be allowed
to plan for themselves. For
Heaven's sake adopt a policy of
decentralisation, and that should be
the policy in future planning.
Secondly, I say, if you want to have
the private sector, i you do not
adopt totalitarian methods, then,
industrialists should be given cer-
tain amount of facilities, they must
be takefi into confidence and they
should be given the necessary re-
sources to  improve  production.
Thirdly, I maintain ihat immediately
the planners should institute a census
on manpower, especially of our scien-
tific  perronnel. That should be
immediately done, and no foreign
expert should be brought into India
while similar experts are available
in our country. With all due res-
pect to ‘these  foreign experts,
they are not always conversant with
the conditions of our country, and
sometimes they disappoint us.

Then, I say that the administra-
tive machinery must be re-modelled.
There must be an economic service
with trained personnel set- up, an
industrial and economie service
should be instituted, and they should
not simply adoot old bureaucratic
methods* they should be given free
Dlay.

a
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Lastly, training of persons in our
own country in small industries
should be encouraged. It is a great
disappointment that with regard to
village industries and cottage indus-
tries, our positipn has been very un-
satisfactory. All that we have spent
is: 1951-52, under the Five Year Plan,
Rs. 1430 lakhs has beea spent; in
195Z-53, Rs. 29:30 lakbhs has been
spent; in 1953-54 they are thinking
of spending Rs. 79'80. The total
amount meant for these industries
was Rs. 15 crores. They have spent
not even ten per cent., much below
ten per cent. And there is practically
nothing done for organising market-
ing and supply of raw materials,
Therefore, I am submitting that that
should be properly tackled, and unless
you do that, there will be no real im-
provement, Unless impetus is given
to village industries, the little
employment that is now taking place
in heavy industries will lead to in-
flation, because those who get employ-
ment in these new sectors will com-
pete among themselves for getting
hold of existing consumer's goods

and that will really not be good for -

the country. Ewven now, competent
economists tell 'us, that about 50 per
cent. of the consumer goods is produc-
ed by small and rural industries. An
attempt must be made, if the
Government is really serious to im-
prove cottage and rural industries,
to give a proper impetus to ‘hem and
at least to spend a decent sum out
of the total sum of Rs. 15 crores.

I come from Bengal and I know
the cnlossal unemployment that is
obtaining there. They have made
some sample survey in Calcutta and
that shows that at least three lakhs
of people are unemployed there.
(interruption) They have themselves
admitted that, but our figures are
much more. Now, Government is
talking of competent scientific per-
sonnel. There was a conference
recently held in Caleutta, and there
are thousands of our properly train-
ed scientific men whose services are
not utilised, and who are remaining
jdle for want of employment. The
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solution of unemployment problem
is the most important thing and it is
by that yardstick that we should
judge.

At the same time, I want to point
out that certain guarantees should
be given, certain assurances should
be given that the sanctity of private
property on which our constitutional
and fundamental rights are framed
deliberately by the Constitution, will
not be whittled down. You can have
the law of “eminent domain,” you can
have the power of the State for pub-
lic purposes to acquire, but if you say
that there shall be no compensation
or compensation only at the sweet
will of the executive, and Ui you
make it non-justiciable, then you are
initating the methods of totalitarian
countries, What you are doing is
really expropriation without any
quid pro quo. You are resorting to
confiscation which is destructive of
sanctity of property, and it will not
do; it will not at all stimulate the
private sector as it will really crip-
pie tnem, cripple their initiative and
cripple their enterprise.

Shri- N, B. Chowdhury (Ghatal): I
presume at the very beginning that
in order to make a real assessment
of what has been done during the
last three years, it is very necessary
to examine this Report in the light
of some of the objectives of the Plan,
for instance, the raising of the
standard of living of the people, the
gradual removal of inequalities and
providing greater facilities for edu-
cation, health sérvices etc. Accept-
ing this wyardstick to judge, if we
examine this Report on the work of
three years of “democratic” planning,
what do you find? What improve-
ments have been effected so far as
the living standards of the demos,
the Indian people, are concerned? I
shall confine myself to the people of
the villages in which live at least 83
per cent, of the people of India,

You know, Sir, that 70 per cent. of
the rural people depend upon agri-
culture, and we have recently got a
report of the Agricultural Labour
Enqury Committee which shows
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that at least 18 million families of
agricultural workers are living in
sub-human conditions.
gards the small peasants and other
people who depend on handicrafts and
other cottage industries, we know what
their conditions are. So, when we
speak of the rise in the national in-
come of increased production, we have
to be clear that it has not gone to
these poor people, concern for whom
should have been uppermost in minds
of the Government, in the minds of
the planners,

Then if we go to the peasants to have
replies to these questions, they will
certainly tell us that their indebted.
ness is increasing, they are still in
difficulties, that their tax burdens are
also increasing and there are mass
evictions and other sufferings as they
have been befcre.

Now, much had been made about
the increased food production. We are
glad that there has been an increase
due to the supply of fertilisers, to a
certain extent ‘due to irrigation facili-
ties, and to a large extent due to fa-
vourable monsoons. But even so, we
find that there are large parts in the
country which are flood and drought-
affected areas, and where people are
suffering even at the harvest time,
Though there has been an increase in
food procuction, we find that the
share-croppers and the agricultural
workers who remain unemployed for
most of the time in a year have not
benefited thereby. It is only the few
rich peasants, the landlords and
hoarders who have benefited by this,
and not the primary producers, name-
iy the poor peasants and workers.

Next, I come to the rural credit
What is the position in this respect?
We find that the villagers are still in
the same position, which goes by the
phrase, “born in debt, lived in debt
and died in debt”. The indebtedness
has, in farct, increased, and we find
that there is a larger number of sales
of land to the village Shylocks and the
landlords who are still having their

And, as re-.
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grlp on the persons who live in the
villages. The lifle amount that comes
from the co-cpe=ratives also goes only
to those persons who are the larger
owners of land, and not to the poor
people who have not got sufficient
land, or who have get only very little
land.

With regard to irrigation facilities,
we have the multipurpose river valley
projects. They are very good, and in
fact, we want mwore of them.

But the point is that the betterment
charges and the irrigation levies are
being doubled ang trebled as a result
of the increase in expenditure due to
wastage, due to costly foreign experts,
due to reasons of inefficiency and va-
rious other factors. The entire burden
is now being shifted to the peasants.
In West Bengal, for instance, there is
the Mayurakshi Project, for which we
have been asked to pay about Rs. 75
per acre as betterment levy, and about
Rs. 15 per acre for those plots of land
where crop is grown twice a year. In
spite of the fact that there had been
drought ccncitions people could not
take water from it for about two years.
This is the position in which they find
themselves.

There has been also a shortfall in
the area to be brought under irriga-
tion. The Progress Report tells us that
as against the target of about 20 mil«
lion acres of additional land which had
to be provided with irrigation facilities,
only 75 million acres have been pro-
vided with this facllity up till now.
' What is the position with regard to
the price of agricultural commodities?
Government had sfated in the Plan
that they will have some sort of price
policy so far as agricultural commodi-
ties are concerned. But we find that
no minimum economic price has been
ensured either for the jute growers,
or the sugarcane growers. In spite of
the fact that jute millowners are still
minting huge profits, in spite of the
fact that the sugar factory owners are
creating havoe in the country, and in
spite of the fact that there has been
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repeated demand by the growers’ re.
presentatives for raising the price of
sugarcane to Rs, 1-12-0 per maund, we
find that the price of sugarcane has
been reduced from that level to
Hs, 1.7-0. This is how, difficulties are
being created everywhere.

With regard to dispensaries, I want
10 quote a few iigures. If you look at
page 255 of the Prcgress Report, you
will ind that as against the target of
48 hospitals, they have got up till now
only 20 hospitals. They have got only
152 dispensaries in urban areas as
against 537. They have got only 208
dispensaries in rural areas as
against 611.

As regards water supply, we know
that in villages, the people are put to
very grest difficulties, so far as drink-
ing water is concerned. This should
surely have been given the highest
priority. Theie is much talk in the
Planning Conmissicn’s recommen-
dations about a sense of priorities, But
what is their sense of priorities?
Whose interests are they taking first
and foremost? As against the Rs, 11
crores provided, they have spent only
Rs. 5 crores. Why can you not pro-

vide wells and tube-wells in order to’

meet this dire necessity of the people.

Regarding the educational policy, I
want to make only one observation.
On page 242 of the Progress Report,
you will find that cul of the 38,059
additional primary schools that had
to be starled as per the targets laid
down in the Plan, only 16,276 have
been opened up till now. So, even in
these matters, they have fallen far
short of the targets, and we doubt
whether these tergets can be fulfilled
by next year.

In spite of all these things, we
have been told that there has been an
all-round improvement in the eco-
nomic situation in the country, That
is what we find at the end of the
first chapter of this Progress Report?
In spite of the people being in diffi.
culties, and their condition having
become worse, we have been told

602 LSD.
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that there has been an increase in
the total national income of the
country. That only means that the
Plan has not gone towards gradual
elimination of inequalities, but™it has
brought benefit only to a very few,
and it has led only to greater inegua-
lities. That is the only conclusion
that can be drawn from it.—

When we look at this Progress Re-
port, one think which we miss very
much (but which comes first and
foremost to our minds is this that what-
ever may be said about the sccialistic
pattern of society that we are going to
have, and whatever may be claimed
about the gradual elimination of
inequalities, what is being done is
only to concentrate wealth in  the
hands of the few; and whatever in-
crease has been achieved in the field
of food production has not benefited
the poorest but the benefit has gone

to the few who have been at the top. In -

view of all this, I feel that the pattern
of development that has been put irnto
practice here has not been a pattern
which will justify any assumption
of a socialistic pattern of society. It
is simply putting new wine in old
bottle.

An Hon, Member; Old wine innew
bottle.

Shri N. B. Chowdhury: New wine
in old bottle?

Pandit K. C. Sharma: There is
neither wine nor bottle.

Shri Tyagi: Red wine
bottle,

Shri N. B. Chowdhury: I stand cor-
rected. It is simply putting old wine
in new bottle.

The concept of a socialistic pattern
may be there in talk, but the capita-
listic order of society continues as
before, )

8hri L. N. Mishra (Darbhanga cum
Bhagalput): T take this opportunity
to express my sense of appreciation
of this report. It not only gives a bold
statement of facts, but a clear picture
of the working of the Plan and the

in  white
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factors governing the progress of the
Plan. I would also like to say that
this statement does not only indicate
the achievements made by the Plan-
ning Commission and Government, but
also accepts the lapses and omissions
made by them, So, I think this
Progress Report really gives a true
picture of the working of the Plan.

Coming . to the achievements in
regard to the targets of the Plan, [
would like to say that Government
‘deserve congratulations for achieving

the targets in most of the sectors. I,

accept that there have been shortfalls
also. But comparing the working of
our Plan with that of any other tfotali-
tarian regime, we see that our Plan is
more realistic and more practical, and
it' has been more successful than any
other Plan in the world.

One thing very significant about
the progress of the Plan is that we
have achieved all these things, and we
have moved forward, without much
sacrifice on the part of the people.
But this is a thing which I do not
like. People sbould have been asked
to make some sacrifice for the Plan,
but it bag aot been done.

The Plan has landed the country
in an era of economic stability. I
entirely agree with the Planning
Commission when they say that the
Primary objective of the Plan has
been achieved by solving the question
of shortages and disequilibrium caused
by the war and the Partition.

The most significant point that has
struck me is that in spite of the
heavy expenditure that we have in-
curred, the country has not got any
inflationary pressure upon its econo-
my, and this is not an ordinary
thing. But by all this, I do not mean
that we have reached a stage where
we can feel satisfied. I say that our
standard of living is still very low.

Our country is a country of under-
developed industry and of a backward
agriculture and low productivity: Our
agriculture is still an individual’s
enterprise with no credit facilities,
with the traditional type of farming
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and no scientific method of working.
The agriculturists’ position, as stated
by some Members yesterday, is very
bad. Today the prices are falling and
agricultural prices have little resem-
blance to the prices of manufactured
goods, I Think some efforts have got
to be made lo stabilise the relation-
ship between the iwo. I feel that
the Plan has failed in this respect to
solve the problem of agricultural
finance so far. To my mind, most
of its recommendations in this respect
as referred to in chapter XVI, have
not been implemented by most of the
States. I feel that the Government
have to be serious about it, to see that
something is done so far as agricul-
tural finance is concerned.

Next I come to the question of
shortfall in the working of the Plan.
The House is aware that when the
Plan was launched, there was a gene-
ral talk of how the gap in the estima-
ted cost of the Plan was to be filled
up. But the experience of the artual
working of the Plan for three years
hag shown something else. We see
today that for successful planning
something else than mere finance is
required. We have seen that what
is required more than finance is or-
ganisation of machinery for implemen-
tation of the Plan. Our apprehen-
sions that the Plan may fail fer
want of finanee have not proved true.
It has been something else,

Looking to the shortfall of the Plan,
broadly speaking, we see that there
can be only two reasons, although X
agree with many of the reasons as
put forward by the Flanning Com-
mission, late finalisation and want of
technical personnel etc. (1) Either the
Plan was too ambitious or (2) we have
no capacity to spend. The first rea-
son cannot be accepted. The plan-
ners themselves claimed that the plan
was not very ambitious; they have
called it a modest one. Then I come
to the second reason, that we have no
capacity to spend. I feel that every-
one will agree with me when I say
that the administrative machinery
was not geared up for the immediate
execution of the Plan. I feel that
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there are procedural delays and these
have stood in the way of the execu-
tion of the Plan. Something has got
to be done to reorganise the machinery
put in charge of the execution of ihe
Plan. The Planning Commission has
itself made certain recommendations
about organisation of the services.
There were the recommendations of
Shri Gorwala. The latest recommenda-
tions are by Mr. Appleby. I want to
know which of the recommendations
have been implementied so far I think
in this respect we have not done a
commendable progress. This may be
said to be one of the main reasons
for the shortfall in the working of
the Plan.

From the reports that I have recei-
ved from my State, I may say that
the shortfall in the Plan has also been
due to want of Central assistance to
the State Governments in time. I
wish to refer to Bihar in particular.
Bihar's financial position has been
very bad on account of serious natural
calamities that visited the State sinece
1851, especially drought and floods.
The successive natural calamities have
depleted its resources. Bihar has a
population of 40 million. It has the
lowest per capita revenue among
Part A Siates.

In spite of all that the rate of taxa-
tion in Bihar is one of the highest in
the country. But how it is bevand
its capacity to undertake any big
development work without Central
financial assistance. I am told that
Central assistance to Bihar during
the Plan period has been hardly 50
per cent of the promised sum of Rs.
239 crores. 1 therefore suggest that
Central assisiance to the State may be
expediteq so that it may help us in
the successful execution of the Plan.

Then I come to the question of
planning without sacrifice. I will
say one thing, that we have not taken
up the question in the spirit in which
we should have taken it up. We have
done it without any sacrifice. We
sre trying to have a planned economy
without tears. Of late, we have been
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short of sugar. We decided to import
sugar. It is said that we have spent
as much as Rs. 20 crores on import of
sugar. Why? We could have done °
without importing sugar. We could have
satisfled ourselves with whatever we
produced. Soviet Russia h.: done like
that. I do not say that we should go
to the extent of all that they have done.
But this is an ordinary thing; we
could have made some sacrifice for
the implementation of the Plan and
for building up our future.

Now, I come to the river valley
projects. It must go to the credit of
the Irrigation and Power Ministry
that in the execution of the river
valley projects during the Plan
period a very significant progress has
been made. Out of the five-year
estimate of Rs. 617 crores, about Rs.
300 crores have already been spent
and Rs. 168 crores are expected to be
spent during this budget year. Weé
have already been able to irrigate
about 2.8 million acres and generate
additional power to the extent of
450,000 kilowatts. We know that
river valley projects occupy a very
important pesition in our Plan. One
third of the Plan is concerned with
these projects. If success is achieved
with regard to our river valley pro-
jects, most of the work is done. India’s
efforts about river wvalley projects
should not be taken as a normal one.
India, with a total national income of
not more than 6 per cent. of that of
the USA and with more than twice the
population of the USA, is spending as
much as four times what they have
spent on projects lke the TVA. I
think in that great vemture. India is
going ahead. But T would like fo
suggest one thing, that we should not
ignore the question of electrification
of the rural areas. I have seen that
recen:ly we have sanctioned Rs. 7
crores for electrification of the rural
areas. I would suggest that electrifi-
cation of rural areas should be expe-
dited because that is one of the factors
helping rehabilitation of the rural eca-
nomy. I would suggest tt.t on the
question of electricity for the rural
areas, we should not be guided by the



3929 Motion re:

[Shri L. N. Mishra)

question of demand. Experience the
world over has been that demand
follows supply. Supply should precede
the demand, not that the demand
should precede the supply. I would also
like to suggest that on the question of
supply of power, we should mot de-
pend too much on the private sector.
1 was not very happy to see that we
have entrusted many of the things to
the Ahmedabad Electricity Company,
the Tata Power Company and the
Caleuytta Electricity Supply Corpora-
tion. On the guestion of supply of
electricity, the public sector should be
encouraged.

A word about the Planning Com-
mission's recommendations about en-
listing pubMc co-operation in ihe river
valley projects. The Planning Com-
mission gives a very good place to the
aspect of public co-operation. But 1
see that the question of public co-
operation has not been taken up
seriously by the pecople in charge of
river valley projects. Recently the
guestion of public co-operation has
been taken up in connection with
Kosi. We expect better results from
it. But I see that it has not been
possible.for our officials in general to
welcome this unorthodox way of
tackling the problem. 1 would re-
quest Government to see that public
co-operation is enlisted to the maxi-
mum.

Shri Tulsidas (Mehsana): I thank
you for giving me an opportunity for
participating in this debate. We have
had a debate the other day on the

economic policy of Government. We~

are now discussing the progress report
of the First Five Year Plan, I find
from the progress report that there
has been a lag in the expenditure side.
The progress report refers to the ini-
tial drawback and the low tempo of
expenditure coupled with that of less
activity in the first two years of the
Plan.

Now, I would like to refer here to
the speech of the Finance Minister
in which he pointed out that every
effort is being made to gee that no
gchemes which are worthwhile and
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have been properly worked out lag
behind for want of finance or on
gccount of procedural delays.

Sir, I would like to tell the hon
sinister for Planning and also the
Minister in charge of Finance—though
they are not present here—something
with regard to the administrative pro-
cedure, with regard to the sanctioning
of projects, with regard to the finances
reguired for supplying these projects
—even those that have been approved
—and that iz that they get their sup-
plies or finance eight, nine or even
twelve months later. I know of a
number of instances in which there
have been complaints that the pay-
ments are received from the Govern-
ment after a delay of one year or
even more. I have made an analysis
of the supplies made to Government
and nearly about 100 crores still re-
main to be paid to those people. This
is the way in which the administrative
machinery is working. If it is so, I
do not know how our tempo of
expenditure will increase.

We started our Plan with the idea
that our savings in the country would
be on the basis of 5 per cent of our
national income. We started with the
idea that we will have to depend
very largely on foreign assistance and
also that our balance of payments
position will be adverse to the extent
of nearly about 200 crores and we
shall have to take advantage of our
sterling balances. What is the posi-
tion now? We find in the country—
at least according to my analysis—
that the savings has considerably in-
creased. We also see that there has
been no adverse balance of payments
position. We did not draw on our
sterling balances. We have not also
had to fall back on our reserves. But
our experience is that the Plan has
been able to make very slow progress.
We are not satisfled with the pro-
gress. No one has ever said that the
progress has been so rapid as to cope
up with the pace the world is moving,
I would like to draw the attention of
the Government to the fact that unless
this administrative procedure is gear-
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ed up properly, the expenditure will
not be incurreg accresingly, I know
that the Secretariat is very much
afraid of the criticism of my hon.
friend Mr. Das in the Public Accounts
Committee. I know that we have got
Parliamentary democracy in which
every item of expenditure is properly
scrutinised. But, when we are on the
threshold of implementing a Plan of
this nature and our next Plan is going
to be much larger than even this, then
our machinery should also be geared
up and the finances required for the
projects should be forthcoming quick-
ly. In a University a project was
sanctioned costing about Rs. 34 crores.
It took about six months for the Fin-
ance Ministry to okay that and even
when they okayed it they said six
months have elapsed and so it might
be cut to half. If this is the attitude
of the Finance Ministry in sanctioning
payments, how is the Plan going to
progress?

There are a number of instances
which I can give where there has been
a tightening up with regard to the
sanctioning of the amounts, and seru-
tiny is more strict. I think we shall
-have to evolve some method by which
this delsy in payment of giving finan-
ces to the different projects will be
avoided. I feel that the best sugges-
tion that I can make is that there
should be a committee in addition to
the Estimates Committee and the Pub-
lic Accounts Committee which not
only works jointly with them and
which would get things moving rapid-
ly. I have seen that there Is a lot of
demoralisation in the Secretariat.
Every one is afraid of taking any
decision, They say, ‘we do not know
what is going to happen and we can-
not take any responsibility. After
three years, Mr. Das will criticise us
and say here is a case of error on the
part of a Ministry’. I feel that unless
and until we gear up to the pace of
progress required we are not going to
succeed in the matter......

Skl B. Das (Jaipur-Keonjhar):
Am I to blame?

Shri Tulsidas: I am not blaming
you, I am saying that we must gear
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up the machinery (Interruptions).
What I feel is that unless we do this
we cannot proceed quickly. As 1
pointed out already, there are about
100 crores of rupees worth of bills
presented to Government for the sup-
ply of things and the payments are
not made for the past 6, 8 or 10
wonths ¢r even for a year. If that is
so, how is the Plan going to progress.
In the years 1943, 44 and 45, this Gov-
ernment had to work on a war foot-
ing. Why not we do it now? We
have got today to develop our coun-
try within the shortest space of time
and I would like that our machinery
should work on a war footing. = Un-
less they do that I am afraid that all
our efforts will lag behind.

The other point is with regard to
transport. With regard to the trans-
port position, we see that our produc-
tion both agricultural production
and industrial production has in.
creased. We are also hoping to get
our industrial and agricultural pro-
duction to be much higher but our

lg so bad that it is mnot
going to Ip our activities to increa-
se production. At the time of the
Railway Budget I said that the
railways are, so far, only rehabilita-
ting the locomotives and the wagonr.
But the amount of these things which
they should have is much more than

‘rehabilitation. We must increase our

transport to such an extent that they
can cope with the increased pro-
duction. If the Railways cannot do
it, then we must depend on other
transporf. My personal feeling is that
unless we develop other means of
transport it is not possible to im-
prove the transport position in this
country. In my opinion the railways
are not in a, position to keep pace
with the problem of transport in this
country. In other countries only 15
per cent of production is moved by
the railways. The balance is moved
either by waterways or by roadways.
We must develop our transport, to
the maximum extent. We want to in-
crease our production on the one
hand and on the other we have not
transport geared up to move the
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increased production. These are two
points on which the Planning Com
raission should pay particular atten
tion and see that things are properly
Joved.

Only one word more; when we are
discussing the Progress Report of the
Plan, I would be failing in my duty
if I do not speak about the progress in

‘respect of the constituency which I re-

present, There is only one point which
I want to bring to the nolice of Govern-
ment. Four hundred tube-wells were
going to be sunk in that part of the
country, Gujerat, A contract was given
to the Tube-well Company and the his-
tory is well-known to fhis House. I
read in the papers that 87 wells have
been completed so far, If this is so,
I do not know how and when these
400 tube-wells will be completed.
There is actually shortage of water
in this part being a famine area and
if this- is really the story of progress
1 do not know how the people there
will have full and adeqguate water
facilities.
[}
4 P.M.

There -is one more paint, and it is
with regard to the question of roads.
T'he roads are practically little or none.
‘There has been a plan to put up a
main national highway from
Ahmedabad to Delhi, but progress
has been very slow. Before further
work on a road is taken up, the
portion of the road which has already
been laid is washed away by rains.
That is the progress with regard to
the roads, and the building of roads.

One more point and I have done. It
is the cost of living index. I for one
feel {hat the cost of living index in this
ecountrv is based on wvery old data.
Unless we change this system, we will
not be able to know exactly what the
cost of living index in the country
is. I ‘one that the Planning Com-
missicrn vill look to the question of
chan‘re the data on witzh the cost
of living imdex is based a1 present.
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Shri Kelappan (Ponnani): Mr. Chair-
man, let me thank you first because
it is rarely that I get the opportunity
to thank the presiding officer. Sir,
the first Five’ Year Plan has achieved
very many things. The industrial
output has increased. We are on
the way to self-sufficiency in the
matter of food. Huge irrigation works
and hydro-electric schemes have made
rapid progress. It is not my purpose
to be little these achievements, but I
cannot help mentioning that our
dependence on foreign finance and
foreign technical aid is having a
deliterious effect on the economic life
of this country. Our economic policy is
passing into the hands of foreigners.
Foreign monopolists are more in evi-
dence in this country today than under
the British.
The Prime Minister, speaking about
the economic policy of his Govern-
ment said that his objective was a
socialistic society which he defined as
a casteless, classless 3society. The
:.first Five Year Plan is not calculated
““to lead us to that goal. The Plan only
“accentuates the class conflicts. The

Prime Minister says that his Govern-

-unemployment in the
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ment has taken care to improve the
agricultural base of India’s economy.
That is true. But a land reform
legislation for a more equitable dis-
tribution of land ought to have
preceded the Plan. As it is, the huge
irrigation ang hydro-electric works
will only help to widen the class
differences. These have facilitated
cultivation; the output will increase;
at the same time, cultivation could
be carried on with a lesser number
of labourers. So, while many will
be thrown out of employment, the
farmers with large holdings will be-
come richer, which will intensify
class distinctions.

I do not propose to deal with all
the aspects of the Five Year Plan. I
only want to draw the attention of
the House to one or two aspects of it.
I do so, because I feel it may be help-
ful in formulating our Second Five
Year Plan. I propose to consider how
far the Plan has helped to solve the
unemployment problém in the coun-
try, and secondly, to assess the pro-
gress so far made in promoting the
health of the nation.

Sir, coming to the guestion of em-
ployment, it ig admitted by all that
country has
very much increased. The latest
report on the Five Year Plan admits
that there are no comprehensive
siatistics for assessing the volume of
unemployment in the country. I
must say that no serious attempt has
been” made to conduct a thorough
survey of the economic conditions of
the different strata of society. The
report relies on the data available in
the Employment Exchanges. While
in July 1953, according to the re-
gisters in the wvarious Employment
Exchanges, there were 493,000 un-
employed, by July 1954, the figures
had gone up to 5,89,000. Thus, there
has been an increase of 20 per cent
in the unemployment in the country
in the course of one year. That is
serious enough. But the real position
Is very much worse. This represents

‘only a small section of the unemploy-

ed. Those who register in' the Eme
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ployment Exchanges are persoas
with some chance of employment in
government offices, business firms or
in industry. Even those who come in
this category do not all of them
register their names in the Exchange.
There is also & bigger ecategory of
agriculturists in the villages who fall
back on land for their maintenance,
even though they are not wanted for
cultivating the lands. Their number
will be a few crores.

Our high schools throw out every
year six or seven lakhs of students,
%75 per cent, of whom will discontinue
their studies and swell the number of
unemployed. In 1951-52 62,495 stu-
dents graduated from Indian univer-
sities.

Even though we have no .correct
figures of unemployment in the
villages we can realise the immensity
cf the problem from figures available
from a survey in U.P. The . report
says: 10 per cent of the people in
U.P. have no lands. 85 per.cent have
no -economic holdings. - § willagers out
of 15 are under debt.  Villagers are
without work for. 3 months in the
year. Cottage industry workers are
idle for 6 months in a year.

From these figures we can -realise
extent of unemployment and
poverty in the country.

The Progress Report of the Five
Year Plan admits that new jobs are
not being created at a rate fast en-
ough to absorb the additions to the
labour force of about 15 lakhs per
year that accompany the increase in
population. The annual increase in
population is 50 lakhs. So we have
to find employment for a larger

- -number than 15 lakhs. That is in
addition to the existing. unemployed.

It was a foregone conclusion that in
-gpite of the Five Year Plan and the two
thousand and odd crores of rupees we
spend on it the unemployment in the
country will assume alarming propor-
tions. Let us be clear In our minds
about the position.
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Here are two schools of thought.
One includes our Government, our in-
dustrialists, and eminent scientists.
They hold that industrialisation is the
way 10 solve the unemployment in the
country. They are alarmeg of the im-
pending energy—{famine that faces the
world. So they are thinking of nuclear
energy. They are prepared to spend
crores on building reactors to make
atem energy available.

There is ‘the other school which
thinks that industrialisation will lead
to more and more unemployment. They
say that we must use all the human
energy available before we think of
mechanical energy. They hold that
mechanical energy ought not to be used
where human -emergy will suffice.
Mahatmaji may be said to be the
founder of this school. We have among
its advocates Vinobaji, Dr. Rajendra
Prasad and the older Congressmen. I
shall quote one or two passages to sub-
stantiate what I say.

Gandhiji says about Industrialism
(I would have wished to .quote the
whole passage but I -have to race
against time and I shall just gquote
one or two portions):

“Industrialism as, I am afraid,
going to be a curse for .mankind.
Exploitation of one nation by an-
other cannot go on for all time.
Industrialism. depends entirely on
your capacity. to exploit, on fore-
ign markets being open to you,
and on the ahsence of competitors,
It is because these factors are get-
ting less and less every day for
England that its number of un-
employed is mounting up daily.

The future of industrialism is
dark. England has got successful
competitors in America, Japan,
France and Germany. If has com-
petitors in the handful of mills in
India, and as there has been an
awakening -in India, even so there
will be an awakening in South
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Africa with its vastly richer re-
sources natural, mineral and hu-
man. The mighty English look
quite pigmies before the mighty
races of Africa, They are moble
savages after all, you will say.
They are certainly nohle but no
savages, and in the course of a
few years the Western nations
may cease to find in Africa a
dumping ground for their wares.
And if the future of industrialism
is dark for the West, would it
not be darker still for India?”

Dr. Rajendra Prasad enters his mild
protest against the industrial policy
of the Government., Ia his inaugural
address at the Conference of the All
India Khadi and Village Industries
Board he says......

Mr. Chairman: The President’s name
should not be brought in.

Shri Kelappan: Sir, it is from an In-
augural Address he delivered.

Mr., Chairman: His name is not to
be mentioned.

Shri Kelappan: Of course it is quite
relevant. This is what he said:

“It is evident that in a country
like India where 80 per cent of the
people live upon agriculture and
allied callings, the only result of
excessive industrialisation will be
more production by fewer men,
which instead of solving the prob-
lem of unemployment will render
it more complicated. Its proof lies
in the fact that although our .eoun.
try has advanced sufficiently on the
road to industrialisation, the inci-
dence of unemployment instead of
coming down appears to have
gone up.”

It is a matier that has been argued
over and over again. I shall not be
able to convince the Industries Min-
ister or the industrialists who want to
use power to step up production In
the country to the level of America
and Great Britain, that they are follow-
ing a wrong policy which will result
in more and more unemployment. The
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reason is simple. Whatever be the tar-
get we aim at......

Mr. Chairman: The hon, Member
has consulted his notes much too fre-
quently. He should conclude now.

Shri Eelappan: One has to commit
to writing whatever one has to say
and read as fast as one can when one
can only get ten or five minutes.

Mr. Chairman: Now his time is up.

Shri Kelappan: Whatever be the tar-
get we aim at, ip the production of"
food, clothing, soap or any other con-
sumption goods, if we use only manu-
al labour, more hands are required
than if we use mechanical power. Of
course I make an exception in the case
of those essential industries which
cannot be run without mechanical
power. In the steel plants, hesvy
chemicals and fertilisers etc. no one
will object to the use of mechanical
power when it is necessary,

The Khadi and Village Industries
Conference at Poona also adopted a
resolution. This is what they say: “We
resolve to base our programme for the
solution of India’s economic and social
problems on the need to protect, stren-
gthen and develop the self-employ-
ment sector;

And, secondly, to recommend to the
Government to accept economic deve-
lopment through self-employment =as
an Integral part of their policy and to .
make it the basis of their Second Five
Year Plan.”

That means that they expect the,
Government to encourage those cot-
tage industries where nobody is an em-
ployee and nobody Is an employer.

1 wanted to say something about the
bealth problem also. But I have  no
time. There also we have miserably
fafled to look to the health of the
nation. As there is no time I shall con-
clude.

Mr. Chairman: Shri R. N, Shah: It
will be a maiden speech, e has mnof
spoken so far.
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Shri Ramachandra Reddi (Nello-
re): The Plan is sp big and the Pro-
gress Report for 1953-54 is so com-

. prehensive......

Shti N. M. Lingam: On a point of
information, is the debate going on
till 6 o'clock?

Mr. Chalrman: The usual time is
5 o'clock; it will be adjourned at 5.
There are a large number of
speakers...,..

Shri N, M. Lingam: I have toc sub.
mit that nobody from Madras has
spoken. They should be given an op-
portunity.

Shri Kanavade Patil (Ahmed-
negar North): None from Bombay.

Pandit C. N. Malviya (Raisen):
None from Bhopal.

Dr. 8. N, Sinha (Saran East): None
from North Bihar.

Mr. Chairman: The hon, Member
Shri Ramachandra Reddi is from
Madras. (An Hon. Member: No.) I
am not responsible for this state of
affairs that nobody from Madras or
any other part of India has spoken.
I shall try to see that all the persons
who have given their names are cal-

" led. The complaint that certain
States are unrepresented is always
bound to remain. I do not know how
far it is correct to say that none
from Madras has spoken. I am in the
hands of the House. No request has
been made by the Government or
any person that the debate may not
be adjourned at 5. I do nbt know
what the programme of the Govern-
ment is. The Minister for Parliamen-
tary Affairs is not here. I do not
know what he proposes to do.
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{Panprr THAKUR Das BHARGAVA in
the Chair.]

Shri Eanavade Patil: We may
continue up to 6 o’clock.

Mr, Chairman: Supposing it is not
adourned at 5 o'clock, then the
hon. Mnister will take some time. So
far as non-official Members are con-
cerned, it is likely they will not get
any time. If the Government and the
House are agreed, I have no oojec-
tion. I can sit up to 8 or 9, I have
no objection, and I am anxious, that
as many Members as possible should
be given an opportunity to speak.
But it is not myself that is respon-
sible for all this. If the House agrees
and the Government agrees, [ have no
objection.

Shri C. R. Narasimhn (Krishna-
giri): We did not want to blame any-
body, but we wanted to bring to your
notice that one State had been un-
represented.

Dr. Suresh Chandra (Auranga.
bad): Not only one State but several
States.

Mr. Chairman: As a matter of
fact, eight hours. were. given to this
subject, and even if we stay up to 5
o'clock, yef I think it will be chort
by one hour and 13 minutues. So far
as 1 am concerned, I am not anxious
to adjourn at 5 o'clock., but depends
upon the House and the Government.

Shri Kanavade Pati.l
portant subject.

Shri B K. Chaudhurl (Gauhati):
Every State should be given a chance
to speak.

Mr. Chairman: So far as the pro-
portionate  representation of the
States is concerned, that is nct any
concern; but at the same time, I am
anxious that as many Members as
possible of all the States may be able
to take part. I have no cbiection to
sit beyond 5 o’clock. We can go on
till 6 or 6.30, but it depends upon the
House. Supposing after 15 or 20 mi-
nutes we find there is no quorum 3o,
I am prepared to sit. but it is the
business of the Jovernment to see

It is an im-
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that the quorum is there. The Chair
has no objection to sit for longer
hours, and we can sit up to 6 o'clock
or even later. I have no objection. I
-am in the hands of the House. If the

House is so desirous, we can certain-
1y sit.

D::. Suresh Chandra: The House
is willing to sit longer.

Shri Kanavade Patil: And I would
Tequest the hon. Minister to oblige us
-with quorum.

Mr. Chalrman: Then, May I en-
quire from the hon. Minister how
Jong he will take in replylng? It is not
in my power to prolong the debate
longer than 8 hours. Eight hours were
fixed, and if we take time tomorrow,
what will happen to the Scheduled
LCaste Commissioner’s Report?

Dr. Suresh Chandra: If the House
desires to continue the discussion

even tomorrow, the Minister may re-
Ply tomorrow.

Mr. Chairman: Then, what will
happen to the Schedule Caste Com-
‘missioner’s Report? After all, I am
-equally anxious that that Report may
also be taken into consideration. I
-am not going to prolong this beyond
‘the time allotted, because that would
mean that that Report which was not
discussed even the last time will not
‘be given sufficient time. I am anxi-
ous that full time should be given to
it, Even now, it will be actually a
-discussion for 24 hours only, where-
as we proposed to give five hours to
4t. I will only request the hon, Minis.
ter to reply, if he is agreeable to that.
If he is not agreeable, if he feels he
should speak tomorrow, then it would
‘be different.

The Minister of Planning and Ir-
xigation and Power (Shri Nanda): I

am entirely in your hands and in the
hands of the House in this matter,

Mr. Chairman: How long will the
shon. Minister take?

.Bhrl Nanda: About 35 to 40 minutes.
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Mr. Chairman: Then we can go on
up to 6 o'clock, and the hon. Minis-
ter may be called upon to speak at
5.20,

Shri Eanavade Patil: He should
reply tomorrow.

Mr. Chairman: I am quite agree-
able to postpone it to even tomomrow,
but then what will happen to the Re-
port of the Scheduled Caste Commis-
sioner? All the hon, Members belong-
ing to the depressed classes will com-
plain that sufficient time has not been
given, and it is in the interests of the
whole country that that report should
be discussed here for at least 2} hours.
Even now, the time given to it is
short.

Dr. Bama Rao (Kakinada): May I
make a submission? However long it
may be, this debate must be finished
today, because that debate will not
have sufficient time, and we have al-
ready cut down the time for it.

Mr, Chffrman: I am of {he s&Me
mind. I do not want that any time
may be taken away from the discus-
sion of that report.

Shrli Velayudkan: From the time
allotted for discussion of the Sche-
duled Caste Commissioner’'s Report,
nothing should be reduced. No re-
duction should be made.

Shri Barman (North Bengal—Re-
served Sch, Castes): In any case,
this debate should not be continued
tomorrow, because originally only
six  hours were allotted for this
report. Now, after all, we find that
tomorrow also not a single minute
more than 24 hours can be allotted
for the Scheduleg Caste Commissioner’s
Report. If out of that also, some-
thing is taken away by the hon. Mi-
nister’s reply, then it is better not to
discuss that report In this session,
rather do it in the next session. It
is useless to discuss it for 13 hours.
There are so many states that would
like to take part.

Some Hon. Members rose—
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Mr. Chairman: Order, order. So
far a&: the Business Advisory Com-
mitiee’s orders are concerned, suffi-
cient amount of time was allotted for
that purpose, and now on account of
this Delimitation Commission (Amend'
ment) Bill, some time has been taken
away, but I understand there has
been agreement that f{he Report will
be considered for 2} hours tomorrow.
I do not want to take away a single
minute from the {ime apportioned for
the discussion of that Report. I am
therefore anxious that up to whatever
time the House may sit, the whole
thing may be finished today.

Shri Gidwani (Thana): Why not
drop tomorrow's Question Hour?

Mr. Chairman: I find usually when
a proposal like this is made. the sense
of the House is not for it. The House
is generally not agreeable. Those
persons who have given notice of
guestions are very anxious that this
Question Hour may not be dispensed
with

Shri Gidwani: [ am also one of
them,

Mr. Chairman: If the House is
agreeable, I have no objection to that.
Then we can do like this. If the
House is agreeable, we will continue
this debate up to 6 o'clock, and to-
morrow the hon, Minister may reply.
Question Hour may be dispensed with.
Is the House agreeable to this?

Hon, Members: Yes, yes.

Mr. Chairman: May [ take it that
the House is agreeable?

Hon. Members: Yes.

Shri S. V. Ramaswamy (Salem):
There are a number of important
Stor. Notice Questions for tomorrow.

Shri T. K. Chaudburi (Berham-
pore): There are two important ques-
tions,

Mr. Chairman: If the Question
Hour is dispensed with, then Short
Notice Questions will also go away,
because I do not know how much

602 LSD
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time they will take, How many ques-
tionis are there?

Shri T. K. Chaudhuri Only two
Short Notice Questions.

Mr., Chairman: After all, the hon,
Minister wants only 40 minutes,
These two Questions may be taken.

Shri S. N. Das (Darbhanga Cen-
tral): What about the other questions?

Mr. Chairman: So far as the other
questions are concerned, I feel that the
concensus of the House is thai the
Question Hour may be dispensed with
tomorrow. I am not doing it out
of my own will, But I understand
the concensus of the House is it will
be dispensed with. Therefore, now
we will proceed up till € o'clock so
far as the consideration of this motion
is concerned. Hon. Minister will be
called upon to reply tomorrow. The
two Short Notice Questions will also
be taken up, and the other questions
will not be asked.

Shri 8. V. Ramaswamy: What are
those two questions?

Mr, Chairman: There are two or
three Short Notice Questions. They
will be allowed to be asked,

Shri Ramachandra Reddi: 1 was
mentioning that the Plan is so big and
the Progress Report is so comprehen-
sive that it is not possible to touch
even the fringe of the problems that
have been placeq before us by this
Progress Report. More than that, the
time-limit scares us away so much.

Mr. Chairman: I may point out one
thing, that by this arrangement. if
the House is agreeable, we are really
increasing one hour more so far as
the allotment to this particular motion
is concerned. But, if that is the coa-
census of the House, I think the
House is entitled ewen to change the
programme at its sweet will. Since
we have agreed to it, we propose to
stick to it.

Shri Ramachandra Reddi: The ring-
ing of your bell scares us more than
the threat of placing ceilings on prog-
ressive land holdings. I will not be
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_able to cover several aspects of this
Progress Report, and 1 will limit my-
self to a few points.

In the Pian it is provided that special
attention should be paid for the de-
vélopment of the mica mining indus-
try so that our exporis might be
maintained and our dollar-earning
capacity might be preserved, It is
noticed by the statistics that there has
been a drop in our exports of inica
ever since 1951-52. Im 1950-51, our
exports came to about Rs. 10 crores.
In 1951-52 it increased to Rs, 13
crores, In 1952-53 it decreased to
Rs. 9 crores and in 1953-54 it came
down to Rs. B crores. And in 1954,
from April to August, the most
active - months of the year, we
see that the exports amount only
to Rs. 2:60 crores. That shows there
is a steady decline m our exporis, and
the matter has been taken note of in
the Progress Report also, that has
been supplied to us. One out of the
two of our major minerals is thus
suffering from the slump, and mno
attempt has been made by Government
to see that our exports are maintained
and our markets are stabilised in
other countries. It is a pity that
though the matter has been brought to
the notice of Government from time to
time, the aftention paid to it has not
been satisfactory.

Along with this, there is the ques-
tion of labour unemployment, Since
a number of mines have been closed.
end a number of processing factories
also have been closed, there has been
an iccrease in the unemployment of
both educated and uneducated, and
the skilled.

It is also noticed that there are
some attempts made in other countries
for the preparation of synthetic mica
and as such, there is a further possi-
bility of our mica trade going down.
It is said that in America, a pilot
plant has been established for the
manufacture of what is called Micalex.
When these things are going on there.
the attention paid to our industry here
by Government does not seem to be
satisfactory and encouraging at all.
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One of the suggestions that can be
made in this regard to stabilise our
mica markets elsewhere, is that some
sort of agreement might be eniered
into—or forced upon—with the coun-
tries that import our mica, that the
cost of mica that is takem over by
them will have to be equated to the
cost of the material and machinery
that is imported from those couatries
into India. If this suggestion is
agreeable, it is up to Government to
move in that direction.

For the last twoyyears, I have been
suggesting to Government that some-
thing should be done to see that the
labour that is being thrown out from
the mica sector should be provided for.
Unfortunately, serious attempts do
not seem to have been made in this
regard. As far as Andhra is concern-
ed, I am told in reply to a question
that has been answered today that a
committee was appointed for the pur-
pose, and that committee said that
there is no demand for employment
from the thrown out mica labour. It
is a misfortune that Government do
not see things aright. It cannot be
thought that every man that has been
thrown out of employment would come
to Government ang' say, I am unem-
ployed, therefore provide me with a
job. 1 am guite conscious of the fact
that several labour unions as well as
associations dealing with mica mining
and manufacture have reported to
Government about the unhappy plight
to which the labour in the mica indus.
try is being reduced to, If there is
a possibility of locking into the matter
quickly and speedily, it will save hot
only our dollars but also our labour
from unemployment,

Mention has been made on the floor
of this House yesterday and today
about the fall in the price of agricul-
tural produce. We have been asked
to produce more, and when more is
produced, there is the prospect of the
produce not being sold.

A good deal of price
is T Y.

support
Besid, an  em-
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couragement to export our agricul-
tural produce is also absolutely neces-
sary, ‘It has beea noticed that the
prices of rice, 1obacco, groundnul,
groundnut ojl and jaggery, which are
products of agricultural produce, are
going down and something must be
done to see that these prices are stabi-
lised by either giving them price sup-
port or by exporting them more freely
than it is now being done.

In this context, it is necessary to
Temember how dangerous it will be
to think of nationalisation of land, and
how dangerous it will be to think of
the reduction of landed proprietorship
by way of placing ceilings over lang
ownings. It requires a good deal of
thought and a good deal of common-
sense, and Government cannot treat
these things in a lighthearted manner,
It behoves them to see that these
matters are properly considered, and
greater attention is paid to the results
of such a policy in the agricultural
economy. Since I would have more
opportunities to speak on this aspect,
when the Bill to amend the Constitu-
tion ecomes up, I would not pursue the
matter just at present.

I have got a word to say about the
vommunity projeets and the exten-
sion schemes. 1 am afraid that
thbugh the Government at the Centre
are anxious to do several things to
improve the standards of these areas,
still the amount of enthusiasm that
ought to be created theré is not being
created. We in the old composite
State of Madras have tried what is
called firka development for the last
ten or fifteen years. Till now, the
standards ©f living in those particular
areas where the firka development has
been taken up has not improved at
all. The reason is that there is not
enough propaganda, and there is not
enough incentive glven to the people
living in those areas to understand
things properly. Mere printing of
these reports on art paper and distri-
buting them to the Members of Par-
lisment would not suffice. A good
deal of enthusiasm has to be created,
and I:am confident that if that ' en-
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ihusiasm is created, it will be possible
for these community projects and ex-
tension schemes being improved con-
siderably. In this connection, I
would suggest or urge upon all
the political parties in the country,
to whatever section they might beiong,
that they should show a combined
effort to infuse that amount of enthu-
siasm that is required to see that the
people take to these community pro-
jects and extension ‘schemes; and if
that is dcne, it will nof be difficult ™o
due course of time to tackle these
problemis” ‘Indre sucessfully. As ¥t ig
there is” a -greater attempt to preacn
revelf against the existing Government
or the ‘existing administration rather
than to assist the workers there in
doing their legitimate work.

In these commuynity projects, I find
ithat red tape which has been all
along impeding our. progress is still
continuing., It is up to Government
as well as the district administration
to, see that this red tape is cut down
as much as possible, and that greater
incentive is given in these particular
areas,
=5 P.M,

Shri. Bimlaprosad Chaliha  (Sibsa-
gar—North-Lakhimpur): In soite of all
these criticisms against the Five Year
Plan and its implementation, I remain
quite convinced that the First Five
Year Plan which we have taken up
in hand is the best Flan India could
take up under the circumstances.

Shri R. K. Chaudhuri: The ques-
tion is its implementation,

Shri Bimlaprosad Chaliba: It is in-
deed very wise to make an assessment
about the progress of the implementa-
tion of the Plan, What I have liked
more is the frank admission. where
the Plan has been going slow or is
behind schedule. This shows that the
Government are conscious about their
shorteomings and they are determined
to work hard to make the Plan a
success,

Some . friends in the Opposition do
not want to glve any credit to the
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Government for their achievements.
‘But they want to put all the blame
on the Government, We do not mind
it. All that we want is the progress
of India, development of India and
the good of the people of I[ndia, and
nothing else. What is bad for the
country is a feeling of frustration
which, unfortunately, is noticed in
some of the hon. Members in the
Opposition, I am sure that such a
feeling of frustration is confined to a
very limited number of people who,
for their lack of contribution to the
implementation of the Plan, are leel-
ing so. I am certain that the coun-
try as a whole is feeling more and
more confident about its future. They
see before their own eyes how the
country is fairly rapidly moving from
scarcity coaditions to self-sufficiency
and perhaps towards plenty. There
hag been enough discussion about the
public ang private sector. The Prime
Minister rightly said that the greatest
private sector in this country is the
peasantry. If we want to depend on
the private sector for the develop-
ment of the country, we have to
bank on their efforts, their enthu-
siasm and their determination to
build the country. There is often
a complaint about the lack of enough
enthusiasm in our people as com-
pared to that of people in some other
countries of the world, If it is so,
it becomes our duty to go into the
matter and find out the causes for
this lack of enthusiasm. My own
reading is that if enthusiasm is lack-
ing, it is because of the fact that
we have so far not assured the peo-
ple or placed before the country a
scheme to show that the wealth in
the country and the wealth that is
going to be produced in the country
are going to be shared equally by
all as far as practicable.  Until
such a plan is placed before the
people, there is no wonder that there
will be some amount of lack of
enthusiasm, and enthusiasm may not
be seen in the degree that we desire.
The contention that equal distribution
‘of the wealth we have now will mean
distribution of poverty, is not wholly
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acceptable to me, at any rate, now.
My contention is that the enthusiasm
that will be generated in the bulk of
the population in India by assuring
economic equality will Jead the coun-
try to much more and greater pro-
duction of wealth to raise the coun-
try from poverty to prosperity. The
necessity of equal distribution of
wealth to build a happy society is a
recogniseg fact. Our Constitution
also recognises this. The great
Congress organisation has been re.

peatedly emphasising it. In 1928,
the All India Congress Committee
declared:

“In the opinion of this Com-
mittee, the great poverty and
misery of the Indian people are
due not only to foreign exploita-
tion in India, but also to the
economic  structure of society
which the alien rulers support
so that their exploitation may con-
tinue. In order, therefore, to
remove This poverty and misery
and to ameliorate the conditions of
the Indian masses, it is essential
to make revolutionary changes in
the przsent economic and social

structure of society and to re-
move gross inequality”,
Again,  in the vyear 1947, the All

India Congress Committee appointed
a committee to draw up an economic
programme. The committee, besides
many other things, have stated as
follows:

“To establish a just social
order and to raise the standard
of living of the people, it is
necessary to bring about distribu.
tion of the existing income and
wealth and prevent the growth of
disparities in respect of the pro-
gress of industrialisation of the
country, In the process of elimi-
nating disparities, prime conside-
ration should be given to the
income groups farthest removed
from the national minimum. A
ceiling on income should be fixed
which should not exceed 40
times the national minimum need-
ed for the primary needs of food.
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clothing etc. The wupper limit
shouwg be brought down succes-
sively 1o as much as 20 times the
national minimum”,

The Delhi Congress Resolution of
1951 says as follows:—

“The whole system of produc-
tion and distribution has to be
revrganised with the deliberate
object of achieving the ends wof
social justice. The existing dis-
parities in respect of material
well-being between  the rural
and the urban workers, the back-
ward and more advanced regions
and communities under different
economic layers of the popula-
tion must be progressively nar-
roweg down and a ceiling should
be fixed for higher income. Taxa-
tion and fiscal policies should be
examined from this point of
view”,

Again, the Congress Working Com-
mittee while welcoming the Estate
Duty Act in May 1953 stated as fol-
lows:—

“The Committee welcome the
Estate Duty Bill and are of opinion
that taxation policy should have for
its basic aim—the reduction of
economic inequality”.

In spite of all these declarations, Sir,
I feel that we are going slow in the
matter. The only direct attack that we
have made so far on this economic
problem is, 1 suppose. by the Estate
Duty Act. While this Act is sure to
bring some revenue to the Govern-
ment, with the arrangements for
estate duty insurance etc, I have
grave doubts how far it will succeed
in bringing about economic equality
I attach great importance ‘to this
problem of economic disparity not
only to sole the social and economic
problems but for administrative
reasons also. The Madras and Calcutta
police strikes should be our eye-
openers. My submission, therefore, is
that in the manner in which we have
been drawing up plans for indus-
tries, agriculture etc., we should have
a clear.cut and definite plan for remov-
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ing economic inegualities within a de-
finite time.

The other point which I want to
emphssise is the necessity of reglonal
development. You will pardon me il
1 say that no attention worth the
name has  been given for the
development of the north eastern
region of India comprising the
States of Manipur, Tripura and
Assam. When [ say so. I claim that I
represent the views of all the people
of this region. The Government have
linked this region with the rest of
India by a frail and bad railway
system that remains closed for almost
half the year. The peopie of this
region have to pay high prices for
everything, because they have to
depend for a long period in a year on
supplies by air. 1 do not know how
long this is going to continue, and
what is there in the lot of the popula-
tion of this region. Appeals and re-
presentations have nut so far produced
any result. With such a railway sys-
tem, I was simply amused when I read
the memorasdum circulated by the
Commerce and Industry  Ministry.
It says:

“In Assam, nateworthy progress
has been made in the silk-rearing,
tea and plywood industries, A
paper mill. a sugar mill and a jute
mill will shortly be estabished in
the State”.

I am really sorry that a Government
publication should come out with
statements which are likely to create
a wrong impression. In contradiction
to the above statement on page 207
of the Five Year Plan Progress Re-
port, it is written as follows:

“No progress has been made on
the Mnplementation of schemes
for new plywood factories in
Assam and the Andamans”.

Whatever the Government of India
may say. we know and we have no
doubt that this region is never going
to be industrially developed unless the
present useless rallway system connect-
ing this region with the rest of India
is improved and the State takes
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the initiative to develop industry.
I would seriously . urge upon the
Government to give its best considera-
tion for the development of the North
Eastern Region.

Shri Eanavade Patil: Mr, Chair-
man, [ thank you for this' opportu-
nity., We have heard the speeches of
the Planning Minister and the Finance
Midister and also the Prime Minister,
regarding the progress and achieve-
ment of the Five Year Plan, in
general, I would very humbly sub-
mit that I generally appreciate the
progress that has been made in the
execution of our Five Year Plan
during the last three or four years. I
can say from the speeches and the
dratt ef our Five Year Plan that the
gim of the Plan is to establish a
casteless and classless society—a so-
called socialistic society in this coun-
try.

Shri Gidwani: Why do you call it
so-called?

Shri Kanavade Patil: Because it is
not exactly socialistic, *But, we' are
approaching to it. I can say, look-
ing to the facts and figures that have
been given by the hon. Minister for
Planning that we have progressed
very satisfactorily towards that end.
I will not, of course, go into the de-
tails of all these but I would certain.
ly say with confidence that we have
msade definite progress. On the food
front especially, India has made
definitely distinet progress. So far
as the progress of the public sector
is concerned, we have not reached
the targets in schéduled time, though
I can say that schemes like the Com-
munity Projects and the National Ex-
tension Service Blocks have taken de-
finite and distinct shape. I have ac-
tually seen the working of these pro-
jects in varlous districts in the
Bombay State, especially in Maha-
rashira, Though we have mnot got
sufficient finance, looking to the em-
thusiasm of the people who very
heartily co-operate in the execution
of this Plan, we have certainly made
definite progress in this. fleld.

So far as the development of power,
wrater-munnle and roads are conmcern-
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ed, we have travelled some way
though, as yet, we have not reached
the targets that have been laig down

-in the first Five Year Plan, It is

impossible for me to take a complete
review of the achievements and
attainments of the Plan. To assess
what we have achieved definitely is
a difficult task., However, 1 make
some reference to river projects™

S0 far, we have known that most
of the river projects that have been
included are on the point of comple-
tion. So far as Maharashtra is con-
cerned, I have to submit before this

House that Ahmednagar, Nasik,
Sholapur and some other eastern
parts of Poona and Satara district

are all in the famine tract. Protec-
tive measures of a permanent nature
should have been taken before this
time, Therefore the Kukri river pro-
ject, the Mula river project, the
Adhala river project and the Ban-
dhardan-cum-Runda  Hydro-electric
project, all these should be given prio-
rity in executing the Plan, so far
as the famine area is concerned.
The Government of Bombay have re-
cently recommended these projects to
the Planning Commission and the
Planning Ministry and I request this
House to take this point into consi-
deration, that these big projects in
the famine area should be executed
first, From the results of the famine
of 1952, 1 have got some flgures,
We have lost to the extent of ten to
twelve crores in one district alone,
by way of destruction of crops ete.
This reference is to Ahmednagar
District. Therefore, I very humbly
submit to the Planning Commissionr
and the Planning Ministry that in the
matter of executing these plans they
shoulg look to those places for first
priority where we have got recurring
famine conditions. Runda-cum-Ban-
dhardan Hydro-electric project plan
has been submitted by the Bombay
Government as far as my information
goes. I humbly submit that electri-
city should be made available to the
rural population of my district

There are co-operative sugar fae-
tories which are about 8 in that dis-
trict and some 5 more co-operative
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sugar factories are going to be open-
ed, I thank the Government for
this step because it will be helping
the agricultural economy to be sound
and [ really appreciate ang' thank the
Government for encouraging steps of
this nature.

I have also to say a few words
about the prices. In Bombay State
we have succeeded in making much
progress regarding the Plan and I
would like to say a few words more.
In the flelds of economic life the
Plan has shown a marked degree of
progress. Many minor irrigation
works such as percolating tanks and
some other ordinary tanks in rural
areas have been constructed. There-
fore, I can say that there is distinct
progress in the field of minor irriga-
tion also,

So far as cultivation is concerned,
there is mechanised cultivation with
the help of traclors in some areas
and we have got bunding also. There
are several things which I can place
before the House from which I can
say that Planning has been success-
ful to a great extent. The facts men-
tioned in the speech w©f the hon.
Minister for Planning  yesterday
proved that we have succeeded to a
certain extent. We have also a
marked dmprovement in the co-
operative movement in the Bombay
State. 1 believe Bombay State is
marching with the Five Year Plan
towards progress. Without any hesi-
tation in my mind I can say that we
have been successful to a great ex-
tent so far as Bombay is concerned,

Now regarding tractor organisation.
Of course, this country has not got
sufficient steel for manufacturing
them. Lenin in his first Five Year
Plan—if I am right in remembering—
had aimed to have 10,000 tractors. At
present, Soviet Russia, I am told,
have got 9,52,000 tractors or 9,665,000,
and lakhs of crop harvesting machines,
In the same way, if we want our
agricuiture to be efficient and more
productive, we must have more ine-
chanical agricultural implements for
the purpose of making this Plan sue-
cessful,

"of agricultural
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Then, I would like to coma to the
question of prices. [ would like to
say a few words about our Govern-
ment's efforts. Recdntly, the price
products has gone
down suddenly. The presert price of
sugarcane is Rs, 1.7 per md. and
the selling price of sugar is Rs. 27
per md. No doubt, the Government's
declared objective is to give relief to
the consumers by reducing the cane
prices. But the object has not been
fulfilled although the Government re-
duced the price of-sugarcane and the
price of sugar from Hs. 30 to Hs, 27.
The prevailing market price of sugar
is much higher than HRs. 27 even
today. It is the argument of the
sugarcane growers that as a result
of 20 per cent. reduction In cane
prices the agriculturists have suffer-
ed a loss during the last two years to
the extent of Rs, 20 crores. Rural
economy is the foundation. of all
national economy and if it is shaken
there is likelihood of the ~whole
national economy being shaken and
disturbed. Due to this policy, there
is a fall in the total acreage of sugar
plantatjons. Therefore, I reguest
the Government to revise this sugar
policy in the interests of the agricul-
turists, "

There are also questions regarding
the prices of other agricultural com-
modities, but I shall leave them nut,
because I have no time,

We have been talking about pri-
vate sector and public sector. Let
our Governinent take a particular,
definite decision as to whether we™
stand by the interests of the common
man in the country, whether we
stand by the interests of the whole
community, or whether we stand to
give more encouragement to the pri-
vate sector which will be exploiting
the interests of the masses in the coun-
try. '

Thus, there are eight sugar facto-
ries in my district. One man alone
controls 20,000 acres of land, The
Bhandardara Irrigation dam is the
main source of irrigation in my dis-
trict—Ahmednagar  District.  More
than 50 per cent. of the water from
the dam has been exhausted by fac-
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tory-owners, and the remaining small
agriculturists do not get anything
substantially from this irrigation pro-
ject. I beg to submit, and I want 10
bring to the notice of the Government,
that we must be very definite asbout
our policies. The time has come when
there must be some checks put on
the private sector. We must not
allow jt in such a way that it will
exploit the poor agriculturists and
the poor men in the country. With
these words, I close.

o yiw Wy : AWl AGEE, T
giam amtr & wte @ AR F agw
w3 w o ¥ & 9w & dgiew
aran & A eI, dtew 1 g
F&? g7 T gafc gaw 4§t 0F T
oAy wlew wAE A Al 9w
giawr # owE w B ogw A witgw
wt, dfeT @ aw

rg
73
1%
1%

11
Eopet
THIETEE
i&iii%:&«g$

+4
111

49

ry
P |
38 g
:}ii
4,

.$
4.
45599434

7
e
*
%

23 DECEMBER 1954 Progress Report of Five 3970

Year Plan for 1953-54

A
!
A
i
A
&
rd
4

R
Hit
T*%ﬁ Eg
o e
ErH Y
g%ﬁiﬂaia

“If cow is protected the
State is protected ; and if

cowis not protected the
Government is unconstitu-
tional” ;
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IShri Boovaraghaswamyl

very small amount—ha$ been spent,
and our progress also is comparative-
ly very little, So, the progress has
not been sufficient for the last three
years, The way in which money has
been spent ¢n.the several projects
has also been very improper, and our
achievements over all the schemes
are mot so satisfactory. I can give
at least three instances. For example,
155 tube wells have been constructed
in the Peeigar Community Project
area, Fetigarh District, of these 30
tube wells have proved a failure,
resulting in a loss of Rs, 8,70,000,
Of the 122 tube wells bored at a cost
of about Rs. 35,38,000 in another
area, not a single tube well has
yielded water, although they had
been completed long ago. Nor is
there any immediate prospect of their
functioning in the near future, No
reservior has been completed, so far,
or channels made. Only the boring
process iz over and the wells sunk.

Sir, according to the figures given
on page 125 of the Five Year Flan
Progress Report on the multi-purpose
project till March 1954 our Govern-
ment have spent 12,059 lakhs in the
past three years, while according to
the original Plan, they ought to have
spent in these three years, 12,700
fakhs, as mentioned in Chapter VIII
of the Progress Report. If you cal-
culate the amount which has been
spent on the various major projects,
that is multi-purpose projects, during
the three years, it comes to 12,693
lakhs, whereas the flgure mentioned
here in the expenditure column 1is
12,059 lakhs. I do not kmow which of
these figures is correct, and I do not
know if it is due to miscaleulation or
~ printing mistake or it is furnished to
satisfy the Members of Parllament.

Another thing which I want to
mention is that during this period
very little encouragement has been
_Jhown to the backward classes, Ac-
cording to this Report during the past
three years only Rs,
"have been spent, whereas the amount
aliocated for the Five Year Period is
Rs, 1,500 lakhs, So the progress in

584;91 laks -
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the direction of upliftment o¢f the
backward classes is not at all satis-
factory.

Mr. Chairman: His time is up.

Shri Boovaraghasamy: 1 think be
Chair will be generous to give more
time and allow those Members who
have not participated in the debates
so far. I would therefore requeast
you. Sir, to give me a few more
minutes, I have just begun my cpeech
and I would like to say scmething.
more,

Mr, Chairman: The hon. Member
wanted five minutes: I have given him
seven minutes,

Shri Boovaraghasamy: In the First
Five Year Plan Government have se-
lected so many big schemes for the
North only, on which they have spent
hundreds and hundreds of erores of
rupees; at the same time they are
ignoring the South. Therefore. the
South Indians, especially the Tabilians,
have a feeling that they are given a
step-motherly treatment.* So we are
naturally discontenteg and dissatisfied
with the treatment meted out to us by
the present administration, Now, gur
Governmeént is preparing schemes for
the Second Five Year Plan, There
are several schemes which have been
recommended by our State Govera-
ment and about which hon, Members
of Parliament have submitted memo-
randa, for inclusion in the Second
Five Year Plan. Some of them have
been discussed with the hom. Minijs-
ters. Among them is the Mohanur
Canal Scheme, meant to divert the
waters of Cauvery for Irrigation to
Masiri, Perambalur and Udarapalayam,
Taluksin Tiruchi Distt. and a portion
of the South Arcot district. This area
has been very backward for centurles
together. It has been ignored for a
long time. It has been famine-stricken
for ages, while on the other side of
the Cauvery even three crops are be-
Ing raised. I would therefore request
our Government to commence imme.-
diate investigation of this scheme,

In the recent report for irrigation
and Power projects for Madrag State
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our Minister has stated that about 95
per cent. of the Cauvery water is al-
ready being utilised. According to the
statistics furnished to us in page 151
of the Peoples-Edition' of the First Five
Year Plan, only about 60 per cent. of
the Cauvery water is being utilised.
I would like to knmow which of these
figures is correct, Therefore I would
again request the hon. Minister to
investigate the possibilities of further
utilising the waters of the Cauvery,
and include it in the Second Five Year
Plan. Mr. Venkatachari, an ex-Spe-
cial-Chief Engineer of Irrigation, in
Madras State has stated that there is
further scope for the utilisation of the
waters of the Madras rivers,

Then there is the Pullambadi Scheme,
It is no doubt a small scheme, It has
already been recommended by the State
Government for  inclusion in the
Second Five Year Plan,

It is understood that plenty of jron
ore is available in Salem ang Vriddha-
chalam. If a steel plant is erected at
Vriddhachalam, which is near Neyveli
where plenty of lignite is available,
we can provide employment to a large
number of people, and satisfy the de-
mand of the Tamilians,

=t oo go wrwr (iETrriET:
aiteai): v T gleer B g #
s F wegw ww @ Fmwr
w ahd g

Shri Kakkan (Madurai—Reserved—
Sch. Castes): The Government of India
has taken no important schemes in
Tami] Nad.

Mr. Chairman: I am not asking him
to speak mow.
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there is bureaucratic

method and there is lack of efficiency
in planning. But I say in spite of that

Year Plan for 1953-54
we have made progress. There is ho

doubt about it. And from the speeches

of the Opposition Benches what I have
collected is that they admit some pro-

is corruption,
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gress. They want that more progress
should have been made. But we have
never claimed that we have made all
the progress that we ought to have
made. So the only criticism that has
been levelled is to create a depression
in the country and to say that we are
making propaganda. We are not
making propaganda. But we are
assessing things in a quiet, realistic
manner. It is on that that we have
based our plan.

1 am a humble man. I have been
to some foreign countries, and without
any exaggeration—if I cannot say and
while I do not want to say that our
Plan, so far as the planning is con-
cerned, is based on facts and on real
conditions in India—I want to say it
is better ard it is one of the best plans
that we have made. In other countries
they make plans and they comumit
mistakes. To commit mistakes is no
crime. One who does some work is
liable to commit certain mistakes.
When we were discussing the First
Five Year Plan, the main stress was
that without industrialisation you can-
not progress. We wanted to lay stress
on agriculture. I was in Hungary. I
tried to understand their Plan. They
laid too much stress on industrialisa-
tion. Then, they found that they have
to lay stress on agriculture. They
have found that only industrialisation
has not solved their problem. There-
fore, the main test by which I judge
the position is this, The argument
that without industrialisation you
cannot go ahead has proved wrong.
We are right when we laid stress on
agriculture and we have achieved
certain results.

I also judge the Plan from the State
from which I come., I want to express
on behalf of the 800,000 people of
Bhopal State, my gratitude for all the
help that we got., There is no lack of
demand. The demand is there. Not
only demand for demand's sake, but
rea]l demand. We have got a State
farm: we have reclaimed 300,000 acres
of land. We have many minor irri-
gation schemes. In the field of educa-
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tion, we have made good progress.
On that basis, ] would request the-
Planning Commission to open a.
veterinary college, a medical tollege
for which there are grounds. We:-
deserve it because we have spent what
ought to have been spent by us. H
there are certain areas which are not
able to spend, we are prepared to
spend that money. I do not want to
make any discrimination because if
any part of the country i developed,
it contributes to the development of
the country.

I want that some light should be:
thrown on some matters. I cannot
conceive of a Plan which can be said.
to be well done, without correct facts-
and figures. The basis of the plan is
human beings. We count the mileage;
we count the trees in the forests; we
count the cattlehead; we do not count
how many starving unemployed
people there are in India. We cannot
even today say with authorify that
this is the number of unemployed
persons.

The second problem is our rural
problem. Day before yesterday, there
was a question as to what was the
extent of rural indebtedness in India.
We have not got a proper, correct.
authoritative figure. Another problem
is this. I have got the magazine Trade
and Industry before me. I cannot
read all the figures because there is
no time at my disposal Look at the-
private sector, and the domination of
the economic forces of foreign
countries on India. If we cannot do
away with that, our economic progress
may be jf.-epa.m:li_s*I The position is
this. Employment of non-Indians in
foreign controlled firms in the salary
group of Rs. 1,000 and above: in 1950
it was 2,441; in 1954 it is 4,049. That"
is how we are progressing so far as the-
management of such big firms is con-
rerned. I request the Planning Com-
mission to base the price level on
human labour. Whatever the labour
needs must be given. On that basis,
the prices and wages should be fixed.
Similarly, the cultivator should get a
price in proportion to his investment
so that what he gets may enable himr



" hundreds and thousands
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[Pandit C, N, Malaviya]
not only to make both ends meet, but
also meet the cost of cultivation. I
would be grateful if the Minister of
Planning could point out why they
cannot base their price policy on this
-pattern. If they plan their policy on
this basis, the whole peasant class and
labour class will be encouraged. I am
not prepared to accept the charge that
there is no enthusiasm in the country.
Only we are not prepared to mobilise
that force. We are not doing proper
propaganda. In the Bhopal State, I
can say that even Tahsildars do not
know what the Five-Year Plan is.
“They do not have even a book in their
shelves. I have asked them questions;
they do not know. I would suggest
that you should organise exhibitions
‘in every State at the district level
and give credit to the workers. I have
.seen some countries where there is
enthusiasm. There is enthusiasm in
my country. With my own experience,
I can say that I have created
enthussm in Bhopal. I also give
credit to the services because in
Bhopal, the whole credit goes to the
-services,

‘There is one great difficulty. You
have not created the conditions where
workers can be given due credit. In
India, you do not remember the
of those
persons who sacrificed their lives ‘on
the altar of the motherland. In China,
I have seen exhibitions where the
personal articles of those persons,
‘young men and womeh are exhibited.
‘They say this is the cloth that he used
to wear, these are his books, these
.are his note books. When I see that
exhibition, T {&lFthat it is worth
‘while to sacrifice one's life for the
motherland, Here, young men now
fee] depressed because the workers
feel that they do not get their due
credit. It is the feudalistic army that
is fighting and the soldiers fight and
give up their lives and only the leader
‘takes all the credit. This should not
be the case. If you give credit to the
~workers, there are hundreds and
thousands of young men who are pre-
pared to work for the progress of our
Plan.
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Shri S. V. Ramaswamy: The Oppo-
sition has been belittling the basic
Plan and the achievements under the
Plan, Our own counirymen are not
able to appreciate the Plan which has
been prepared after great labour; nor
are they able to appreciate the great
achieverents that have been made so
far. One can realise the greatness of
our Plan only if he goes abroad. The
very volume and size of our Plan is a
wonderment to them.

Many things have been said as to
our achievements. It is true that there
are shortcomings. The shortcomings
have been admitted by the Govern-
ment also. But, we must realise the
grave handicaps that we have had.
When we started this Plan, there was
shortage of men, material, technical
staff, shortage of everythj.ng In fact,
we almost started from scratch.
Within a short period of three years,
we have put forward an amazing per-
formance. It is the duty of every one
to feel proud of the achievements of
our own countrymen. By that we will
not merely be recognising what has
been done, it will be a further en-
couragement to push forward.

I do not wish to emphasise on the
points that have been mentioned by
other hon. Members. I wish to deal
with two or three points only. The
Plan has been somewhat defective in
one particular aspect. Sufficient em-
phasis has not been laid in regarg to
rural electrification.

6 P.ML
Shri  Nageshwar Prasad Sinha
{Hazaribagh East): Now, it is 6

O'clock.

Shri 8. V. Ramaswamy: My hon.
friend says it'is now 6 O'clock

An Hon. Member: He has nothing
to say.

Shri S. V. Ramaswamy:
everything to say.

Mr. Chairman: The hon. Member
may continue his speech tomorrow.

I have

3982
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ARREST OF SHRI RISHANG
KEISHING

Mr, Chairman: I have to inform the
House that the following telegram,
dated the 22nd December, 1854 has
been  received from the District
Magistrate, Imphal:

“Shri Rishang Keishing, M.P.
arrested under Sections 145/151/
353 LP.C. and also 107/151 Cr.
PC

Shri T. B. Vittal Rao (Khammam):
‘When was he arrested?

Mr, Chairman: I cannot say when
he was arrested. The telegram is
dated 22nd December,

MESSAGES FROM THE RAJYA
SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of the Rajya Sabha:

(i) “In accordance with the pro-
visions of sub-rule (6) of rule 162
of the Rules of Procedure and
Conduct of Business in the Rajva
SabKa, I am directed to return
herewith the Andhra Appropria-
tion Bill, 1954, which was passed
by the Lok Sabha at its sitting
held on the 18th December, 1954,
and transmitted to the Rajyva
Sabha for its recommendations
and to state that this House has

s 3984
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no recommendations to make to

the Lok Sabha in regard to the

said BilL”

(ii) “In accordance with the pro-
visions of rule 125 of the Rules
of Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting
held on the 22nd December, 1954,
agreed without any amendment to
the Prevention of Disqualification
(Parliament and Part C States
Legislatures) Second Amendment
Bill, '1954, which was passed by
the Lok Sabha at the sitting held
on the 18th December, 1954."

(iii) “In accordance with the
provisions of rule 101 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting
held on the 22nd December, 1954,
agreed to the following amend-
ments made by the Lok Sabha at
its sitting held on the 18th Decem-
ber, 1954 in the Tea (Amendment)
Bill, 1954:

‘(1) That in the long title,
before “to amend” insert ‘“fur-
ther”

(2) That at page 1, line 3,
for “{Amendment}”  substitute
“{Second Amendment)”.’”

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, the
24th December, 1954.
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